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LOK SABHA
Friday 315t August, 1956

The Lok Sabha met at Eleven of the Clock.
" [MR. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

Co-operative Institutions

*1586. Shri Shree Narayan Das @
Will the Minlintcr of Finance be pleased
to statc:

(a) the extent and the manner in which
it has so far been possible for the. State
Bank of India to be responsive to the
needs of co-operative institutions, con-
nected with credit, marketing and proces-
sing}

(b) whether it has been possible to
evolve a scheme for training personnel of
the State Bank of India with special em-
phasis on the aims and methods of co-
operation and co-operative banking, as sug-

ested by the all India Rural Credit Survey
ittee; -

(cg if so, the nature of the scheme
and the extent of its implementation ?

The Minister of Revenue and
Defence Expenditure (Shri A. C.
Guha): (a) to(c). A statement is placed
on the Table of the House. [ See Appendix
X, Annexure No. 1.]

+  Shri Shree Naraydn Das : From the
statement it appears that the State Bank
is at present offering concessional rates of
interest to co-operative banks. May
know the present rate of concession that
is given to co-operative institutions ?

Shri A. C. Guha : I would like
to have notice for thar.

Shri Shree Narayan Das : It appears
from the statzment that the State Bank has
certain functions with regard to the co-
operative movement. [ would like 1o

448 L.S.D—1.
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know whether there is any statistics or
report of the work so far done by the
State Bank in connection with these func-
tions. If so, has anything been done by
the State Bank with regard to the pro-
motion of the co-operative movement in
the country? '

Shri A.C. Guha: A long statement
has becn placed on the Table. More
or less all the facts are there . But if the
hon. Member requires further informa-
tion, I can say that the amount of advances
made by the State Bank to co-operative
banks would amount to about Rs. 89,27,000;
purchase of Land Mortgage Bank deben-
tures about Rs, 5§ lakhs ; advances
against such debentures to Land Mortgage
Banks—sanctioned amount—a little  over
Rs. 25 lakhs, And, 1 think, cash
credits and demand loans of Rs, 130 lakhs
have also been given up to the co-opera-
tive banks.

Mr. Speaker 1 Are all these details
given in the statement laid on the Table

of the House ?

Shri A. C. Guha : All the figures
might not be there.

Shri Shree Narayan Das : The
Rural Credit Survey Committee recom-
mended that the personnel of the State Bank
should be given certain training with regard
to the aims and objects of the co-operative
movement, I would like to know whetheér
any definite steps have been taken and
whether some additional subjects have
been introduced for the Institute
of . Bankers Examinarion and
whether the existing personnel are gven
any training with respect to the co-opera-
tive movement.

Shri A. C. Guha: I think only the other
day 1 mentioned that some of the officials
of the State Bank are having their training
in the Co-operative Banking Training
School.

Shri Bhagwat Azad : Liesides
the facilitics already given, what other faci
lities have been given to the State Bank
to open its branches in different areas so
that they can cfficiently cover the co-
operative institutions ?



1927 Oral Answers

) SMA.C. Guha t The progress
in this respect is quite known to the
hon, Member. I have also stated a few
days ago that as yet only 32 or 35— some-
thing like that—branches have been
opened and we xepect that now the pro-
gress would be more rapid and quick.

Industrial Managers

*1587. Shri D. C. Sharma: Will

t}:: Minister of Education be pleased to
state :

(a) whether  Col. Lyndall Urwick, a
British consultant on management, has
submitted any report about the future
:rnnémng of the Indian Industrial Managers;

(b) if so, the nature thereof?

The Minis f Educal
(Dr. M.Dm“%u) : u(:)o Not yettmII

(b) Does not arise.

5!11'! D. C. Sharma: You will
permit me to ask the hon. gentleman . ...

Mr. Speaker : The hon. Minister.

Shri D.C. Sharma 1t ..........
the hon. Minister when Col. Urwick
arrived here, when he submitted his report

and how long has this report been under
consideration ?

Dr. M. M, Das: Col. Urwick
arrive, in the country on 1oth February,
1656 and returned on the 28th March,
1956, What happened was this. As
soon as Col. Urwick, after finishing
his work here, went to England, there he
was given another assignment immedi-
atcly and for that urgent assignment he
had to sail for U.S.A. and Canada. As
soon as he comes back he will write the
report and submit it

Shri D, C. Sharma : May I know
wiia, subjects were referred to this gentle-
man for discussion and enquiry ?

Dr. M. M. Das : The Board of the
Management and Studies, and some other
gentlemen and several institutions con-
ducting management courses and other
management  associations in  different
regions of the country were of the opinion
that Col. Lyndall Urwick should  visit
India and give his advice on the develop-
ment of management study and training
and scientific management in the country.

Shri Shree Narayn Das: May 1 know
whether any Indian experts were associated
with Col. Lyndall Urwick in this matter?

Dr. M. M. Das : No Sir.

31 AUGUST 1956
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Dr. M. M. Das : The Education
Ministry has accepted the recommenda-
tions of this cxpert committee and the
\ratter is now being taken up with the
Finance Ministry for their  approval
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q wfex e : wgi aw W
afufeadt w1 dww §, w7 %9 AW
 farwrz fisar o g7 # e ¥ afafes
waA ® arw & & fgedr s W
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Dr. M. M. Das: Sir, the Gazetteers,
so far as [ know—I speak subject to
correction—will be written in English and
then the question of translating them into
other languages or especially in Hindi will
be taken up,

Shri B. D. Pande : May I enquire
whether local committees will also be
auod'utodinthe preparation of the Gazet-
teers

Dr. M. M. Das : There will be some
volumes which will deal with all India
matters. These volumes will be written
by the Government of India and the Dis-
trict Gazetteers will be written by a
machinery which will be set up by the
State Governments,

oft wew witw : aofly wRA df
oft 7 xamar fr faperlt o afufaq
st vy fawifadl s & &, fom o
f T faare w7 Wt g o W
farer srarery & e oy #y o @Y
W AAA At ot wwE w9 uyg
o fe g s f5 geft @
e wr g ! aft swew &
xd frsfd € &

Dr. M. M. Das : There are four main
items of their recommendations, One is
that a central agency should be created
which will supervise the entire project
and take it under their general controj,
The Editor will be appointed by the
Central Government with the necessary
organisational ut-ur. Fifty per cent of
the expenditure will be given to the State
Governments for writing the District
Gazetteers,

Indian Companies Act

*1589. Shri Ram Krishan : Will
the Muinister of Finance be pleased to
refer to the reply given to Unstarred
Question No. 800 on the oth April,
1956 and state :

(a) whether the enquiries instituted
by Registrars under the Indian Companies
Act in the 12 cases have since been com-
pleted ; and

31 AUGUST 1858
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(b) if 80, the action Government
propose to take in the matter ?

Minister of Revenue and Civil

diture (Shri M. C. Shah): (a)

(b). A statement indicating the present

p?’ititol? of ;Iheu um[ J)i" ll.iion the Tlt!){h

0 e ouse, ee ppendix >
Annexure No, 2]

Shri Ram Krishan : May I know the
details of all the cases?

Mr. Speaker 1 As to the enquiries
made by the Registrars ? e

Shri Ram Krishan : Yes.

Mr. 8 t He wants demils of
the enquirics made by all the Registrars,

Shri M. C. Shah : The details that
can be given have been given in the state-
ment,

Sulphur Deposits

*1590. Shri Jhulan Sinha : Will
the Minister of Natural Resources and
Scientific Research be pleased to state
whether steps have been or are being
taken to exploit the sulphur deposits
Bmihlﬂ’ found in Shahabad district in

r?

The Minister of Natural Resources
(Shri K.D. Mals ) t There are no
sulphur deposits in Shahabad District in
Bihar. There are, however, deposits of
Iron pyrites, in which sulphur combined
with iron exists. The arcas arc mostly
held by private lessees.

Shri Jhulan Sinha : What is this
rites ? Is it something leading to sul-
phur or something else? :

Shri K. D. Malaviya : Iron pyrites
is a chemical compound which contains
sulphur and from which sulphur has to be
extracted by chemical process. It is a
lictle more difficult process than to get
free sulphur in Nature and as the private
lIessees are finding it difficult and uneco-
nomic—for the time being therc are no
suitable plants to extract sulphur from
pyrites—they prefer to have free sulphur
than to extraction of sulphur from pyrites.

Shri T. B. Vittal Rao: In view of
the fact that we have to depend on imports
for sulphur, which are mostly irregular,
do Government propose to work these
mines or any sulphur mines even though it
is not economical.

-
Shri K. D. Malaviya : We would
very much like that the private sector or
the pubtic sector take up this question of
uction of sulphur because we are
importing lot of sulphur from outside,
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But we are giving encouragement to the
private sector also to purchase and to
equip themselves with such installations
as would easily give sulphur from pyrites.
As mmr is used for sulphuric acid, we
will steps for the private sector to
utilise this sulphur for the manufacture
of sulphuric acid.

Shri H. N. Mukerjee : May I know
the proportion of copper production in
our country which is under the control of
foreig-?n capital interests as in the Singbhum
area

Mr. Speaker : We are here talking
of sulphur. Copper comes in the next
question.

Dr. Ram Subhag Singh :
Is there any proposal to set up a proces-
sing plant for exploiting the pyrites de-
posits in Amjor , and if so, what happened
to that proposal for which roads and other
things were constructed ?

Shri K. D, Malaviya : There is a
proposal which is under the consideration
of the Production Ministry to extract
s#lphur from pyrites. I cannot exact]
say at what stage it is now. But as
said, the Government have got a policy
of encouraging the production of sulphur
from pyrites and with that end in view,
we are fprepm-ed to help any private
parties if they want to have such a plant.

Shri Natarajan : May I know
what ia the percentage of sulphur in this
ore?

Shri K. D. Malaviya : The pyrites
in Amjor contains about 40 to 45 per cent
sulphur.

Copper

*1591, Shri S, C, Samanta :
Will the Munister of Natural Resources
and Scientific Research be pleased to
refer to the reply given to Unstarred
Question No, 2234 on the 318t May, 1956
and state:

(a) whether  any decision has been
taken to tap ccigper resources in Khetri
area in Sikar Dustrict;

(b) whether India is self-sufficient in
copper at present ; and

(c) if [not, the quantity of copper
imported anoually ?

The Minister of Natural Resources
(Shri K. D. Malaviya) : (8) Yes, Sir.

(b) No, Sir.

(c) The quantity imported during
1954-55 was 26,977 tons.

31 AUGUST 19058
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Shri S. C., Samanta: May I know
Whether any plan for investigation of such
arca has been made in the Second Five
Year Plan?

Shri K. D, Malaviya: Yes, Sir,
This is a comprehensive plan for detailed
investigation of copper in Khetri mines.
I also made some statementin this connec-
tion, The investigation programme has
been taken up and further action will be
taken ag soon as the lease held by Jaipur
Company has been terminated.
Bureau of Mines intends taking up this

icular mine themselves after detailed
investigations have been completed.

Shri S.C. Samanta: With reference
to part (b) of my question, the hon. Minis-
tersaid ‘““No”. May I know the produc-
tion at present in the country?

Shri K. D, Malaviya: India produces
about 7,000 to 8,000 tons of mestal copper
or furnace copper at present, as against
the consumption of 26,977 tons.

Shri Balwant Sinha Mchtat Are
the Government aware that the Soviet
experts wWho recently visited these mines
gave & very promising report and they
stated that these mines alone could produce
20,000 tons of copper per year, if properly
exploited and if only one-third of this
production is made available from some
other sources, it may justify the construc-
tion of a copper electrolyte plant in India,
which is a heavy industry and can meet
the heavy requirements of this country?
If so, why is there any delay in nationa-
lising these mines and starting this industry
when the present lessee has totally failed
to do the job?

Mr. Speaker: The hon. Member is
making out & speech and is also reading
it,

Shri K. D. Malaviya: There is no
delay so far as the Government is concerned
in making thid proposal and steps are
being taken to terminate the lease.
Detailed investigations of copper ore at
Khetri will be raken up. It will take two
years, according to technical experts’
gssesament, to complete these detailed
investigations. Within that period, we
are proposing to go ahead with our detailed
plans for the working of these mines, and
we hope by the end of this Plan we shall
have started With the complete exploitation
of copper ore here.

Shri Balwant Sinha Mehta: What
measures are being taken for the cons-
truction of this plant, as stated in the
report ?

Shri K. D. Malaviya: It is too
premature for me to answer that question.
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Shri H. N. Mukerjee: Whar is the
nature of Government control, if any,
on the production of copper by foreign
capital interests, and is there any policy
in contemplation to take it up under State
auspices ?

Sh_i K. D. Malaviyat According to
our policy of direction and exploitation of
future mines, manufacture of copper will
be in the public sector.

vt wimwfe o w0
TR Y T a1 &7 g ot § e
IR N & AT gy F ofr w7
(wfar) quar mr & ?

sit ®o Fo Wy : A RW
¥ qadrT aAl d qrer aga w9 IH
WA &Y g faelt §, e sl aw
Iq & yarfers awdre wrw T gk
g

vt et oy ;- w7 W
&1 Qa7 SNA W NG fwar sraer ?

oft R0 R0 wroeltw : ¥ faafayr
# sww & qafew s fear or

W
Family Pensions

5 Sardar Igbal Singh: Will
the Minister of Defence be pleased to
refer to the reply given to Unstarred
Question No. 937 on the I2th April,
1956 and state:

(a) the number of claims settled since
the 1st March, 1956 in respect of family
pensions and disability incurred during
the Second World War;

{b) number of cases pending; and

(c) when the remaining claims are
likely to be finalised ?

The Minister of Defence
{Sardar Maj )t (a) 72.

(b) 197. Thisexcludes 88 cases which
are being treated as closed as the where-
abouts of the claimants are not known,

(¢) The process of settlement of these
<laims is continuous. The majority of the
cases arc pending for want of further
information regarding the claimants, which
‘has been called for the civil autho-
ities.
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Sardar Igbal Singh: These cases
are there since six or seven years. May I
know whether Government has taken any
tteps?to expedite the disposal of these
cases

Sardar Majithia: It is quite natyral
that the cases rurn up continuously because
sometimes the disability is not found when
the person goes out, but comes in very
much later but still attributed to the service,
Therefore, it is a continuous process, and [
should like to mention here that on a rough
estimate, about 4,00,000 cases are expected
of this. As I said, there are only about
197 left now.

Sardar Igbal Singh: Till the deci-
sion of these cases, may I know whether
Government have any scheme for compen
sation or help to these persons who hav
been disabled ?

Sardar Majithia: Yes, Sir. There
is a disability pension, and that is the help
which Government gives.

Sardar Igbal Singh: Till the final
scttlement of the case, have Government
any scheme to give interim compensation
or help in these cases ?

Sardar Majithia : A number of pre-
requisites have to be satisfied before the
disabil ty pension and others arc given.
They have to be verified from the Local
Government ; for instance, the beneficiary
should not be in receipt of any other
pension from the Government; he or she
should not be employed in Government
service if full pension is to be granted. . . .

Mr. Speaker: The hon. Member
wanted to know if interim pension is
granted

Sardar Majithiat No interim_pen-
sion is granted because all these datails are
necessary to settle the pension question.
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Sardar Majithia: If any such cases
turn up, they may be brought to the notice

of the Government and then they will
certainly be looked into.

Mr. Speaker: Pandit Tiwary.
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Shri Cha hyaya: I understand
that under rule 67(3) of the Rules of Pro-
cedure, I may be permitted to ask this
question in the absence of the hon. Member
concerned, because it is @ very important
question,

Mr. Speaker: After the first round

is over and the questions are exhausted.
that will come up.

“Who is Who" in Indian Literature

*1594. Shrl Krishnacharya Joshi:
will tgc Minister of Education be pleased
to state:

(a) whether “Who is Who" in Indian
literature has been compiled and published
by the Sahitya Akadami; and

(b) if so, the total amount spent on
its publication ?

The Deputy Minister of Education
&Dr. M. M. Das): (a) “Who's Who" in

ndian literature is under preparation by the
Sahitya Akadami.
(b) Does not arise.

Shrl Krishnacharya Joshi: May I
know whether Indian writers in English
will find a place in the “Who is Who" ?

Dr. M. M. Das: Yes, Sir.

Shri Krishnacharya Joshi: What is
the criterion for selecting the writers ?

Dr. M. M, Das : The criterion is
that at least one book of some quality

should have been written and published
by the writer.

Shri B, S. Murthy: May I know
whether writers in the regiona c8
will also find a place in this publication ?

Dr. M. M. Das : Certainly,

Wt v oo @A ‘e R
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Dr. M. M. Dast Itis done under the

gcm:ml supervision of the Sahitya Akadami
one gentleman named Shri Tekekar
of Bombay.

Shri Krishnacharya Joshi: May I
know whether there is agy co-ordination
wit!i;’ENwhohweahoundemkcnrhis
wor!

Dr. M. M. Das: There is no connec-
tion between this Who is Who and the
g:;i:vd by the PEN except that it

t mentioned gentleman Shri Te
of Bombay who compiled that and who
is also compiling this book.

ke
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Shri Kamath: In this work of
compilation, will the guidance and advice
of the Prime Minister, who is himself a
literateur, be sought or not?

Dr. M. M. Das: Yes, Sir; certainly.

Shri H. N. Mukerjes: I find from
a questionnaire supplied, I suppose, by
the Sahitya Akadami that ters were
asked to give the names of their books in
Indian a8 well as in English.
May I know if any attempt has been made
to sift the list of English books so that onl
books of literary value are m.ent.iunni
and not the other kinds of books which

are usually written by some English
writers ?

Dr. M. M. Das: That is a very
important matter. It is one of the main
reasons why it is necessary to edit these
replies which we get from the writers.

Educational Survey

*1595. Dr. Ram Subhag Singh :
Will the Minister of Education be pleased
to state:

(a) whether Government propose to
conduct & survey of Primary, Basic and
Technical Education at Secondary level;

(b) if so, whether the survey will
be conducted departmentally; and

(c) if not, the time by which the Survey
Committee is likely to be appointed ?

The Deputy Minister of Education
(Dr. K. L. Shrimali): (a) Yes, Sir.

(b) Yes Sir, in association with State
Governments.

(c) Does not arise.

Dr. Ram Subhag Singh: May I
know the r-Em'i:ucme of conducting this survey
ad \ghc er this work has under-

en

Dr. K. L. Shrimali: The main ob-
jective of the survey may be described as
threefold: to find out and ascertain the
population of cities, towns and villages
already provided with primary and other
schools; the number and the population
of villages which are still to be provided
with schools and thirdly, the manncr in
which new school can be started in the
achool-less villages so as to avoid over-
lapping and to achicve the maximum of
effect at the minimum of cost.

Dr. Ram Subhag Singh: May I
know whether this work has been under-
taken or not?

Dr. K. L. Shrimali: The work has
not yet been started. We have written
to the State Governments and we are
awaiting the replies. We have already
received the replies of some of the State
Governments and as soon as the replies are
recelved from the rest, action will taken
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Shri Sinhasan Singh : May I know
whether the basic education system is
le only to the rural area or to the
v nmuwel.h:;c:’lifsio, whethertheﬁ
is any scheme to y it equally to
places, wrban and rural?

Dr. K. L. Shrimall : Basic education
has been accepted as the pattern of national
education.

Shri Bhagwat Jha Azad : May I
know whether any departmental committee
has been sct up for this purpose and
whether any time-schedule has been drawn
up for submission of the report?

Dr, K. L. Shrimali ¢+ No depart-
mental commitice has been set up as yet.
As I have said we have written to the
State Governments. As soon as their
replies are received, we shall appoint a
special officer. Then, we shall conduct
& seminar of the officers who will do this
work in the States and a survey will be
carried on. Sicps are being taken to
expedite the work as quickly as possible.

Shri Shree Narayan Das : May 1
know whether the vpinicn ot the State
Gouvernments was taken betore deciaing
on this survey?

Dr. K. L. Shrimali : No, Sir,

Shri Sinhasan Singh : My quecstion
was sin.ple; he Laus not wnsweica it

Mr. Speaker : The hon. Mecmber
sat aown ana allowed another hon, Member
to put & question, He now refers to his
old question. As soon as he replied, he
should have stood up and said that the
reply was not suflicient,

Shri Sinhasan Singh : My question
was whether the basic system of education
i8 going to be made applicable to urban
and rural areas or whether it was meant
only for the rural aea?

Mr. Speaker : He said that it was
the national method of education.

Dr. K. L. Shrimali : We do not make
any distinction betwecn rural and urban
education.

Dr. Ram Subhag Singh : The point
is whether any instiwuticn of this type has
been opened in the urban areas so far ?

Mr. Speakef : That is not the ques-
tion. The question is whether the same
scheme should be applied to urban and
rural areas, He replied that it was a
national system of education.

Shri Velayudbap: In  view of
the fact that so many commissions were
appointed and s0 many investigations were
made about the primary, basic and techni-
cal education in the past, what new light
will this survey throw?
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Dr. K. L. Shrimali : I have already
explained the main objects which we have
in view. The whole problem before us is
to implement the Directive Principles of
the Constitution as quickly as possibie and
this survey would help us to avoid wastage
and to open new schools where needed.

Dt. Ram Subhag Singh : The hon.
Deputy Minister said earlicr that the
basic sysytem of education had been
accepted as the national pattern of educa-
tion. May I know whether the Govern-
ment is acting according to the accepted
national principle or whether that principle
is not being applicd at present?

D'l Kc Lo m.ﬂ t “e GOV'CI‘D-
ment is acting according to that principle.
We have repcatedly requested the State
Governments to convert the existing
schools into basic schools,. We have given
grants to the State Governments and
quite a large number of schools has been
converted into basic schools in the Firat
Plan and more will be converted in the
course of the next Plan.

Dr, Ram Subhag Singh : Arising
out of this, I ask: how many basic
schools have been opened in big citics like
Delhi, Calcutta, Bombay and Madias?

Dr. K. L. Shrimali : The question
is about survey but it is now proceeding
towards a discussion on basic education.
I shall require notice to answer that ques-

tion,

Shri B. 8. Murthy : May I know whe-
ther this will be a_comprehensive survey
or a sample survey? Does ‘in association
with the State Government’ mean that
it will be left entirely to them with an
officer going from the Centre?

Dr. K. L. Shrimali : No, it will be
in association with the State Governments,
We shall invite them to depute officers for
a seminar for a few days and then the
work will be carried on through the State
Governments.

Shri Sinhasan Singh : One question
Sir,

Mr. Speaker : I have allowed ecight
questions.

Public School Merit Scholarships

*x596. Shri Bheekha Bhai 1 Willthe
Minister of Education be pleased to
state:

(a) whether it is a fact that a la
number of students spplying for Public
School Merit Scholarships especially from
Scheduled Castes and Scheduled Tribes
are rejected at the Screening Stage; and
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(b) if not, whether a copy of a statement
c}:;nmnins the lilnl'tc_n-rlmticm for thes last
three years on the following points, State-
wise, will be laid on the Table:

(i) the number of students from
Scheduled Tribes and  Sche-
duled Castes who applied for
such scholarship;

(ii) the number selected for screening
test; and

(iii) the number sclected for the
award of scholarship ?

The D;ru Minister of Education
(Dr. M. M. s} : (a)and (b). The
information is being collected from the
States and will be placed on the Table of
the Lok Sabha in due course.

oft Wit Wk . W\ A o wwaAT
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Dr. M. M. Das : | have got the figures
for the total number of Scheduled Caste,
Scheduled Tribe and backward class stu-
dents sclected from the year 1953. In
1953, out of a total number of §7, eight
were from Scheduled Castes, two were
from Scheduled Tribes and one belonged
to the backward classes. In 1954, out of
a total of 65, there were twelve Scheduled
Caste and seven backward class candidates.
In 1955, out of a total of 70, there were
two Scheduled Castes and five backward
class students.

Shri B. 8. Murty : On a point of order
Sir. ‘The hon, eputy Minister, just
now, while answering the main question
has stated that information is being collect=
ed and it will be placed on the Table of
the House. Now, for a supplementary
question, he gives this answer, Why
has he not given this information before ?

Dr. M. M. Das : The question asked
is something different. The original ques-
tion is not answered by what I have said
just now.

ot witwr wik ;i fedt fafrec
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Dr. M. M. Das : The preliminary
screening is done by the State Governments’
education departments. We have to collect
that information from the education de-
partments of the States.

&t Qo ®To yTEATH: WT A O THaT
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Dr. M. M. Das : No, Sir, we have
not received any memorandum but I am
not very sure on this point,

_Col. Zaidi : Would it be in the
national interest for such caste consideration
to be kept in view when awarding merit
scholarships ?

Shri B. 8, Murthy : Of course,

Dr. M. M. Das : So far as these merit
scholarships are concerned, we have got
a certain percentage rescived for the Sche-
duled Castes, Scheduled Tribes and Back-
ward Classes,

Shri N. Rachiah : May I know whe-
ther the Government are aware that while
awarding such scholarships the claims of
Scheduled Castes and Scheduled ‘Tribes
candidates are not at all considered and
generally they are ignored?

Dr. M. M. Das : They are not ignored
It is for this reason that we have
a certain percentage of the total scholar
ship reserved for them.

Shri B. 8. Murthy: Arising out
of the answer given by the hon.
Minister that screening is left entirely
to the convenience of the State Govern-
ments, may I know whether any instruc-
tions have been sent to the State Govern-
ments that sufficient encouragement
should be given to the Scheduled Castes,
Scheduled Tribes and Backward Classes
students in the matter of selections?

Dr. M. M. Das : I do not think any
instruction is necessary. The State
Governments screen the students accord-
ing to merits and send them, but some
special concession is made in the case of
Scheduled Castes, Sehodulmi Tribes
and Backward Classes.

Bogus Educational Institution in
Delhi

*1897. Shri Gidwani 1t Willthe Min-
ister of Education be pleased to state:

(a) whether it is a fact that the Police
raided an “International Teachers’ Train-
ing Institute” Delhi and arrested its
“Principal’ and ‘Director’;
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(b) whether Police also raided]] some
g?dcr institutions of a similar jnature

(¢) the steps Government propose
to take to stop the starting of such insti-
dutions with a view to save the public from
being defrauded ?

The Deputy Minister of [Educa-
-Stgon (Dr. E.‘{. Shrimali) : (a) Yes,
1r.

(b) Yes, Sir,

(¢) Police Officers have been directed
by the State Government to check the
Jbona fides of all such institutions and launch

rosecutions against those found to be
8.

Shri Gidwani : May I know how many
persons have been arrested, and what
was the amount of money that they cheated
out of these students?

Dr. K. L. Shrimall : A raid was car-
tied out on this International Teachers'
Training Institute in Shaktinagar and the
Principal and the Director have been
arrested. Two more allied institutions
which are known as Basic Teachers’ Train-
ing College and Uttar Pradesh Teachers’
‘Training College, Kamla Nagar, Delhi,
were also raided on the same day and in-
vestigations reveal that these institutions
were being run by three or four members
of one family who were themselves matri-
culates or so. It is alleged that these
institutions have cheated about 300 boys
and girls recently. The matter is still
under examination, but they are alleged
to have cheated public upto the tune of
Rs. 25,000,

Shri Gidwanal : Are Government aware
that not only gullible people but even States
have sent their students, Sanitary Ins-
pectors and others to an institution in Delhi
which is also a bogus institution and the
State Government has informed the edu-
«cation authorities about it ?

Dr. K. L. Shrimali : Another insti-
tution known as the All India Sanjtary
Training Institute, also in Shaktinagar,
was raided and it was alleged that the ma-
nagement was indulging in cheating the
public by giving false advertisements
to the Press. It is about this institution
that I said, it is alleged to have cheated the
-public to the tune of Rs. 25,000,

Shri Kelappan : May I konw if any
of these institutions received any help
from the Government?

Dr. K. L. Shrimali : No, Sir,

Shri Ramachandra Reddi 1 May
1 know whether any hon. Ministers have
been invited to these institutions to inaugu-
mrate ?
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Dr. K. L. Shrimali : I could not
follow the question of the hon. Member.

Mr. Speaker : He wants to know
whether any of the hon, Ministers have
been invited to inaugurate any of the
functions in these institutions.

Y

Dr. K, L. Shrimali : Ministers do
not go to inaugurate bogus institutions,

Shrimati A. Kale : May I know
what action has been taken by the Go-
vernment against the paper in which these
advertisements given by these jwutu-
tions appeared?

Dr. K. L. Shrimali : I am not sure
whether we cun take any action against
the papers. They receive certain moncy
for the advertisements. I do not know
whether the Government can take  sny

action, but this is a matter which needs
to be looked into,
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Shri Chattopadhyaya : Sir, we call
it a bogus insutution now. But when
these advertisements actually appeared,
what did the Ministers do? Did they
not wake up and try to find out?

Shri Kamath : After some time.

Dr. K. L. Shrimall : As soon as the
matter came to the notice of the Gov-
ernment, prompt action was taken and
thes: institutions have been teken to
task. Until a theft or cheating is done,
it is very difficult for th: Govornmemt
to know that chzating has becn done.
It is only aftzr the cheating has bzen
don: that Government can find out that
c.rtain persons have been cheated.

Shri Gidwanl : In view of this evil
being rampant not only in Delhi but in
many other States also, will not the Govern-
ment think of taking a legislative measure
to prevent the starting of such institu-
tions ?

Dr. K. L. Shrimall : The Govern-
m:nt are looking into the matter.  After
the police reports have be=en received, the
matter will be considered.
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Shri Kamath : Sir, I rise on a point
of order. The word ‘bogus’ does nx
appear in the body of th: ga:stion but only
in the caption. How is that?

Mr. Speaker: Th: S:cr:ariat is only
helping hon. Members to understand.

Stipend for Tribal Studemts

*r595. Shri Dasaratha Deb : Will
the Minister of Bducation b: pleased 10
state:

(a) whether it is a fact that the Go-
vernmsnt of Tripura have stopped the
stipends tha: wer: bring given o the
Tribal Students of Tripura since inte-
gration; and

(b) if so, the reasons thereof?

The Deputy Minister of Educa-
g_un (Dr. K. L. Shrimall) 1 (a) No,
ir.

(b) Does not arise,

Shri Dasaratha Deb : Since 1941-42
a fixed number of Tribal students in Kho-
wai, Tripura  boarding-houses were being
allowed stipends. T want to know whether
stiptnds are being  continued to be given
to the same  number of students, or is
it that it has been recently stopped ?

Dr. K. L. Shrimali : It is very dif-
ficult to_say that the same stipend is being
continued.  Sometimes a stipend-holder
does not have a lien and then the stipend
15 oot conunued,  But our informarion is
that expenditure on stipends has consi-
derably increased  since  1948-49. In
1948-49 we were giving RS. 3,556—this was
the year before iniegradon  of the State
of Tripura 10 Indian Union. In 1955-56
it has increased 10 Rs. 7,265, So, ins-
tead of decreasing the amount has actually
increascd.  Then, the State Govrnment
has als> sanciioned Rs, 19,665 for ss
Tribal students artached to the Tripura
Lok  Sikshalaya, batnagar  and
Rs. 28,254 10 55 Tribal students attached
;_o the Uma Kant Academy, Agartala
ll;om the year 1955-56. In addition to
that the Government of India have also
sanclioned scholarships to Scheduled
dCasle students, s5 in 1954-55 and 71
.“fins 1955-56.  Therefore, it is not true
O S8y that the number of scholarship-
gwlficrs 18 decreasing; instead of that it
13 increasing.

Shri Dasaratha Deb : My question
Was this.  Formerly a quota was fixed
for Tribal students of Khowai »

Ouse  to receive stipends. Recently
I am told that it bas n discontinued.
I want to know wheiher it is a fact and
f 50, what are the reasons.
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DPr.K. L. Shrimali: I the hon.
Membcr has any pariicular instence in vicw,
he miy kindly draw my attention to that
and I will enquire into the matter.

Shri Birea Dutt : Sir, may I know...,
Mr. Speaker : Enough has been asked.
History of Orissa

*1599. Shri H Wﬂl the Min-
nister of Education be pleased 1o suucs

(a) whether the Udkal Universiy
have approached the Government of
India for docwn:n.ary inicriuls and
historical data required for the pre-
paration of the Hiscory of Orissa:

(b) the dctails of these documents
and data; and

(c) whether they have been spared
on temporary basis or otherwise?

The Depug Minister of Education.
(Dr. M. M. Das): (a) No, Sir.

(b) and (c). Do not arise,

Shri Sanganna : Muy I know whe-
ther the University has approached the

Government of India for any other assis-
tance ?

Dr. M. M. Das : The Unixersity
has submitted certain proposals in ke
Second Five Year Plan including the
development of the departments of histor
and art, sculpture and archacology o?
Orissa.  These schemes have been refer
red by the University Grants Commis ion
to a visiting commission for examinaiion
and report,

Service Personnel for Madras and
Kerala

*1600. Shri A. M. Thomas : Will
the Minister of Home Affairs be pleased
to siate:

(a) whether any temporary allocation
of the service personnel has been made
between the Madras and furure Kerala
Government; and

(b) if so, the principles on which allo-'
cation is sought to be made?

The Minister in the Ministry of
#lome Affairs (Shri Datar) : (a) and
(b). No allocations have yet been made.

Shri A. M. Thomas : May I enﬁcim
whether any gencral directions have been
given by the Home Ministry a ble
to all States in the matter of allocation
service personnel ?
Shri Datar : General advice has been.
given.
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Shri A. M. Thomas : Am ] to under-
stand that no defini*» sreps have yet been
taken with regard to allocation of serviee
mnnel in respect of Madras and Ke-

Shri Datar : Some staps are being
taken.  Inter-State Ministerial meetings
arc bzing h=ld and we have sent certain
temporary directives for the guidance in
the course of these mzetings.

Shri Punnoose : May I know whether
there is any enquiry made about trans-
ferring the officers in the Madras State
who want to go over to Kerala and those
who are serving in the Kerala area who
want to go to Madras? If so, what is the
present  position ?

Shri Datar : There is no question of
msuking any enquiry, because ccrtain gene-
ral principles are baing followed. There

is no question of giving any option to the
officers.

Shrl Damodara Menon : May T
know whether therc is any proposal totrans-
fer any of the judges of tge Madras High
Court to the future Kerala State?

Shri Datar : The question of High
Court judges is entirely different, It
does nor com: under this subject.

Shri A. M. Thomas : There were
reports in  the newspapers that depart-
mental Committees have sat to discuss
th: maiter and that later on there wepe
discussions in the ministerial level also. The
answ:r is vague and ipdefinite,  May
I enguirz at what stage the matter lics?

Shri Datar : | am prepared to give
general information in this respect if the
hon. Msmber so desires. We have laid
down three principles.

Mr. Speaker : He does not want the
principles, He wants to know at what
stage th: quzstion of allocation between
the two States rests.

Shri Datar : The matter is under
discussion betwzen the Governments of
Madras and Travancore-Cochin. We
hope to receive their recommendations
in a very short period.

Several hon. Members ross—

Mr. 1 Shri A. M. Thomas
wanted to at what the matter
il:.uladthehmMinimr replied to
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Basic Soheols

*1601. Shri Bibhutd Mishra : Will
the Minister of Educstion be pleased to
refer to the reply given to Starred Ques-
tion No. 408 on the 28th July, 1956 and
lay a statement on the Table showing:

(a) the names of thg basic schools
which are fully or partially self-support-
ing in various States with res of ex-

penditure monthly, yearly, and income
monthly and yearly, of ul:’h shcool ; and

(b) the steps Government propose
to take towards self-sufficiency in case ecvea

a fraction of expenditure is not met out
of the basic school's income?

The Deputy Minister of BEducatioa
(Dr. K. L. Shrimall) ¢ (a) The required
up-to-date information is not available
with the Government of India. A state-
ment containing the available information
is placed on the Table of the House, [See
Appendix X, annexure No. 3]

(b) It is for the State Govts. who ad-
minister the schools to take such steps as
they consider approporiate,
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Shri Bhagwat Jha Azad : There
are 10 institutions as seen from Appen=
dix A, out of which only half a dozen are
meeting their expenditure above 28 per
oe;:l,l and the rest ?rmot meet even ;vln 8
S| percentage of expenditure, y
I know whether any percentage is fixed by
the Government—a percentage which could
be met by the basic institutions ?

Dr. K. L. Shrimall : As I said, the Go-
vernment have not fixed any percentage.
We have certainly given a directive that as
far as possible emphasis should be laid
on production. But education should be
the aim and not production,

Shri Bhagwat Jha Azad : This
statement, namely, that education is the
aim, is verfc significant.  So, if that be
the principle, may I koow whether the
Goverment {8 laying down or enuncmt
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ing an other principle, a principle which
may be different from the one laid down
by Mahatmaji in regard to basic education ?

Mr. Spu.hts That is only another form
of the question put by Shri Bibhut
Mishra who asked whether the Govern-
ment were backing out from the principle
g{l;‘vi&humm. The hon. hMinister '.;a:d

ey are continuing thesame poli
and there is no backing out. i

Shri Sinhasan Singh : May I know
whether the basic education scheme spon-
sored on the advice of Gandhiji is appli-
cable to all parts to India or whether it
is different in particular cases? May
I also know whether the basic education
scheme is applicabie to all people alike?

Dr, K. L. Shrimali : The Govern-
ment have accepted basic education as
a national pattern of education which
means that there will be no differentiation
with regard to education in the urban
and rural arcas, We must have the same
pattern for the whole country and Govern-
ment are making efforts in that direction.

Shri D. C. Sharma : Taking what
the bon, Minister said at its face-value—
the statement that basic education is going
to be the national pattern of education—
may I know how many years it will take for
the Education Ministry and the State
Governments to bring the scheme or this
national pattern of education to fruition
or completion?

Dr. K. L. Shrimali : It is a long pro-
cess, The task of educational recons-
truction cannot be completed in a day,
It will take years. No definite date can
be given.,

Several hon. Members rose—

Mr. Speaker : Out of the 44 questions
in the List, I have not been able to finish
more than 15 questions thus far. How
can I go on allowing discussions!?

Campus Work Projects

*1603. Shri Sinhasan Singh : Will
the Minister of Education be pleased to
state:

() the amou.nf t of help tt:ft 1?0&:-
ment is giving for setting up of the -
pus Work Projects in schools in 1956-
19575

(b) whether any preference is given to
rural educational institutions over those
of urban educational institutions; and

(¢) the number of applications of edu-
cational institutions which have been re-
commended by the Government of U. P.
for help?
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The Deputy Minister of Education
(Dr. K. L. Shrimali ) 3 (a) A ision
of Rs, 125 lakhs has been mlgzat;-r fi-
nancial assistanee to both schools and col-
leges for wvarious Projects,

(b) No preference is given to nay parti-
cular type of institution,

(c) 16,

Shri Sinhasan Singh : May I know
how many, out of the 16 institutions, are
situated in the rural areas and how many
are in the urban areas?

Dr. K. L. Shrimali : It is very dif-
ficult to say, because the State Govern-
ments fix up the priority. But lookin
to the applications, rough{y, it may be ..15
that about six institutions are situated in
the rural areas,

Shri Sinhasan Singh : The hon,
Minister has not given the names of the
16 institutions, May I know which are the
sixteen institutions which have  been
recommended by the Government of Uttar
Pradesh for help?

Dr. K. L. Shrimali 1 I do not have
the full list of institutions,

P.T.O.

*1604. Shri T. B. Vittal Rao : Will
the Minister of Home Affairs be pleas-
ed to refer to the repl:i; given to Starred
Question No. 503 on the 318t July, 1956
and state when a decision is likely to be
taken in the matter of grant of Privilege
Tiket Order for the Central Government
Employees ?

The Minister in the Ministry of
Home Affairs (Shri Datar): The matter
is tikely to be finalized soon,

Shri T. B, Vittal Rao : May I know
whether the financial implications at least
have been assessed for the granting of this
facility and, if so, what is the amount
involved ?

Shri Datar 1 That question itself is
being considered. The financia! impli-
cations arc being gauged.

Shri T. B. Vittal Rao : Am I to
understand that the decision will be arrived
at during this fyeu'? There are only a
few months left and if these facilities are
granted now, they may not be availed
of this year,

Shri Datar : Wz hope to come to a
decision, as far as possible, during this year.

Shri Nambiar ¢ What exactly is the
reason for the delay, inasmuch as the Home
Minister promised to implement it, and
made an announcement in that regard
during the course of the budget discussions ?
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Shri Datar : This question has been
considered from many points of view.
y, the railway trains are overcrowd-
ed to & certain extent, and if this conces-
:‘n::cn ol: offered, then, it will add to fur-
r overcrowding. That is one point.
Secondly, the financial implications also
have to be considered, But in spite of
these, it is our desire to give some bene-
fit to our employees.

Shri T. B. Vittal Rao : May I know
the nature of the concessoin which is under
the consideration of the Government?

Shri Dater : 1 cannot divulge it at
this stage, but the hon. Member can kindly
wait for a few weeks.

Shri B. S, Murthy : This question
has been awaiting decision for long. May
I know whether the question will be deci-
ded during the course of this yea: ?

_ Shri Datar ; That is what I have said
just now.

Shri Nambiar : We want to know
whether it will be in a few weeks or years.

_ Mr. Speaker : There arc other ques-
tions.

Mining Coellege for Rajasthan

*1606. Shri Balwant Sinha Mechta 1
Will the Minister of Bducation be
pleased to state:

(a) whether it is a fact that a Mining
College is proposed to be opened in  Rajas-
than away from the mining are of the state;

(b) if so the reasons thereof;

(c) where it will be located and when
it will come into operation; and

(d) What courses will be taught there?

The Deputy Minister of Educa-
tion (Dr. M. Das) : (8) to (d). A
statement giving the required inforamation
is laid on the Table of the House. [See
Appendix X, anncxure No. 4.

Shri Balwant Sinha Mehta @ In
view of the fact that Udaipur is the seat
of geology and is centrally situated in the
mining arca of Rajasthan where almost
all important mincrals of the world are
found and there is provision for practi-
cal training along with other essential.
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‘facilities of staff, workshop and laborato-
ries of the civil, mechanical and Ielcctl‘l-
cal departments of the Rural Engine ering
College which was opened there recently
will Government revise the decision taken
and provide the degree courses there ?

Dr. M. M. Das: No, Sir ;ithas been
decided thet the degree courses in mining
engineering and metallurgy will be intro-
duced in the existing colleges of enineering.
M. B. Enginecring college, Jodhpur will.
have one degree course in Mining and me
tallurgy.,

Shri T. B. Vittal Rao : In the state-
ment it is statedathat the Central Govern-
ment will give financial assistanceifadegree
course in mining engineering is started,
May I know w hat percentage of the ex-
penditure actually incurred by the State
Government will be given ?

Dr. M. M. Das : Generally speaking,
80 tar as non-recurring or capital expen-
.diture is oncerned, the Central Govern-
ment contributes two-thirds of it and so
far as recurring expenditure is concerned,
the Central Government  contributes
o:l:e-third of it. Some times this is changed
also.

L A. S.

*1608, Shri Shivananjappa : Will
the Minister of Home Affairs be pleased
to state whether Government propose
to set up a Committee to reoricntate the
method of recruitment to the ILA.S. and
the training given to the personnel ?

The Minister in the Ministry of
Home Affairs (Shri Datar): 1 would
invite the attention of the hon. Member
to Home Minister’'s speech in the Lok
Sabha on the 12th April, 1956. No
Committec is being appointed for this
purpose, but Government have decided
to appoint on Officer on Special Dut
to examine various matters connected wit
it. This Officer will work in close associa-
tion with a group of senior Secretaries.
The specific terms of reference of the Special
Officer are still under consideration, but
they will include matters like structure of
the Services, methods of recruitment and
training of personnel of various grades and
belonging to  different  Services.

Shri Shivananjappa: May I know
whether this officer will go into the question
of the disparity in the scales of pay and

-al'lo vances between Central Government em--
ployecs and States Government employees ?

Shri Datar: He would not go into
the question of this alleged disparity in pay
between Central and State employees.
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Shri Chattopadha t May I
know if this reorlentll:ig:,:rill be in the
direction of the socialist pattern of society.

Shrl Datart That is the underlying
policy around which all these schemes
move

Shri Shree Naraysn Das: May 1
know whettier any time-limit has been
fixed for this officer to submit his report?=

Shri Datar: No time-limit need be-
fixed. He will submit the report in a few
months,

Integration of State Associated Banks

. Shri H. N. Mw will
the 'Mini‘wlter of Finance be pleased to
state:

(a) whether it is a fact that Govemn-
ment have deferred decision regard
ing integration of the Bank of Bika
ner, the Bank of Jaipur and the
of Rajasthan with the State Bank o
India as recommended in the All India
Rural Credit Survey Report; and

(b) if so, the reasons therefor?

The Minister of Revenue and
Defence Expenditure (Shri A. C.
Guha): (a) and (b). Yes. The integra-
tion of these banks raises a number of
cult questions to which answers have been
sought before final decisions are taken.
There are considerable differences in re--
gard to various matters between these banks
and the State Bank which is also engaged in
increasing the number of branches in the
rural areas.

Shri H. N. Mukurjee: Meay I know
i* the attention of Government has been
drawn to certain rerresentations of the
em: loyees of these banks suggesting that
the integration with the State Bank would
be good not only for the regions concern-
ed, but also for the administration? What
{s the Government‘s response to that?

Shri A. C. Guha: It might to be so;
but, that is not the main determini
factor. The main determining factor sho
be the extension of rural credit and banking
facilities to rural areas,

Shri T. B. Vittal Rao: May I know
the special consideration that weighted
with the Government in taking over the
State Bank of Hyderabad while leaviag
these banks in the other States?
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The Prime Minister and Minister of
External Affairs and Finance (Shr
Jawaharial Nehrm): The question of
taking over these banks is in a sense under
consideration, and not decided. But,
because of a number of factors, we thought
we should take over the Hyderabad Bank;
becuase the State is being split up
and also other factors, it had to be taken up
dmmediately. There are two other banks
in Saurashtra and Patiala which in effect
are State banks—State-owned banks—
completely. The question arose whether
we should attach them to the Reserve
Bank or to our State Bank. For the present
we felt we should go ahead only with the
Hyderabad bank and not others. The
others—there are four or five of them,
whatever be the number .

Shri A. C. Guha: Six.

Shri Jawdharlal Nehru: They stand
-on a different footing completely and have to
ibe considered on different lines; it is not the
same thing. I have no doubt that in course
of time, steps will be taken about them too.

Sardar Igbal Singh: 9 banks have
‘been recommended by the Rural Credit
Survey Committee for taking over. May

I know the nature of the difficultics in taking

over these banks?

Shri A. C. Guha: The main difficulty
is that it will be difficult for the Reserve
Bank or the State Bank to take over the
small banks in different  parts of the country
and to find adequate trained personnel to
run those efficiently. There are
certain standards for the State Bank of India
and 1 think the hon. Member will agree
that these banks do not conform to that
standard.

Shri Kamath : May I know whether
the new Finance Minister has taken over
or not yete

Shri Jawaharlal Nehru: [ will func-
tion till mid-night today.

Delimitation Commission

*1612, Shri Ramachandra Reddy:
Will the Minister of Law be pleased to
state:

(a) whether it is a fact that a Com-
missioner for dclimitation of  Consti-
tuencies has been appointed;

(b) if so, the terms of reference
under which the appointment was
made;

(c) wheti.er he will make public enquiries
before submitting his proposals; and

(d) the time within which he is directed
to submit his report?

The Minister of Law and Minority
Affairs (Shri Biswas): (a) No. As
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soon a8 the State Reorganisation Bill s

ed by Parliament is assented to by the

sident and becomes law, the Govern-
ment of India will constitute a Delimitation
Commission as provided therein. In the
mean time and in order that the Commission
when appointed may proceed with its task
expeditiously, the Government have
recently appointed the retired Judges who
were Chairman and Member of the former
Delimitation Commission as special officers
to direct the preparatory work which has
been taken up in the office of the Election
Commission.

(b) to (d). Do not arise.

Shri Ramachandra Reddi: May I
know whether a direction has been 1ssued
to the Commissioner to take into considera-
tion the recommendations contained in the
Backward Classes Commission’s report
ic?u ?nrd to Scheduled Castes constituen-

Shri Biswas: The procedure is laid
down in section 44 of the States Reorganisa-
tion Act. If the hon, Member will kindly
turn to the provision in that Act, he wul
find that r section 44....

Shri B: S. Murthy: The question
is different. The question is this.,..

Shri Biswas: | think the President’s
assent will be obtained in a day or two,
If it has been assented to....

The Prime Minister and Minister
of External Affairs and Finance (Shri
Jawaharlal Nebru): That is an entirely
separate matter for Government and for
this House to decide. According to the
decision, action will be taken, One cannot
give directions to the Delimitation Commis-
sion about something which has not been

yet.

Short Notice %:nlou and Answer
Kolar Gold Mines

S. N.Q. No. 16. Dr. Rama Rao: Wil
the Minister of Natural Resources and
Scientific Research be pleased to state:

(a) whether his attention has been drawn
to the speech of the Chairman of the Kojar
and allied Gold Mines Companies that tae
“Companies have received no communica-
tions to this effect {about compensation)
so far from the Government of India or the
Government of Mysore”;

(b) the total compensation rolpoaed
to be given by the Government of India;

{c) the compensation originally pro-
posed by the Government of Mysore;
and

(d) whether Government have any
idea of the total profits of the Companies
from 1925 to 1955°?



1955 Oral Answers

The Minister of Natural Resources
(Shri K. D. Malaviya)t (a) Government
have seen a report of the Chairman’s speech
cn the Press. It is not correct that the

ompanics have received no communication
cgarding compensation from the Govern-
ment of India or the Government of Mysore.

(b) and (c). As the agreement has not
been finalised, it would not be in public
interest to disclose these details.

fd) T place on the Table of the House
a statement shqwu%l: gross profits of the
Kolar Gold Field ing Companies from
192§ to 1953 according to its published

balance sheets. [See Appendix X, annex-
ure No. s].

Dr. Rama Rao: The statement shows
that this Company has looted more than
Rs, 234 crores in the shape of profits.
Now the Chairman ugu that Government
have offered 119 lakhs of rupees as net
compensation which, I understand, is in
addition to assets in the Unmited Kingdom
amounting to about Rs, 500 lakhs. So the
total is about Rs. 169 lakhs or Rs. 170 lakhs

Mr. Speaker: What is the question?
The hon. Member will straightway put the

question.

Dr. Rama Rao: May I know whether
the Mysore Government have offered
compensation at the full value of the total
shares and, if so, what is the reason for the
Government of ‘India to give beyond the
compensation at the market wvalue of the
shares ?

Shri K. D. Malaviya: Certain question®
were referred by the ore Government
to the Government of India for advice
because we wanted to ensure the workability
from the technical point of view of the Kolar
Gold Mines, They wanted us to examine
this question and give them suitable advice.
The Government of India have appointed
a certan committee which gave ceruain
advice, That advice will be considered
by the Mysore Government and I don't
consider myself competent to ress an

inion on the views that they might hold
about it now.

Shri Chattopadhyaya: Mat: I know
whether the hon.  Minister as read
the report of the committee constituted to
examine the working of the agreement of 1949
between the Government and the K G 1?
and allied Gold Mines and, if so, why does
the Central Government suggest a higher
rate of compensation than that proposed
by the State Government?

Shri K. D. Malaviya: Yes. It is
correct that this report came to our notice.
There were certain questions which were
not considered by thec Mvsore Government
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and that is why they referred the enure
question to the Central Governmen! lor
advice. We gave our consideration to the
various aspects of the question and thereafter
specified the quantum of compensation,
which is little more than what they have
suggested.

Shri M. 8. G wam Ma

I know whether the ovcrl'u'nenty;f Indl?;n
will come out of this picture and allow the
Myzore Government alone to deal with the
sl:t 1?11 1; in the matter of fixation of compen-

Shri K. D. Malaviya: Surely.

The Prime Minister and Minister of
External Affairs and Finance (Shri
Jawaharlal Nehru): Itis not a question
of merely giving compensation, tis a
question of working those mines efficient]
in the future. It is also a question of fol~
lowing certain principles which the Govern-
ment of India follow.

Shri Kirolikar: May I know whether
the Government propose to appointa techni-
cal committee to go to this part and then
fix up the compensation?

Shri K. D. Malaviya: No.

Shri T, B, Vittal Rao: The Government
of India have sent an official team to cxa-
mine the matter and they have submitted
a rt. Will the hon. Minister lay a copy
of the report on the Table of the House?

Shri K. D. Malaviya: Certain officials
of the Government of India did go and visit
that place to examine the conditions for
making their own assessment, It is not
the intention of the Government just now to

lace the report of that committec on the
q'iblc of the House,

Shri T. B. Victal Rao: May 1 know
when they will place the report on the Table
of the House

Shril Frank Aothony: Is this caicula-
tion of compensation going to include the
payment of benefits to the employees such
as retiremcnt benefit etc.? Will the
Company be responsible for it or is the
Government going to assume responsibility
for it because there is a fear that the employees
will fall between two stools and the retire-
ment benefits will go by default?

Shri K. D. Malaviya: That dewal
has to be examined by the Mysore Govern-
ment and we cannot express any opinion .
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WRITTEN ANSWERS TO
QUESTIONS

Bharat Electronics Ltd,

*1593. Pandit D. N. Tiwary: Will
the Minister of Defence be .;.IZased to
state:

() whether field trials and tests of
the wircless and equipment manufac-
tured by the Bharat Electronics Ltd,, have
revealed any deficiency and inferiority;

(b) how these equipment
with those of other ?mll:ts; mdcomplrc

(c) whether Bharat Electronics Ltd.,
produce sufficient quantity of equipment
to meet the demand in the country?

The Minister of Defence Organisa-
tion (Shri Tyagi): (a) The equipment
roduced so far by Bharat Electronics Ltd.,
as not yet undergone extensive field trials
and tests.

(b) Does not arise,

. () When the factory is in full production
it Will be able to produce sufficient equip-
ment of certain types to meet the major
requirements for electronic equipment in
the country.

Geologists and Geophysicists

*1602. Shri M. Islamuddia: Will
the Minister of Natural Resources and
Scientific Research be pleased to refer
to the replies given to Starred Ques-
tion No. 1274 on the gth April, 1956
and supplementaries raised ereon and
state:

(a) Whether Government have  as-
sessed the requirement of trained Geolo-
gists and Geophysicists for all explora-
tion; and

(b) if so, the steps that are being taken
to get the requisite number of tiained
personnel ?

The Minister of Natural Resources
(Shri K. D. Malaviya): (a) Yes, Sir.

(b) Severaltrained personnel are already
emJ:loyed inthe Geological Survey of India
and the Oil and Natural Gas Commission.
As their number is not sufficient in relation
to requirements, with a view to makirg up
th:d deficiency, the arrangements are being
made ;—

(#) to send Indian personnel to foreign
countries to learn methods of investiga-
tion.

(#) to invite Foreign Experts for-train-

ing Indian Understudies.

(ii7) to give intensive theoretical an
practical training to Indian geologists
and geophysicist, so that they could
be entrusted with independent work
within & couple of years.
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Youth Camps in Bihar

Thakur Jugal Kishore Sinha
*xéor. {B.bu Ramnarayan Singh: '

Will the Minister of Education be
pleased to lay a statement on the Table
showing the details of the Youth Camps
that were organised in 1955 in Bihar with
particular reference to l.f'u: following :

(i) the expenditure incurred,

(ii) the personnel who were incharge
of management,

(iii) the attendance in each Camp
on the first two days and on the
last two days, and

(iv) the aversge daily artendance
for which money was charged ?

The Deputy Minister of Education
(Dr. M. Das): The expenditure of
time and labour in preparing a reply to this
question would not be iuniﬁe; by the
results likely to be achieved.

Library Movement

*1610. Shri Lakshmayya: Will
the Minister of Education be pleased to
state the steps Government have taken

8o far to encourage the library movement
in rural areas of the country?

The Deputy Minister of Education
(Dr. M. M. Das): A statement is lsid on
the Table of the House. [Ses Appendix
X, annexure No. 6].

Kerosene Ol

*1611. Shri M. D. Joshi: Will the
Minister of N Resources and
Scientific Research be pleased to state:

(a) whether it is a fact that a new
spring of Kerosene Oil has  recendy
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been discovered at Vaghoshi in  Dis-
trict Kolaba, Bombay; and

(b) if so, details thereof?

The Minister of Natural Resources
(Shri K. D. Malaviya): (a) Government
of India are not aware of the discovery of a
new spring of Kerosene oil at Vaghoshi,
Kolaba in Bombay.

(b) Does not arise.
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Muscum Reviewing Committees

*1614. Shri Ram Krishan: will
the Minister of Education be pleased to
state:

(a) whether the two reviewing Com-
mittees—one for the Indian useum,
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Calcurta and the other for the Victoria
Memorial Hall, Calcutta set-up by Govern-
ment to recommend measures for improving
these institutions have submitted their
reports; and

(b) if so. the main features thereof ?

The Deputy Minister of Education
(Dr. K. L, mali): (a) Not yet, Sir.

(b) Doecs not arise?
Indian Missions in Bonn and Nairobi

_*1615. Shri Krishnacharya Joshi:
Will the Minister of Education be

pleased to lay & statement on the Table
showing:

(a) the main activities of the edu-
cation sections of the Indian Embassy,
l:&nn. and the Indian Commission, Nairobi;

(b) whether yearly reports ar: sub-
mitted to Government ?

The D‘%‘ty Minister of Education
(Dr. M. M. Das): (a) A statement is laid
on the Table of the House., [See Appen-
dix X, annexure No. §].

(b) Yes.

German Oll Experts

*1616. Shri D, C, Sharma: Will
the Minister of Natural Resources and
Scientific Research be pleased to state:

(a) whether the German team of oi)
experts has left India;

(b) whether they have submitte«
their report;

(c) the main features thereof;

(d) the manner in which this repon
will influence Government's programme
of oil prospecting for the current and
coming years; and

(e¢) whether it will be necessary 1o
invite this team for further advice ata
future date?

The Minister of Natural Resources
(Shri K. D. Malaviya): (a) No tcam of oil
experts from West Germany visited India
except that the Director of Geological
Survey of West Germany who is also an
oil expert visited India last Winter as our
invitee tothe 1956 Indian Science Congress
and we requested him to give his assess-
ment of our geology and oil suspected areas.
He arrived here on 31-12-55 and left the
country on 20-2-56.
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(b) Yes, Sir,

(c) Dr. Bentz has recommended certain
areas for large scale exploration work.

(d) Government of India have taken
into consideration the recommendation of
Dr. Bentz in preparing the programme
for oil prospecting during the Second Five
Year Plan period.,

(e) A team of German Oil Experts is
expected to come to India in November,
1956, to give further advice. -

Nautical Museum

*1617. Shri Jhulan Sinha: Will
the Minister of Defence be pleased to state
whether the attention of Government
has been drawn to a suggestion publish-
ed in the Indian Shi of March
1956 emphasising the need for setting up
a Nautical Museum in the country,

The Deputy Minister of Defence
(Sardar Majithia) : Yes.

Botanical Survey

Sardar Igbal h &
"‘""{ Sardar klr:ul:i‘ ¢

Will the Minister of Natural Resour-
ces and Scientific Research be pleased
w state

(a) whether there is any proposal to
organise Botanical Survey of India on
new lines;

(b) if 8o, in what manner this Survey
will be organised; and

(c) the number of new centres to be
opened

The Minister of Natural Resources
(Shri K. D. Malaviya): (a) to (c). A stare-
ment containing the intormation is laid
on the Table of the House. [Se¢ Appendix
X, annexure No. 9].

International :Museum Campaign

*1619. Shri Shree Narayan Das : Will
the Minister of Education be pleased to
state:

(a) whether it is a fact that an inter-
national Museum Campaign is going to
be celebrated in India from  October 6
to October 14, 1956 on behalt: of the
U.N.E.S.C.0O. and International Council of
Museums;

(b) if so, whether the Central and
various State Governments are going
to participate in it; and

(c) if so, the nature
such participation ?

The Deputy Minister of Education
(Dr. M. M. Das) :(a) to(c). A statement
is laid on the Table of the House. [Ser
Appendix X, annexure No. 10].

and manner of
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LA.S,

*1620, Shri Sanganna : Will the
Minister of Home Affairs be pleased to
state:

(a) whether proposals for promotion
of state Officers to 1.LA.S. cadre against
the State promoted quota have been re-
ceived from each State for consideration
bydthe Government of Iadia during 1956;
an,

(b) if so, the result thereof ?

The Minister in the Ministry of
Home Affairs (Shri Datar): (a) and (b).
A statement giving the requisitc informa.
tion is placed on the Table of the House.
[See Appendix X, annexure No. 1r1].

Central Institute of Printing

*1621. Shri M. Islamuddin : Will the
Minister of Education be pleased to state
the progreu made so far in regard to the
establishment of the Central Institute
of Printing ?

The Deputy Minister of Education
(Dr. M. M. Das) : An expert Committee
has been appointed by the Board of Techni-
cal Studies in Applied Art of the All India
Council for Tecﬁnical Education to pre-
pare a'scheme for the establishment of a
Central School of printing. Its report is
awaited.

Teachers of Chantaibari Schools

*ndaz. Shri Dasaratha Deb : Will the
Minister of Bducatlon be pleased to
state :

(a) whether it is a fact that  the ser-
vices of teachers serving in the Thantai-
bari schools under Sadar Division (Tri-
pura) have been terminated during the
years 1954-55 and 1955-56; and

(b) if so, the reasons therefor?

The Deputy Minister of Education
(Dr. M.M. Das) : (a) and (b). The
information is being collected and will
be laid on the Table of the House as soon

as available,
Currency Notes

Forged
Shri Bheckha Bhal :
*1623 { Dr.Ram Subhag Singh :

Will the Minister of Finance be pleased
to state :

ﬁ:) Whether the artension of Govern-
ment has been drawn to the fact that imi-
tation notes of various deno.nination have
been printed and are being made available
for one or two pice in Delhi;

(b) whether it is afact . hat due to
their similarity in colour and get up with
the genuine t currency notes,
the illiterate and credulous masses of
the villages arc casily duped; and
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(c) whether  Government propose to
take oteps to check’ the printing and
lclling of imitation notes under the Press
rules

The Minister of Revenue and Defence
Expenditure (Shri A.C. Guha): (a) Yes,
Sir., The matter i8 under investigation
by the Delhi State Government,

(bg Government have not received any
specific complaint that illiterate persons
or others have actually been duped into
believing that these imitation notes are
genuine currency notes, They are how-
ever making enquiries,

(c) I am not sure whether by the term
“Press Rules” the Hon, Member is re-
ferring to the Press and Registration of
Books Act, 1867, as amended in 1955
which provides for the regulation of print-
ing presses. 1 am afraid no provision of
this enactment would cover the cases in
?uqtion but under the provision of the
ndian Penal Code Amendment Act, 1943
the production, sale or use of the imitation
notes purporting to be a currency or bank
note or so nearly resembling as to be calcu-
lated to deceive members of the public
is an offence, Government issued a press
note in August, 1954 drawing ~attention to
this provision of ‘the law. Itis proposed
to give publicity again to this press note
through ~ State vernment and other
agencies,

Prevention of Crime and Treat-
ment of Offenders Congress
at

®3624. Shrl 8. C. Samanta : Will the
Minister of Home Affalrs be pleased to
state !

(a) whether the delegation sent to parti-
cipate in the First United Nations World
Congress on the Prevention of Crime
and Treatment of Offenders at Geneva
in 1055, has submitted any report to
Government ;

(b) if so, the suggestions put forward
in the Report;

(c) the steps that have been taken by
Government to implement the recommen-
dations of the United Nations Orga-
misation ?

The Minister in the Ministry of
;!i:me Aff airs (Shri Datar) : (a) Yes,

(b) The delegation submitted a factua
report; no special recommendations
were made.

(c) The resolution and recommenda-
tions adopted by the Congress have been
circulated to the State Governments for
oensideration.
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Transport terms Committee

*1625. Shri Krishnacharya Joshi :
Will the Minister of Education be pleased
to state

(a) whether the Expert Committee
on Transport Terms has completed its
work; and

(b) if so, the total number of techni-
cal terms translated?

The uty Minister of Education
(Dr. M.Dﬁ. tB““ (a) No, Sir.

(b) The Committee have so far done
nearly 4,000 terms relating to Highway
Engineering, Tourism and Shipping, out
of which 2,348 terms have been published
in the form of 3 provisional lists,

Sanskrit and Pall Manuscripts

_*1626. Shri D. C. Sharma : Will the
Minister of Education be pleased to
state

(a) the amount spent for the collect-
ion and preservation of Sanskrit and Pall
manuscri pts durig 1955-56; ard

(b) the result of the work done in this
direction ?

The ty Minister of Education
(Dr. M.M. Das) : (a) and (b). Rs. 3765/
were spent on the purchase of 123 manu-
scripts in the Sanskrit during 1955-56.
No money was spent for the preservation
of these manuscripts, No Pali manus-
cript was purchased.

Study of Foreign Languages

Sardar Iagbal Singh:
*1627. { Sardar url:
Shri D. C. Sharma:

Will the Minister of Education be
pleased to state:

(a) whether Government p to
develop the study of Chinese, Burmese
and X?Igpnli languages in India; and

(b) if so, the details of the pro-
gramme ?

The D;EutDy.Minhter of Education
(Dr. M. s)t (a) Yes, Sir.

(b) A statement is laid on the Table
gqf the I]-loule. [See Appendix X, annexure
0. 12).

Social Tension Project

Shri Shree Nara Das:
*1628. { Pandit D. N. 'l'i.:::y:

wWill the Minister of Education be
pleased to state:

(a) whether any asscsament of the
work done under ‘Social Tension Pro-
ject, has been made;
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(b) if so, the result of such assess-
ment;

(c) the present rI,w.witim: with regard
to the Project; an

(d) the total amount spent so far on
this Project?

The D;lpnty Minister of Education
(Dr. M. M. Das): (a) No, Sir.

(b) Does not arise.

(c) The rescarch work is being con-
tinued by the various universitics.

(d) Rs. 1,87,958.
Electoral Rolls in Tripura

*1629, Shri Dasaratha Deb: Will
the Minister of Law be pleased to
state:

() whether it is a fact that in Tripura
a large number of voters who participated
in the last General Elections have not been
enlisted in the voters’ list recently publish-
ed by the Government of Tripuma;

(b) whether it is a fact that in many
places of Tripura particularly tribal
arcas a large number of villages were
;otally omitted in the present voters'
ist;

(c) whether it is a fact that many emi-
nent persons of public life including the
sitting Members of Parliament have not
been enlisted in the present voters’ list;

(d) if so, the reasons therefor; and

(¢) whether Government propose to
make an enquiry into the matter?

The Minister of Law and Minority
Affairs (Shri Bilswas): (a) to (¢). The
information is being collected and will be
laid on the Table of the House when
received.

U.N.E.S.C.O. Research Centre for
Industrialisation

1175, Shri Ram Krishona 1 Wil
the ister of Education be pleased to
state the special features of the Plan for
Research Centre on the social implica-
tions of Industrialisation in South East
Asia which has been recently established
by U.N.ES.C.O. in cooperation with
the Government of India?

The Deputy Minister of Education
(Dr. M. M. Das): A swatement is laid
on the Table of the House. [See Appendix
X, annexure No. 13).

Hostel for Tribal Students

1176. Shri Rishang Keishing: Will
the Minister of Home Affairs be pleased
Lo state:

(a) whetheritisa fact that the Govern-
ment of India sanctioned a grant of
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Rs. 65,000 in 1953-54 for the construction
of a gosr.el for &c tribal students in Shil-

long;

(b) whether the hostel has been con-
structed ;

c) if so, how much has been spent on
the hostel;

d) if not, how Government propose
to dispose of the amount; and

(e) the reasons for the delay in con-
structing it?

The Minister in the Ministry of
Home Affairs (Shri Datar): (1) No
grants were given to the Assam Govern-
ment during Iﬂ 3-s4 for construction
of a hostel in Shillong for tribal students,
but & sum of Rs. 65,000/- was allotted to
them during 1954-55 for the purpose.

(b) Yes.

(c) Rs. 1,40,000/- including the
grant-in-aid given by the Government
of India.

(d) does not arise.

"“2. The work was completed last year

and the hostel was formally opened on

B s pecielly e 1h b‘;‘mﬁe“““"
to acquire 8 y for the

and the fo?‘nulitiet took some time. e

buildings had also to be repaired and

suitably altered and added to.

Private B%uuﬂou.l Institutions ia
)

1177. Shri V. P. Nayar: Will the
Minister of Education be pleased to
state:

(s) whether it is a fact that in some
Educational Institutions under private
management in the State of T.C. 0:3.
pointments of teachers are made y
on receipt of a donation to the Institu-

tion running the school or college;

(b) the inquiries, if any, that have
been made by Government in  this
matter to know the exact position;
and

(c) whether an ’ enquiry has been
made into this through the  special
Police Establishment ?

The Dn'utz-ulnhur of Education
(Dr. M. s). (a) and (b): The
Government has not received mm—
Ehintmfnrmdnoiﬂquiryhu, .

(c) Does not arise.
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Engineering Diploma Institutes

1178, Shri Ram Krishna: Will the
Minister of Education be pleased to
state the number of new diploma insti-
tutions to be ned in  Pepsu and
Punjab during the Second Five Year
Plan out of the total of 62 such institutions
as recommended by the Engineering
Personnel  Committee ?

The uty Minister of Education
(Dr. M. M. Das): The matter is under
consideration.

Colleges in Travancore-Cochin

1179. Shri Mathew: Will  the
Minister of Education be pleased to
state:

(a) the total number of First Grade
Colleges and Second Grade Colleges
for Arts and Sciences in the Travancore-
Cochin State showing (i) the number of
those  directly under the Travancore
University or the State Government and
(ii) the number of those run by private
agencies;

(b) the total number of students at
present in the University or Government
Colleges in the B.A./B.Sc. classes
and in the Intermediate classes;

(c) the total amount of IlErn.nuz (capi-
tal and security) given to the private
colleges together during the last academic
year;

(d) the total
University and Government Colleges
incurted by the State during the last
academic year; and

(e) the exgendin_:xc incurred by the
State per student in the University or
Government Colleges and in the private
colleges, in the B.A./B.Sc. classes and
in the Intermediate classes ?

The Deputy Minister of Education
Eﬂr. M. Mﬁ)u)t (a) to (¢). The required

ormation is being collected and will be
placed on the Table of the House as carly
as possible,

Institutions of Social Work

1180. Shri Krishnacharya Joshi:
Will the Minister of Education be pleased
to State: i

('Bn:the total amount given as grant
to t institutions imparting training
in Social Work during 1956-57 so far;
and

(b) the names of the _inatitutions
which were given assistance?

The uty Minister of Education
(Dr. u.’i.‘?n‘l.;, (@) Nil.
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(b) Does not arise.

Conversion of Primary Schools into
Basic Schools

1181. Shri D. C. Sharma: Will
the Minister of Education be pleased to
state the extent of financial assistance
given during the year 1955-56 by the
Central Government to the Government
of Punjab for converting Primary Schoois
into Basic Schools?

The Deputy Minister of Education
(Dr. K, L. Shrimali): No assistance
was given as the Government of Punjab
did not implement this scheme during
1955-56.

Central Universities

1182, Shri Krishnacharya Joshi:
Will the Minister of Education be
pleased to state:

(a) the main activities of the four
Centrally  administered Universities
during 1955-56; and

(b) the total amount spent by the
Universities during 1955-56 7

The Deputy Minister of Education
(Dr+ K. L. Shrimali): (a) A statement
is laid on the Table of the Lok Sabha.
[See Appendix X, annexure No. 14].

5?1)1 Rs.
igarh Muslim University  46,73,807
Banaras Hindu University . 81,86,560

Delhi University 52,87,345
Visva-Bharati . . 26,79,112
2,08,26,824

Lalit Kala Akadami

1183. Shri D. C. Sharma: Will the
Minister of Education be pleased to
state:

(a) whether it is a fact that a Com-
mittee was fo to draw up stand-
ing rules and sub-rules for the Lalit Kala
Akadami;

»
(b) if so, when the Committee was
formed;

(c) the names of the members of the
ittee;

(d) whether any report of the Com-
mittee has been received; and

(e) if so, the recommendations made
by it about the re-organisation of the
Akadami ?

The Deputy Minister of Education
(Dl'. M. M. D.')| (l) Nﬂj Sil’.

(b) to (c). Do not arise.
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Indo-Pakistan Financial Issues

Sardar Igbal Singh:
1184 {Su'dar ur:h'

Wiil the Minister of Finance be pleased
to lay a statement on the Table showing
the numter and nature of financial 1ssues
between India and Pakistan which have
not been settled so far?

The Prime Minister and Minister
of External Affairs and Finance
(Shri Jawaharlal Nehru): A list of the
more important outstanding issues is
laid on the Table. |See Appendix X,
annexure No. 15].

Tribal Languages

118s. {Blrdlr m:'ll‘:‘ -

Will the Minister of Education be
pleased to state:

(@) whether any amount is allotted
to develop Tribal languages during the
Year 1956-57;

(b) if so, the amount allotted; and
(c) bow this money would be spent?

The Deputy Minister of Education
(Dr. M. M. Das): (a) Yes, Sir.

(b) Rs. 111,500/-

u(lc) (@) %z 75,000/~ will be spe: {cc in
roducing Text Books in major Dialects
gf N.E.F. Agency.

(ii) Rs. 36,500/- are to be spent for
Philological Ialel.rch in the Agency
dialects.

Monuments in Punjab

bal
1186, {Sudsr Iq B‘:l"h:

will th: Minister of Education be
pleased to stace:

(a) the names of the ancicnt and
historical monuments of naional im-
portance in the Punjab end P.E.P.S.U.
which are under the care of (i) the
Central Governm:nt, and (ii) the
Punjab e&nd P.E.P.S.U. Governments on
b:half of th= Cantral Governm:nt;

(b) th: amount of expenditure in-
curred by th: C:n'ral Government for
their upk:ep during 1951-52 tO 1955-
56

(c) th: amount of expenditure in-
curred by th-se Governmsnts on the
mhpum:nrs assigned to  their care during
the sam:® period; and

(d) the nam=s of places where these
monuments are situated ?
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The Deputy Minister of Education
(Dr. M. M. Das) : (a) (i) A statemem
is laid on 1the Table of the House. [See
Appendix X, annexure No. 16],

(ii) Th-re are no monuments of Na-
tional Importance which are under the
care of the Punjab and Pepsu Government
on b:zhalf of the Central Government.

(b) The amount of expenditure in-
curred on these monuments by Central
Government is as follows:

—
Amount spent
on monume:nts on monu-

Year  Amount spent

in Punjab. m:nts in Pepsu
Rs. as. p. Rs. as p.
1951-52 + 26,137 4 3 .
1952-53 . 52,690 7
1953-54 . 61,039 II 6 .
1954-55 . 2464014 9 4596 9 O

1955-56 . 24,264 11 O 14,370 15 6

(c) The question does not arise in view
of (a) (ii) above.

(d) The names of the places where
these monuments arc situated are given
in ths Swtem:nt referred to at (a) (i)
above,

Synthetic Rice

1187. Shri M. R. Krishna : Will the
Minister of Natural Resources and
Scientific Research be pleased to

stale:

a) the total quantity of synthetic
rice( )thut \.\ril}l1 be _prod;mc:! m:n:;u;l!:
from the synthetic rice plan
the Central Food echnological Re-
search Centre at Mysore;

b) the regions which will be sup-
liesl)with the synthetic rice produced
in this centre; and

<) whether the food situation in
the(c)ount'ry would warrant the Govern-
m:nt to set up more such plants ?

ter of Natural Resources
(Shrihelh.ug? Malaviyay (a) to (o)
A small ex erimental-cum-demonstration
unit for ing artificial rice has recently
been received and is in_the proccss of
erection at the Centre Food Techno-
logical Rescarch Institutc, Mysore. The
capacity of the unit is 100 kg/hr. that is it
can produce two tons in twenty-four ;
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The Council of Scientific & Industrial
Research propose to produce a few hun-
dred tons of rice for conducting field
studies with respect to handling, storage
and consumer accepigbility in different
parts of the country. The question of
sctting up of more plants can be con-
sidered only after studying the per-
formance of the present unit and in the
light of the prevailing food situation, and
other conditions and circumstances also
being considered.

Foreign Cultural Delegations

1188, Shri D. C., Sharma:
Shri Ram Krishna:

Will the Minister of Education be
pleased to state:

(2) the total number of foreign cul-
tural delegations who visited India during
1955 with separate figure for each coun-
try;

(b) the names of the places visited
by them; and

(c) the duration of their stay in India ?

The D'E;l-t‘y Minister of Education
(Dr. M. M. )t (a) Four. One each from
China, Bri.ish West Indies, Uzbckistan,
U.S.S.R. & Nepal

(b) The delegation from China visited
Delhi, Agra, Fatehpur Sikri, Ajanie-Ellora,
Bombay, Madras, Puri, Bhubanes-
war, Calcutta, Shantiniketan, Tatanagar
and Chittaranjan.

The delegation from Bri'!ah West
Indln;:] visited amuy, D‘.(I:}Iuli Bhakra-
Na Agra appur ttaranjan,
Shantiniketan, Calcutta, Tatanagar, Madras
and Bangalore.

The delegation from Uzbekistan visited
Delhi, Lucknow, Calcutra, Madras, Hydera-
bad, Ajanta-Ellora, Bombay, Agra and
Fatehpur Sikri,

The delegation from Nepal visited
Delhi, Sonepat, Bhakra-Nangal, D-hradun,
Hardwar, Banaras, Patna, Mathurs,
Agra, Gaya, Damodar Valley Corporation,
Sindri and Chittaranjan.

(c) The delegation from China stayed
for 46 days.

The delegation from British West Indles
stayed for 30 days.

The delegation from Uzbekistansa d
for 44 days.
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The delegation from Nepal stayed o
18 days.

Primary Education

¥189. Shri Gidwanit Will the
Minister of Education be pleased to
state:

(a) whether the Primary Education
is free in Kutch State;

(b) if so whether the same benefit
has been extended to  Gandhidham town-
ship; and

(c) if not, reasons therefor?

The Deputy Minister of Education
(Dr. K. L. Shrimall): (a) Primary
Education in Kutch is free only in Govern-
ment  Schools.

(b) There are no Government Primary
Schools in Gandhic ham.

(c) The present policy of Government
is to open new Primary Schools only in
villages.

Theft of Cartridges

1190. Shri  Jethalal Joshi : Wil
the Minister of Defence be pleased to
state:

(a) whether the attention of Govern-
ment has been drawn to a Press Re
that a cart load of cartridges stolen from
Milirary Stores were found in possession
of a person in Jubbalpore in June last;

(b) whether Government have made
any enquiries into the affair; and

(c) if so, the result thercof?

The Minister of Defence -
tion (Shri T )r (a) 10 (). vern-
m~n s atten'ion has been drawn to a Pr as
Rerort saying that thousands of fired cartrid-
?u were recovered by the police authori jes

rom a copper utensil dealer of Jubbulpcore
on the zﬂr]une 1956. Enquiries revral
that the Press Report is correct and that ‘he
local police authorities are making en=
quiries in the matter. It has also been
ascertained that there has been no report
of any theft of cariridges from any of the
Ordnance Factcries or Depots. The
matter is under further investigation.

Physical Culture Institutions

1191, Shri Madleah Gowda: Will
the Minister of Education be pleased to
atate:

(a) whether any of the existing rhysical
culture institutions are given gients fofr
research; and
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(b) if so, which are they and the amount
grant given to them during 1955-56?

The Deputy Minister of Education
(Dr. K. l..'g ali): (a) Yes, Sir.

(b) Rs. 63,500 was paid to Kaivalaya-
dham Shreeman Madhava Yoga Mandir
Samiti, Lonavala—(Poona) during 19s55-
%6,

Central Government Libraries

1192. Shri Madiah Gowda: Will
the Minister of Education be pleased to
state;

(a) the number of libraries in and around
the Central Secretaiiat belenging to the
Central Goveroment;

d(I:) the number of books in these libraries;
an

(c) the average number of books issued
per day?

The Deputy Minister of Education
(Dr. M. M. Das): (a) to (c). Information
is being collected and will be placed on the
Table of the Lok Ssbha.

Tribal Zumias

17193. Shri Dasaratha Deb: Wil
the Minister of Home Afiairs be pleased
10 state:

(a) the number of Tribal Zumias
rehabilitated in Tripura from ke 18t January
to the 3oth June 1956 trite-wise;

(b) the number of petitions that have
been made for rehabilitation during this
period: and

(c) the steps Government have taken
to tpeed up the work or cehavilitat.on ?

The Minister in the Ministry of
Home Affairs (Shri Datar): (a) The
number of families rehabilitated frem st
January, 1956 to 3oth June, 1046 is 2633.
The tribe-wise break-up of this number will
be placed on the tribe Table of the House
as soon as it is available from the State
Government.

(b) 5839.

(c) One Deputy Director, Tribal Welfare,
six Circle Officern, ten T'ribal Welfare Ins-
ectors, one Surveyor and eleven Amins
ve been appointed and the appointment
of a Director is under consideration to
speed up the work. Jhumiss who do not
own any land are resettled wherever suitable
Khas land is available, without waiting fo
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Silver
Sardar Igbal Singht
1194- {Sardlr Akarpuri:

Will the Minister of Natural Re-
sources and Scientific be
pleased to state:

(a) whether it is a fact that Geolo-
gical Survey is being undertaken with the
object of prospecting Silver in difierent
parts of the country; and

(b) if s0, thenames of places where
deposits of silver are believed to be in
existence ?

The Minister of Natural Resources
(Shri K. D. Malaviya): (a) Theie is no
scparate plan aimed solely at prospectng
for silver. It foims part of a geneial plan
for the investigation of mineials thiovgl.out
the country.

(b) Silver is mainly obtained as & by-
product from aigentiteicus leed and zinc
ores from Zawar mines in Udaipur, Rajas-
than. Silver has also been recovered. in the
course of refining operations fiom the Gold
of Kolar and Anantapur. Occurrences of
silver have been noted at Uchich, Kulu
Sub-Division, Kangara District, Funjab.

Primary and Basic Education

Sardar Iqgbal Singh:
1195 {Bntd.lr thpuril.

Will the Minister of Education be
pleased to state:

(a) whether any grants have been given
to the State Goverrments for starting
new p'imary and basic schools in rural
arcas in 1956-57 so far; and

(b) if so, the amount given?

The Deputy Minister of Educatom
(Dr, M. M. Das): (a) No, Sir,

(b) Does not arise.

Art and Culture sations in
Punjab and P. .8.U.

Sardar Igbal Sin
1196 {Scrdu- Ainq:u-h.'

Will the Minister of Educatiom be
pleased to state:

(a) the number of srt and culture
organisations in the Punjab and P, E. P, S.U.
States which received grants or financial
assistance from the Centre in the years
1954-55 and 1955-56; and

(b) the names of these organisation
and the amount in each case ? *
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The uty Minister of Education
(Dr. K. L. Shrimali): (a) One organisa-
tion was paid a grant in 1954-55. No
grant was given in 1955-56.

(b) Indian Academy of Fine Arts,
Amritsar—Rs. 3,cco/-.

National Volunteer Force

Sardar Igbal Singh:
1197. {Slﬂhr Aksrpuri:

Will the Minster of Defence bte pleased
to state:

(a) whether training centres for 1]1:
National Voluntees Force at each Community
Project area in the Punjab end P.E.P.S.U.
have been opened during 1955-56.

(b) if so, the strength of the force trained
at each centre; and

(c) the expenditute incurred so far
for each training centre,

The Minister of Defence Organisa-
tion (Shri Tyagi): (a) Locations of the
Lok Sahayak Sena training camps are
fixed in consultation with the State Gover-
ments, 6 of the camps held in the Punjab
during 195?'55 were in Community Project
areas. Only 2 camps were held in PEPSU
during this period and they were not in
Community Project arcas.

(b) and (c). A statement is laid on the
Table of the House, [See Appendix X,
annexure No. 17].

Cultural Ties with West Indies

Sardar Iqbal Singh:
1198. < Sardar Akarpurit

Will the Minister of Education be

leased to state the steps that Government

g.lvc taken to strengthen and develop cultural
ties between India and West Indies ?

The Deputy Minister of Education
(Dr. M. M. Das): No Spedial steps have
been taken to strengthen and develop cul-
tural ties particularly with West Indies.
Our cultural activitics with West Indies
form part of our normal programme of
cultural relations with foreign countries in
general,

The steps taken to strengthen and deve-
lofp cultural ties with West Indies consist
of the following activities :—

(1) Awarding scholarships to students
from British West Indies for
availing facilities for higher
education in India;
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(2) Sending eminent scholars on
lecture tours;

(3) Sending cultural lecturers;
(4) presentation of books;

Survey of Backward Areas

I Shri Debendra Nath Sarma:
Will the Minister of Natural Resour-
ces and Scientific Research be pleaset
to state whether Government has drawn
up any scheme to survey the backward
and unexrlorcd areas of the country and
particularly the arcas out of these where
there are possibilities of mineral resources ?

The Minister of Natural Resources
(Shri K. D. Malaviya): In drawing up
the pro e of field survey of the Geo-
logical Survey of India attention is focused
primarily on areas which are potentially
rich in mineral wealth, irrespective of
whether these areas are back or other-
wiss. The programme of work of the
Geological Survey of India includes practi-
cally all the items requested for by the various
State Governmentsand other o isations
interested in the development of minerals.
The programme also includes the decisions
arrived at by the various mineral Conferences
held in 1954 and 1955,

Government Servants

1200. Shri D. C. Sharma: Will
the Minister of Home Affairs be pleased
to state:

(a) whether it is a fact that a number
of Central Government Servants in the
clerical grade who have put in more than
ten years of total service are now required
to pass typing test;

(b) if so, the reasons for this test;

(c) the number of such persons?

The Minister in the Ministry of
gome Affairs (Shri Datar): (a) Yes,
ir.

Passing the typing test conducted
by (t}l)-x)e Union Public Service Commission
at 30 words per minute is a pre-requisite
for confirmation in the clerical grade in
the Government of India Secretariat and
Artached Offices.

(c) Approximately 3,300.
Prospecting Licences

1201. Shri Bhagwat Azad: Will
the Minister of Natural Resources and
Scientific Research be pleased to state:

(a) whether the convention of All India
Mineral Induatry held at Calcutta in June,
1956 passed any resolution complaining
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against the inordinate delay in obtaining
necessary Government orders regarding
prc&rspcctms licences, mining leases etc;
an

(b) if so, whether Government pro-
pose to take any action in the mmer?

The Minister of Natural Resources
(Shri K. D. Malaviya): (a) Yes, Sir.

(b) The Mineral Concession Rules,
1949 are being amended to provide for a
statutory time limit of six months for the
disposal of an application for the grant of
a certificate of approval and of nine months
for the disposal of an application for the
E:u of a prospecting licence or a mining

e. In a case where a State Government
does not pass orders during the period speci-
. fied the application shall be deemed to have
been rejected, and the applicant can, if
he so desires, submit an application for
review to the Central Government under
Rule 57 of the Mineral Congession Rules.

Rchabilitation in Tripura

1202. Shri Dasaratha Deb: Will
the Minister of Home Affairs be pleased
to state:

(a) whether Government have any
scheme to rehabiitate ttose sections of
landless peasants and agricultural labourers
who do not come under the categories
of tribals and refugees in Tripura;

(b) if so, the steps taken so far;

(c) whether Government have taken
records of such persons in Tripura; and

(d) if so, their number ?

The Minister in the Ministry of Home
Affairs (Shri Datar): (a) Yes.

(b) Preliminary collection of data has
been taken in hand.

. (¢) and (d). Records are under prepara-
tion.

All-India Services

1203. Shrli Hem Rajt Will the
Minister of Home Affairs be pleased to
state:

(a) the steps taken by the Central
Government for the creation of new cadres
of All-India Services under article 312
of the Constitution;

(b) whether these services are inter
changeable between different States; and
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(c) if so, the steps taken by Govern
ment to implement the proposals?

The Minister in the Ministry of
Home Affairs (Shri Datar): (a) Apart
from the Indian Administrative Service
and the Indian Police Service, which are
All-India Services within the meaning of
article 312 of the Constitution, no other
such Service has been formed. The State
Governments who were consulted on the
basis of the recommendations of the States
Reorganisation Commission for the consti-
tution of All-India Service cadres have so
far generally expressed themsclves against
the constitution of such new Services,

(b) The two All-India Services referred
to have been organised in separate cadres,
one for each participating State. Officers
of these Services are liable to serve in any
part of the country, but nnrrmllg they serve
cither in the States to which they arc ap-
folntcd or on deputation with the Centre,

n special circumstances where the public
interest so requires officers belonging to one

may also be deputed to serve in
another State.

(c) There is no proposal to make the
Services any more interchangeable thsn
what has been indicated in reply to part
(b) above.

Appointment of Managing Direc-
g tors/Agents -

1204. Shrl Krishnacharya t
Will the Minister of Finance be plcum
state:

(a) the total number of applications
received during April—]July, 1956 for the
sppointment and reappointment of ing
Directors and Managing Agents in ous
companies; and

) the number of applications dis-
powsbof?

The Minister of Revenue and Civil
E:pndltnu (Shri M. C. Shah) (s
163.

(b) 74. Out of the balance of 89, 45
have referred back to the companies
for further particulars and documents and
44 are under consideration.

Indian Companies Act

1208. Shri K. K. Basu: Will the
Minister of Finance be pleased to state
the number of companies which passed
resolutions under the Indian Companies
Act in respect of,
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(f) appointment of relatives ; and

(i) authorising the companies to
raise loans or borrow money
beyond the limits of paid-up
capital, cash assets etc. ?

The Minister of Revenue and Civil
I!I?endlture (Shri M. C. Shah): (i)
Information received by the Registrars of
Companies upto the 22nd August, 1956
shows that 2,944 companies have so
passed special resolutions approving the
employment of relatives of their directors
in offices or places of profit under these
companies, under section 314 of the Com-
panies Act.

(ii) Under section 293 (1) (d) of the
Companies Act, 1956, the consent of a com-
pany in general meeting by ordinary resolu-
tion is required only when the oom?nny
Hropom to borrow moneys in excess of the

mit prescribed therein, mme}y, an amount
representing the aggregate of the paid-up
capital of the company and its free reserves.
As companies are not uired under the
Act to file copies of ordinary resolutions
with the Registrars of Companies, the in-
formation necessary to answer this part
of the question is not available with Govern-
ment.

National School of Drama

1206, Shri Shree Narayan Daa:
Will the Minister of Education be pleased
to state: .

(a) whether any, and if so, what
progress has been made in the  matter
of starting a  National School of
Drama;

(b) whether any scheme has been
drawn up; and

ef?(c) if so, the important features there-

The Deputy Minister of Education
(Dr. M. M. Das): () and (b). A scheme
gor the Nlt‘irggalbs lli.:;ol oé Drlm}lq lt::;
een appro y the angeet Na
Akadami.

(c) The National School of Drama will
ultimately be an institution of advanced
training and research but to start with there
will be courses of basic training fora small
number of selected trainees who desire to
take up the stage as a profession and who
have evident aptitude 'n|d capacity for
it.

Indo-German Reciprocal Scholarship
Scheme

1207 Shri 8. C. Samanta: Will the
Minister of Education be pleased to
state;

(a’) whether there is any Indo-Ger-
man Reciprocal Scholarship Scheme;
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(b) the number of students who
have come to India from Germany for
studies up to date and how they have
been helped;

(c) the number of Indian students
who are at present studying in Germany
and how many with Government Schloar-
ships; and

(d) the subjects which the
ment scholars are studying there?

Govern-

The Deputy Minister of Education
Dr. M. M. Das): {? and (b). No, Sir.
owever, under the Indo-German Indus-
trial Cooperation Scheme of the Govern-
ment of India 20 German nationals have
been awarded fellowships for tgraduate
study and research in India. Each Fellow
getamaintenance allowance at Rs. soo0/-p.m,
and cost of passage both ways,

(¢) 202 in March, 1956. Of these, 18
were Government of India scholars.

d) Humanities, Sciences, Engineering,
Technology and Medicine,

History of Indian Independence
Struggle

1208, Shri K. K. Dast Will the
Minister of Education be pleased to
state:

(a) whether it is a fact that arrange-
ment is being made for bringing out a
cheap edition of the ‘“History of Indian
Independence Struggle 1857 written by
Dr. 8. N. Sen

(b) if so, whether this edition will
be available in the market before the cen-
tenary celebration next year; and

(c) what will be the price per copy
of this cheap edition and how it com-
pareu? with the edition published in
U.K.

The Deputy Minister of Education
(Dr. M. M. Das): (a) No, not at present,
(b) and (c), Do not arise.

Electoral Rolla in Tripura

1209. Shri Dasaratha Deb: Will
the Minister of Law be pleased to state:

(a) whether any scheduled date for
rree enrolment of voters names in the final
list has been fixed in Tripura.

(b) if so, the exact date upto which
such enrolment will be allowed;

(c) when the final list of voters was
made available to enable voters of Tripura
to verify their names;
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(d) whether any machinery has been
sct up to enable the voters of rural arcas
of Tripura to check up their names in the
voters' list; and

(e) whether any arrangement has
been made to sell the final list of voters
to such political parties of Tripura as are
willing to gurchuc them in order to help
the voters

The Minister of Law and Minority
Affairs (Shri Blswas): (a) to (c). The
clectoral rolls in respect of 20 out of 30
electoral college constituencies in the State
of Tripura were published in draft on the
1st August, 1956. In the Fatikrai constitu-
ency it was 8o published on the 16th August,
1956, and in the remaining nine consti-
tuencies the draft publication of rolls is
expected to be made on the 1st October,
1956. The last date for filing claims for
inclusion of names and making objections
to entries in electoral rolls under rule
12 of the Representation of the People
(Preparation of Electoral Rolls) Rules
1956 in respect of the constituencies where
draft publication was made on the 1st
August, 1956 was the 22nd August, 1956,
but the Election Commission has extended
this period upto the 12th September, 1956.
The last date for filing claims and objections
in respect of Fatikrai constituency is
the 6th September, 1956. There is, there-
fore, still time, in so far as the State of Tri-
pura,is concerned for eligible voters who may
not find their names on the relevant electoral
rolls to file claims before the revising autho-
rities for inclusion of their names therein,

No fee is leviable under the law for
filing claims and objections.

(d) and (e). Information is being col-
lected and will be laid on the Table of the
House when received.

Nomadic Tribes

1310. Shrimati Kamlendu Matit
Shah: Will the Minister of Home Affairs
be pleased to state the number of nomadic
tribes in the Hill Districts of Uttar Pradesh ?
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The Minister in the Ministry of
Home Affairs (Shri Datar): At the
1951 Census, there was no detailed enu-
meration and tabulation of individual castes
andtribes in India, Assuchno information
about nomadic tribes is available from this
Census. Detailed enumeration and tabula-
tion of castes and tribes was, however, done
in 1931 and earlier censuses. At the 1931
Census, the following tribes were enume-
rated as wandering tribes- (i.e. nomadic
tribes) in Uttar Pradesh (Cf. pages 549-571)
Vol. XVIII, Part II——Imperial and Provin-
glld'lI“;hlel—Uniled Provisions of Agra and

udh):—

1. Badhik, 2. Barwar 3. Bawariya
3. Beriya s. Bangali 6. Bhantu 7. Habura
. Kanjar 9. Karwal 10. Nat 11. Saharia
12. Sansia.” Of these only Kanjar and
Nat were enumerated in the Hill Districts.
The population of Kanjar and Nat in the
Hill disctricts was 176 and 10 respectively
according to the 1931 Census.

2. An account of the nomadic tribes
in Uttar Pradesh is given in ¢The Caste
System of Northern India” by E.A.H.
Blunt in Chapter IX headed = “Gipsy
Castes”. For further details regarding
nomadic tribes a reference may be made to
Blunt’s Volume,
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' LOK SABHA
Friday, 31st August, 1956

The Lok Sabha met at Eleven of the
Clock. .

[MR. SPEAKER in the Chair]
QUESTIONS AND ANSWERS
(See Part I)

12-04 p.M.
PAPER LAID ON THE TABLE

Norrrication UNDER CENTRAL Excises
AND SALT ACT

The Minister of Eevenue and Defence
Expenditore (Shri A. C. Guha): Sir, I
beg to lay on the Table a copy of the
Central Excises Notification No. -
CER/56, dated the 18th August, 1956,
under section 38 of the Central Ex-
cises and Salt Act, 1944. [Placed in
Library See No, S-352/56].

BUSINESS ADVISORY COMMITTEE
'FORTY-FIRST REPORT

Sardar Hukam Singh (Kapurthala-

Bhatinda): Sir, I beg to present the

Forty-first Report of the Business
Advisory Committee,

MESSAGES FROM RAJYA SABHA

Secretary: Sir, I have to report the
following four messages received from
the secretary of Rajya Sabha:

(i) “In accordance with the pro-
visions of sub-rule (6) of
rile 162 of #he Rules of Pro-

(ii)

5032

cedure and Conduct of Busi-
ness in Rajya Sabha, I am
directed to return herewith
the Appropriation (No. 3)
Bill, 1956, which was passed
by the Lok Sabha at its sitting
held on the 24th August, 1956,
and transmitted to the Rajya
Sabha for its recommenda-
tions and tg state that this
House has no recommenda-
tions to make to the Lok
Ssbha in regard to the said
Bill”

“In accordance with the pro-
visions of sub-rule (6) of rule
162 of the Rules of Procedure
and Conduct of Business in
the Rajya Sabha, I am direct-
ed to return herewith the
Appropriation (No. 4) Bill,
1956, which was passed by the
Lok Sabha at its sitting held
on the 24th August, 1956 and
transmitted to the Rajya
Sabha for its recommenda-
tions and to state that thig
House has no recommenda-
tions to make to the Lok
Sabha in regard to the said
BilL”

(iii) “In accordance with the pro-

visions of sub-rule (6) of
rule 162 of the Rules of Pro-
cedure and Conduct of Busi-
ness in the Rajya Sabha, I am
directed to return herewith
the Travancore-Cochin Appro-
priation (No, 2) Bill, 1956,
which was passed by the Lok
Sabha at its sitting held on
the 28th August, 1956, and
transmitted to the Rajya
Sabha for its recommenda-
tions and to state that this
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[Secretary]
House has no recommenda-
tions to make to the Lok
Sabha in regard to the said
Bill.”

(iv) “In accordance with the pro-
visigng of rule 97 of the Rules
of Procedure and Conduct of
Business in the Rajya Sabha,
1 am directed to enclose a
copy of the Ancient and His-
torical Monuments ana
Archaeological = Sites and
Remains (Declaration of
National Importance) Amend-
ment Bill, 1956, by Dr.
Raghubir Sinh, which has
been passed by the Rajya
Sabha at its sitting held on
the 24th August, 1956.”

ANCIENT AND HISTORICAL
MONUMENTS AND ARCHAEO-
LOGICAL SITES AND REMAINS
(DECLARATION OF NATIONAL
IMPORTANCE) AMENDMENT

BILL.

Secretary: Sir, I lay the Ancient
and Historical Monuments and
Archaeological Sites and Remaias
(Declaration of National Importance)
Amendment Bill, 1956, by Dr. Raghu-
bir Sinh, as passed by Rajya Sabha,
on the Table of the House.

BUSINESS OF THE HOUSE

Shri Eamath (Hoshangabad): 8Sir,
you and the House will recollect that
the Minister of Parliamentary Affalrs
announced in the House last week
that the Scheduled Castes and Sche-
duled Tribes (Amendment) Bill will
be taken up soon after the considera-
tion and passing of the Constitutivn
(Ninth Amendment) Bill. But =a
reference to the Statement of Objects
and Reasons of the Scheduled Castes
and Scheduled Tribes (Amendment)
Bill will show that the Government
has taken a decision with regard to
additions and deletions from the
existing lists of scheduled castes and
scheduled trfbes on the basis of the

Reso-lution re Draft 5034
Mining Leases (Modifica-
tion of Terms)

Backward Classes Commission Report.
1 submit the Backward Classes Com-
mission Report has not been made
available to the House so far acd
without that Report, discussion of this
Bill in this House would be premature
snd even futile and fatuous. So, I
would request you to see that the
Backward  Classes Commission’s
Report is taken up first, and the Bill
taken up subsequently.

The Minister of Home Affairs
(Pandit G. B. Pant): The report will
be placed on the Table of the House
tomorrow.

Shri Velayudhan (Quilon cum
Mavelikkara — Reserved — Sch.
Castes): Will we have time to study
it?

Pasdit G. B. Pant: The Bill will
come up about a week later.

RESOLUTION RE DRAFT MINING
LEASES (MODIFICATION OF
TERMS)—concld.

Mr. Speaker: The House will now
take up further consideration of the,
following Resolution moved by Shri
K. D. Malaviva on the 30th August
1956, namely:

“This House approves the draft
Mining Leases (Modification of
Terms) Rules, 1956, framed under
sub-section (1) of Section 7 of
the Mines and Minerals (Regula.
tion and Development) Act, 1948,
and laid on the Table of the House
on the 22nd August, 1956."

Out of the two hours allotted for this
Bill; we have already taken one hour
and thirty minutes. The balance is
thirty minutes.

The Minister of Natural Resources
(Shri K. D. Malaviya): I am thankful
to the House for a number of sugges-
tions that the Government received
yesterday in connection with the Rules
that were lald a number of days back
for the adoption by the House. But
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it will be, perhaps, better for me to
briefly state some of the facts which
were ignored by certain sections of
the House.

12-09 p.M. )
[Mr. DEPUTY-SPEARER in the Chair]

As you are aware, Sir, these have
been made under \ section 7 of the
mines and Mincrals ([Regulation and
Development) Act, 1948. The rele-
vant clause, which authorises the
Ministry to make those rules, reads as
follows—I will read it briefly for the
information of some hon. Members of,
the House who have, perhaps, ignored
this eection:— .

wpower to make rules for
modification of existing leases—
The Central Government may, by
notification in the Official Gazette,
make rules for the purpose of
modifying or altering the terms
and conditions of apy mining
lease granted prior to the com-
mencement of this Act so as to
bring such leases into conformity
with the rules made under sec-
tions 5 and 6"

There 1s also a proviso which says
that the rules so made shall come into
force only after they have been
approved by both the Houses. Now,
the rules made under this section pro-
vide for all these things; for ginving
previous natice of muodification, for
payment of compensation and for
laying down the principles on which,
the manner In which and the authori-
ty by which the compensation shall
be determined. It will be seen that
We were perfectly justified and with-
In our Hmits to place these rules and
make the rules under the Act which I
have just now mentioned. This Act
clearly provides for and authorises
the Government to lay down the
principles, the manner in which and
the authority by which the compen-
sation shall be determined. We have
taken elaborate care to comply with

the spirit and letter of the Consti-
tution.
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1 shall very bnefly refer to certain
puints which were made here by some
of the hon. Members. Shri Bansal's
objection was primarily that the rules
specihcally lay down 10 square miles

. as the limlt beyond which a private

leaseholder Is not expected to go. The
rules do not coniemplate any rigid
enforcement ot the fen square mile
limit. The idea is that the cases of
large leases will be considerad on
merits with reference to the potentia-
lity of the area and the technical
workability of _ the mines. The re-
quirements are based on the economy
of the State and other relevant con-
siderations. All these factorgs have
got to be taken into consideration
while assessing the area which has
to be set apart to the lessee for
working. But, I might remind that
the background will remind that large
areas remaining unnecessarily and
undesirably with the parties should
be curtailed to the standard limit of
ten square miles. Those cases where
the larger areas in the leased are to
be accepted, will be referred to the
Central Government which will regu-
larise the continuance of such leases
in relaxation of the provisions of the
Mineral Concession Rules which I
bave laid on the Table of the House
for the adoption of the House.

Then, Shri Bansal referred to cer-
taln complaints made by a certaln
section of the industry that these
rules were not sent to them and they
were not consulted, I wish to make
reference to the Srinagar Conference
where these rules were considered
in some detail. For his information
I wish to quote from the proceedings
of the Srinagar Conference which will
clarify the matter. Item 4 was with
regard to the consideration of the
rules drafted by the Ministry of
Natural Resources and Scientific Re-
search and by the Ministry of Pro-
duction under section 7 of the Mines
and Minerals (Regulation and Deve-
lopment) Act, 1948:

“Here, the Chairman” (that 1s,
myself) “explained that it was
important to enact these rules as
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early as possible as much depend-
ed upon them for the implemen-
tation of the Second Five Year
Plan.”

Shri N. C. Chatterjee (Hooghly): -

May 1 know what is the date of that
conference?

Shri K. D. Malaviya;: The Srinagar
conference was held, to be precise, at
11 A on 6th July, Thursday, and
7th July 1955, Friday.

Thereafter at Bangalore,—] need
not read all this and take the time of
the House,—some of the details were
discussed with regard to particular
items of the rules. What happened
later on was that some of the sugges-
tions relevantly made by the confer-

ence were considered and these rules -

were modified. As a matter of fact,
these rules were more drafted to
accommodate the suggestions made by
‘the private sector. Otherwise, they
would have been more rigid. The
draft rules that were submitfed in the
Srinagar conference were more rigid.
They were subsequently modified and
the result that is before the House for
its adoption is more accommodating
from the point of view of the private
sector. Personally, in certain respects,
I would like to make {them more
rigorous,

Shri Bansal has made a suggestion.
His first amendment was with regard
to the wording maximum term pres-
cribed in sub-rule 6. Maximum term
obviously includes the term for which
extension also is envisaged. But, to
remove any misunderstanding, | would
not mind accepting the amendment to
say including the term for which the
lease would have been renewed under
these rules, after maximum term. I
accept amendment No. 1 moved by
Shri Bansal.

Another very important peint which
wag raised by Shri Bansal and also the
hon. Member from Hooghly, the leader
of the Hindu Mahasabha is with re-
gard to the question of not paying any
fompensation for modification in the
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royalty. 1f the hon, Members see
rules 4, 5, 6, T and 8 of the draft rules,
they wiil realise that the provisions
regarding reduction ef period are very
liberal. The lessee is afforded a period
of grace of 15 years fromn the date of
the commencement of the rules not-
withstanding the fact that the maxi-
mum period permissible under ‘the
Mineral Concessions Rules has elapsed.
We have taken this fact into considera-
tion that he may not have to close
down his shop, and certainly further,
that any untoward loss may not occur
to him from the point of any appre-
ciable revision in the royalty. There
is another point which has to be borne
in mind. Irrespective of the fact
whether we modify the rules or not,
the Mineral Concessions Rules give the
mherent right to the Government
periodically to revise the rate of
royalty. Even If these rules were not
laid before the House, I was perfectly
justified in doubling the rate of
royalty and I would have taken
shelfer under the basic rules which
authorise the Government periodi-
cally to revise the ratz of royalty.
The quantum of royalty and the
money involved in the reduction is
so big that any party would not
agree to go and spend all the money
in legal proceedings and technicalities
to claim for compensation of say
Rs. 1,000 or Rs. 2,000 which might
accure to the party in lieu of the
reduction of a very small amount
of royalty proposed here. There are
rules 7, 8 and § which provide for a
gradual increase of the level of the
standard rate of royality. A perioa
of 5 years 13 given to the lessee 1n
his favour. Five years s the period
that we have given for revision. There
seems to be nothing wrong or uncon-
stitutional, illegal, improper or unde-
sirable in revising or reducing the
royalty which was imposed by the Act
of 1948,

The status of the Controller was also
raised by Shri Bansal and certain
other... ...
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Shri N. C. Chatierjee: Before the
hon. Minister takes up the guestion,
may 1 put one question? Was this done
in consultation with the Indian Min-
ing Federation or their representa-
tives or the Indian Mine Owners'
Association? Did they accept the sug-
gestion? Were the rules modified
agreed through representation?

Shri K. D. Malaviya: We are not .

bound to consider any particular miner
or particular company in which the
hon, Member might be interested.

Bbri N. C. Chafterjee: I am not in-
terested in any particular company.
I am sorry...... -

Mr. Deputy.Speaker: Only a ques-
tion of tact: whether they have been
consulted.

Shri K. D. Malaviya: I submitted
just now that the Mineral Advisory
Board took up this question in Srina-
gar. ‘T'ne Mineral Advisory Board
consists of representatives of impor-
tant mining parties, representatives of
State Governments and representatives

of  various Ministries of the
Central Government . Then these
rules are circulated to the

State Governments and it is
for the State Governments then lo
consult any particular party if ‘hey so
wish. So far as we are concerned, we
selected a large .number of reoreserta-
tive people whom we keep on the
Mineral Advisory Board and consull
them. If any particular party was
interested, surely it was up tothem to
come forward and ask for a copy of
the draft rules thal we ‘wanled to
introduce in the House. T o not
consider therefore it was an obliga-
tion on the part of the Government
to consult any party which any Mem-
ber of the House might be interest-
ed in.

Shri N. C. Chatterjee: This is not
fair. This is an innuendo and is most
unfair. I am not thin¥ing of any
rarticular party. 1T only wunted to
know whether the Indian Mining
Association and the Indi-n  Mine
Owners’ Federation had any chance
of making submissions and whether
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Minister tock them into account be-
fore finalising these rules. That is
all T wanted.

Shri K. D. Malaviya: I did not mean:
any insinuation. What I meant was
that I amy not particulariy ir-ierested
in any party in expressing my
point of vizw, and I hope no other
Member was also interested in any
party.

Now. I would like to niake a refer-
ence to the observation made by my
friend from Hooghly, the leader of
the Hindu Sabha who, if I may say
so, advocated the cause of what he
called the biggest coal mine of the
world, namely that of Bir1 2 u Com
pany. 1 am sure his professional
achievement is not particularly sym-
bolic of the impression, 1 got yester-
day. His enthusiasm and perhaps his
conviction that the Government’s
cause wag wrong and the elogquence
by him in support of Bird and Com-
pany as the greatest coal mine......

Shri N. C. Chatterice: I did not
support anybody.

Shri K. D. Malaviya: ....Just made
him forget that the queation of the
exploitation of coal! or the subject of
coal and not lie within the purview
of th2se Mineral Concession Rules
which 1 have placed before the
House. He perhaps did not read the
first page of this draft which was
obviously a very necessary thing for
any one of us to do. Rule 2(¢) pro-
vides:

" ‘existing mining lease’ means

a mining lease granted prior to

the comm:ncement of the Act

and Subsisting at the commence-
ment of these rules., but does not
include any such lease in respect
of—

(i) natural gas.

(il) petroleum;

(iif) coai......." i

About which my hon. friend was
very particular because as I under-
stard it Karanpura Coal Mines belong
to Bird snd Company. This is what

.
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he referred to yesterday. The entire
reference of my hon. Iriend was con-
centrated in support of the Karanpura
coal mine which has absolytely no
reference to it and which is most
jrrelevantly put before us. So, I have

io submit that there is nothing to -

answer so far ag the question of coal
raised by my friend yesterday is con-
cerned. In a general way he made an
impassioned appeal to enforce the law
of equity and then he said: “Are you
going to nationalise mines? Do it. If
you want to nationalise the mines, do
it.” I myself do not see any harm in
nationalising mines, and surely if the
national interests demand, they will
be nationalised. I personally, left to
me, would have nationalised more
mines in a more expeditious way than
what we are able to do at present
because we recognise the private
sector, we want the private sector
also to flourish side by side with the
public sector. Left to me, I would not
accept even these propositions that

this subject be omitted, that subject’

be omitted from the purview of the
public sector. But that is my view.
And when the national trend 1s visi-
ble, the Impact of it cannot be resist-
ed by either a body of hon. Members
or even by Government.

Shri Velayudhan (Quilon—ecum
Mavelikkara—Reserved—Sch. Castes):
He said it is “my view”. “My view”
is different from the Minister's view?

Shri K. D. Malaviya: It {s my view.
As a Government I cannot do It and
1 have to admit I cannot do it because
there are so many considerations
before the Government. I personally
wish so many things.

I bope that this question of coal 1s
now quite clear to my friend and he
will not be particularly worrfed about
Bird and Company which company
was specifically meationed by him
yesterday.

Then, another important point was
raised regarding g three-man tribunal
instead of a one-man tribunal. T am
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afraid it is not possible for Govern-
ment o accept a three-man tribunal,
because very tew cases are likely to
go up ‘to the tribunal. Firstly, the
whole thing will be done vy private
negotiation and secondly .- Control-
ler will have his own voice, and most
probably YU per cent. Of the cases
will be settled at his level. Only very
few cases will go up to the level of
the tribunal. [f thig were a tnree-
man . tribunal, 1t would surely mean
unnecessary coust and unnecessary
appointment of people and asSIgnmg
of work where there is practi-
cally no work. Besides, u three-
man tribunal is also likely to
cause delay and certain difficulties in
the way ot expeditious handling of
cases #na a proper negotiation bet-
ween the parties. ‘Therefore, the
most appiopriate thing is to appoint
a singte-man tribunal and leave him
to decide, butr, as 1 said, if at any
stage we consider that the pattern of
work before the tribunal expands ana
that it 1s necessary tu increase the
number on the tribunal, nothing pre-
vents us from amending the rules and
again coming to the House and say-
ing: “We now require a tribunal of
two or more members.” Therefore,
under present circumstances it will
not be proper to add to the number
and add to the status, because with
regard to status I am convinced per-
sonally, and Government have also
given their consideration to the ques-
tion, that the present status assigned
to the Controller s sufficient both
from the point of view of his personal
handling of thé matter and also of
technicality, and he can dispose of the
matters in g satisfactory manner.

There is only one important point
which is now left for me to dispose
of which was raised by my friend
Shri Tek Chand, He doubted whetlher
under rule 4(2) the party or parties
could be represented by legal repre-
sentatives on their behalf. Surely
nothing prevents the Controller from
issuing notices and permitting the
partles to be represented by advo-
cates, and If any party se wishes they
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are most welcome to be represented,
but specific mention seems not to be
so necessary and we do not see that
the wording also is defective in this
respect. As he ‘said, it should be
read along with rule 12 where so
many legalistic procedures have to be
adopted in regard to summoning, re-
quiring the discovery and production
of any documents, receiving of evi-
dence on affidavit etc. All this could
be done by the party or parties, and
wherever a party or parties are
unable to represent, they can by their
own resolution or decision nominate
any man, whether he is an advocate
or a commercial man or a technical
man, one or two men for being heard
by the Controller. Therefore, there
is nothing for me to accept as modi-
fication in this connection also.

Shri Ramachandra Reddi suggested
that the Controller should be a techni-
cal man. We have taken into con-
sideration that aspect of the matter,
and there will be no difficulty in
dealing with the technical questions
that would be raised before the Con-
troller.

Sshri Keshavaiengar, who supported
the resolution, and also Shri Balwant
Sinha Mehta were afraid of the exer-
cise of controls. Now, there is no
way out but to exercise controls, not
only with a view to seeing that the
. areas do not expand in an undesir-
able way and that the term of the
lease is not in any way contrary to
the interests of Government, but also
from the wery important point of
view that we have to ensure the
technical working and the conserva-
tion of the mines that are today in
large numbers not being worked in a
satisfactory way. Therefore, a cer-
tain amount of controls is very neces-
sary.

I hope the polnts that had been
ralsed by certaln sections of the
House, and especially by my hon.
friend Shri Bansal and by my hon.
friend opposite have been answered,
and there is nothing more to be said
about them. I hope the resolution
will now be accepted by the House.
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Shri Bansal (Jhajjar-Rewari):
When the Minister was speeking
about the status of the controller, he
was interrupted. May I know
whether he has anything to say about
n? -

Shri K. D. Malaviya: It is a fact
that the status of the Controller will
be of the level of a deputy secretary,
a senior deputy secretary, perhaps
But we have given full consideration
to the matter, and we are satisfied
that the status of the controller will
be such that he will be able to tackle

all questions that may be raised before
him, -

Mr. Deputy-Splaker: I shall now
put the amendments to vote. I be-
lieve the Minister is accepting
amendment No. 1.

Shri K. D, Malaviya: VYes.
Mr. Deputy-Speaker: The questien
is:

“That at the end of the Reso-
lution, the following be added,
namely: ’

“subject to the meodification
that in sub-rule (6) of rule 6—
after ‘Mineral Concession Rules'

the following be inserted:

‘including the termn for which
the lease would have been re-
newed under these rules.”

The motion was negatived.

Mr. Deputy-Speaker: 1 shall now
put the other amendments to vote,
namely amendments Nos. 2, 3, and 4.

The question is:

“That at the end of the Reso-
lution the following be added,
namely:

“subject to the modification

that in sub-rule (1) of rule 10—
in clause (b) for ‘a single mem-

ber who is, or has been, or is' sub-
stitutes.

‘three members who are, or have
been, or are’.”

The motion was negatived
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Mr. Deputy-Speaker: The question

is: d

That at the end of the Resolution
the following be added namely:—

“subject to the modification
that—

(1) in sub-rule (2) of rule 10, (i)
omit ‘(i) occurring for the first
time;

(ii) omit sub-clause (ii)

(2) in sub-rule (3) of rule 10,
omit ‘sub-clause (i) of'.”

The motion wa# megatived.

Mir. Deputy-Speaker: The question
is:

That at the end of the Resolu-

tion the following be added, namely:

“sybject to the modification
that in Tule 10—

after sub-rule (3), insert: '

*(3A) In addition to the amount
of compensation referred to in
sub-rules (2) and (3), there
shall in every casz be paid a sum
determined with reference to
the reduction in the term of the
lease and any modification  in
the amount of royalty. The
amount of compensation payable
in these respects shall be deter-
mined by the. Controller through

negotiation with the parties’.

The motion was negatived.

Mr. Depuniy-Speaker: Now [ will
put the Resolution as amended:

The ‘question is:

“This House approves the draft
Mining Leases (Modification of
Terms) Rules, 1958, framed
under sub-section (1) of Section
7 of the Mines and Minerals
(Regulation and Development)
Act, 1948 and laid on the Table
of the House on the 22nd August
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1956, subject to the modification

that in sub-rule (6) of rule 6—

after ‘Mineral concession Rules’ the
following be msertéd:

‘including the term for which the
lease would have been renewed
under these rules’”

The motion was adopted,

RESOLUTION RE . PRESIDENTS
PROCLAMATION RE TRAVAN-
CORE-COCHIN

The Minister of Home Affairs
(Pandit G. B. Pant): I beg to move:

“That this House approves the
continuance in force of the Pro-
clamation issued by the Presi-
dent on the 23rd March, 1958,
under Article 356 of the Consti-
tution, in relation to the State
of Travancore-Cochin and ap-
proved by the resolutions passed
by Lok Sabha and Rajya Sabha
on the 29th March, 1956, and the
,24th April, 1956, respectively.”

The -resolution that 1 have moved
is a simple and plain one. It does not
really call for any elaborate speech. I
shall just make a few remarks. As
the resolution points out, the Procla=
mation regarding taking over the ad-
miinistration of the Travancore-Cochin
State in his own hands was issued by
the President on March 23, 1956. It
was approved by this House a week
latter, on March 29, and by the Rajya
Sabha on April 24. In the ordinary
course, this Proclamation would re-
main in force till Ogtober 24. But we
have considered it advisable to place
this matter again before the House,
so that there may be no interval be-
‘tween the termination of the period
of the existing Proclamation and
the launching of the new Kerala
State on November 1. On the lst, we
may have perhaps to take some simi-
lar step again.

But so far as this inevitable ~ step,
this Proclamation or the present
resolution for the extension of the
period is concerned, there can be, 1
hope, no two opinions in this House.
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It is an inevitable and inescapable
step. The general elections will e
taking place early next year. The
new Kerala State will come into ex-
istence, I hdpe, on November 1. In
the circumstances, it is neither feasi-
ble nor desirable to make arrange-
ments for an election during the in-
terval between October 24 and the
next date that may be fixed for gen-
eral elections.

So, if the elections in Kerala are to
synchronise with the elections for
Parliament, it is necessary that the
period of the existing Proclamation
should be extended. I think all will
sgree that it is desirable that the elec-
tions to the local legislature as well
es to Parliament should be held sim-
ultaneously. As hon. Members are
aware, we have had already to face
one intervening election since the
last general elections in Kerala. So,
the people of Kerala have already
undergone the labour, worry and ex-
pense associated with a general elec-
tion in their own State, within the
last four years, more than once. In
the circumstances, it is necessary to
extend the period of the Proclama-
tion. We cannot hold a fresh election
till the electoral rolls have been fina-
lised, Malabar has been merged in
Kerala, and other arrangements that
are inevitably associated with the
reorganisation of States have been
finalised. So, this resolution has been
placed before the House.

On the taking over of the adminis-
tration of the State, the President
appointed an Administrator. The
report of the Administrator was I
think, circulated yesterday or the day
before. Hon. Members must have
seen the record of the work that he
has done during the short period that
he has been in charge of the admin-
istration. The House would perhaps
like to express its appreciation of
the good work that he has been able
to do since he took over charge of
the administration of ‘Travancore-
Cochin.

Besides reorganising the adminis-
trative machinery and introducing the
element of recruititient by the direct
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method, he has also introduced a
number of other reforms in adminis-
tration. I will not refer to them, as
they are indicated in the report, to
which I referred just a minute ago.

Apart from that, he has made
efforts to provide employment for the
educated and also for the uneducated
in Travancore-Cochin State. In -fact,
he was specially charged at the time
he was deputed for this task to sce
that special attention was given to
the problem of unemployment in
Travancore-Cochin State, The State
has the highest average of literates
in its borders and it has also other
difficulties. The density of population
is very high and the number of un-
employed is also perhaps relatively
higher than in other States. So this
problem is of urgent importance, and
it was suggested to him that he should
pay special attention to it.

As hon. Members may have notic-
ed, he has devised a scheme for em-
ployment of a large number, perhaps
3,000, of matriculates and various
works have been started which will
tend to combat unemployment and to
relieve it at least to some extent.

The Administrator has also takem
up building schemes on a large scale.
A number of buildings are being con-
structed for official purposes and also
for the residence of officers. At pre=
sent, the State is paying, I under-
stand, more than Rs. 3 lakhs by way
of rent every year. It will, after these
buildings have been constructed, be
relieved of this recurring liability and
the money, having been provided at
least to the extent of Rs. 40 lakhs out
of the funds that have-been earmark-
ed for this purpose by Parliament,
can be easily applied to this whole-
some activity.

The Administrator has also devot-
ed his attention to other projects of
a national and beneficial character. A
number of industrial colonies are to
be started with the promises of cer-
tain industrialists to start new in-
dustries. Colonisation' schemes have
also been framed and provisions nas
also been made for ' new houses for the
poor people. There is some provision
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also for the relief of landless labour-
Ers.

Besides these, five Bills, I think,
have beén approved for land reform
and other allied purposes. These are
urgent needs which have to be met
without delay. Besides these, a num-
ber of extension blocks are going %o
be set up....

Shri A M. Thomas (Emakulum):
These Bills were approved more than
a month ago. Why is there so much
delay?

Pandit G. B. Pant They will, I
think, come into force soon. There
has not been much delay. A month in
Parliament does appear to be long,
but considering the speed in which
the administrative machine ordinarily
moves, it is not so shocking. I do not
think it is just a month yet.

Shri A. M. Thomas: We met on the
24th of July, last.

Pandit G. B. Pant: 1 will see that
shey are enforced without delay.

Then, basic agricultural schools
‘bave also been started, post-gradu-
ate classes have been opened and
various other steps have been taken.
I need not refer to them in detail;
they are mentioned in the pamphlet
that was circulated to hon. Members
yesterday. I hope the Administrator
will have assistance all hon. Mem-
bers and the leaders and public men
in Travancore-Cochin so that he may
be able to leave the State in a better
condition when he hands over charge
to the new, elected ministerial set-up
in the new State of Kerala after a
few months.

Mr. Deputy-Speaker: Resolution
moved:

“That this House approves the
continuance in force of the Pro-
clamation issued by the President
on the 23rd March, 1956, under
article 356 of the Constitution, in
relation to the State of Travan-
.core-Cochin and approved by the
resolutions passed by Lok Sabha
and Rajya Sabha on the 28th
March, 1058, and the 24th April,
1956, respectively.”
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There are two amendments tablea
to this Resolution by Shri Velayu-
dhan. I am afraid both are out of
order. I would like to know how he
thinks them to be in order.

Shri Velayudhan (Quilon cum

Mavelikkara-Reserved-Sch,  Castes):
How are they out of order?
Mr., Deputy-Speaker: 1 will tell

him if he wants. I
second first. It says:

“add at the end—‘but is con-
strained to disapprove of the
manner in which the President's
rule has been carried on in the
State’.”

This amounts to placing our appro=
val, and simultaneously disapproval,
of the Resolution. Both would be con-
tradictory. So far as the President’s
rule which has been carried on is con-
eerned, according to the amendment,
Parliament disapproves of that, and
then gives approval for another six
months. What is this except a con=-
tradiction in terms?

Shri Velayudhaa: May I clarify?

Mr. Deputy-Speaker: Let me finish.
As regards the first amendment. it
says:

“and at the end—‘but recom-
mends to the President that the
Proclamation issued by him: on
the 23rd March, 1956, be revok-
ed before the date of the forma-
tion of the Kerala State'"”

We have accorded approval to the
President’s Proclamation. That would
be for six months. We can say that
that would expire about the 23rd cr
24th October 1956. Under articre 356,
every approval by Parliament would

will take the

‘e:tend that Proclamation by six

months. There is no pruvision to cut.
it short. If is Tor the President, when-,
ever hels advised to do so, to revoke
it. That_would be a different thing
altosemgr it mrwul is give
Parliament, it eannot be conditi

that it should not- extend for six
months, May 1 know how the hon.
“Member thinks that it is in order?

-
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gost

Shri Velayndhan: As regards the
second amendment which I have
tabled, I would submit to you that it
is not in any way a contradiction.
What I have mentioned wvery~ clear-
ly is this: to disapprove of the man-
ner in which the President’s rule has
, been carried on in the State. I did not
mention about the President's rule
as such, but I only referred tp the
manner in which that rule has been
carried on in the State. I was very
careful when I drafted this amend-
ment to make it clear because I knew
that by some way or other it might
be declared as not in order. I never
wanted to mention that it should be
disapproval of the President’s rule
for fear that the amendment would
be axed by the hon. Chair itself. So
I made it clear that the disapproval
relate! to the manner in which the
administration is carried on. There-
fore, I think it is perfectly in order
1o accept this amendment.

With regard to the first amendment,
it says: “but recommends to the
President....”. It is only a recom-
mendation by the Parliament as re-
gards the Proclamation. It is not a
negation of the Presidential order.

Mr. Deputy-Speaker: Under what!
article can this recommendation be
made? Under article 356, the ap-
proval runs for six meonths,

Shri Punnoose (Alleppey): Is it
your point of view, Sir, that this
House cannot approve of the Presi-
dent's rule for another 3 months or
4 months if it so chooses? Is it your
point of view that it can give fits
approval only for six months and
nothing less?

4 Mr. Deputy-Speaker: Under article
\356, as I have read it, we can only
igive an approval and that uwnLis
fnr 6 months,

Shri A. M, Thomas: Unless termi-
nated earlier.

Mr. Deputy-Speaker: That revoca-
Hon is a different thing, But the
approval is for six months, That is
what the Constitution lays down
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Even after hearing the hon. Mem-
ber I am of the same view.

Shri Velayudhan: About the second
amendment, Sir?

Mr. Deputy-Speaker: The hon, }
Member has mentioned his view. I’
am now giving my view. I am of
the same view as before. The hon.
Member wants disapproval of the
manner in which the President’s rule
has been carried on so far and ap-
proval of the proclamation for another
six months. I am afraid this would
be a contradiction so far ag I can
make it out. This is not the time to
consider how it had been carried on.
We can certainly make speeches and
criticise the manner in which it has
been carried on but that would be to
negative the resolution that is before
us, We can negative it, But we can-
not disapprove the manner in which
it 'has been carried on so far and,
at the same time, give approval for
another six months.

Shri Velayudhan rose—

Mr. Deputy-Speaker: I have heard
the hon. Member and he should hear
me Dnow.

So far as the first amendment is
concerned, that also is out of order
because every approval under article
356 would be for six months. If
revocation hs to be made earlier that
would be a different matter alto-
gether. We cannot combine the two
and say that this extension that we
are giving today would be from the
24th October, 1956 to 1st November,
1856; that is, for seven days. That
is not in conformity with the article
of the Constitution. Both these
amendments are out of order.

Now, we will take up the Resolu=
tion.

Shri Punnoose: Mr. Deputy-Speaker,
Sir, I rise to oppose this motion.
The hon, Home Minister said that
it is a very simple and almost a non-
controversial matter and hoped that
no big controvery will arise over it.
But it is neither simple nor easy w
be approved of by this House. You
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were good enough to say that we can-
not extend the President’s rule for
any term less than 6 months as the
article stands. 1 oppose this motion
“ on two grounds.

1 believe the Government of India
had not given the proper advice to
the President when he ordered that
the State Legislature should be dis-
solved. Under the Constitution two
courses were possible. One was the
suspension of the Constitution and an-
other was the dissolution of the
House and taking up responsibilities.
There may be difference of opinion
with regard to the need for the sus-
pension of the Constitution. It was
true that the Congress Party in power
in that State at that time could not
continue because there were defec-
tions from their side, and, naturally,
they had to resign.

Shri A. M, Thomas rose—

Mr. Deputy-Speaker: I want to say
one thing and it is, perhaps, the same
thing which is in the mind of the hon.
Member. Once we have given the
approval to the original proclama-
tion, it is at least decided that it was
justified and the Parliament put its
gseal on that. We can certainly dis-
cuis how the President's rule or the
administration has been, carried on

and bring out reasons for not extend- -

ing it or giving further approval.
This we can discuss but not the justi-
fication for the original proclamation.
On that the Parliament has already
put its seal of approval.

8hri Punnoose: 1 want to submit
before the House which gave the ap-
proval that we should not give ex-
tension. 1 want to place my case
giving some of the background.

Mr, Deputy-Speaker: T'hft back-
ground should be, so far as 1 can
make it out, on the ground that it has
not worked well or that there is mo

need for it just at present. But, we .

cannot discuss it just from the very
beginning that there was no justifica-
tion and it ought not to have been
imposed at that time. That we should
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not take up because the Parliament
has already given its decision which
the hon. Member should accept and
proceed further.

Shri Velayudhan: Even if Parlia-
ment has given its seal of approval
to that particular resolution in the
earlier stages, can we, who opposed
it even at that stage, not express our
view about that particular resolu-
tion? Can we not refer to that at
least as background?

Mr. Deputy-Speaker: I do not think
so unless there is any resolution for
annulling that decision a3 being
wrong. We have accepted it for a
particular period and that period is
still going on. After that the grounds
should be whether an  extension
should be given or not. .

Shri Punneese: My only submission
is that if the decision to dissolve the
House was not taken at that time,
there would have been no necessity
for the hon. Home Minister to come
forward with this motion at this
junctm‘ At the time the question
of the reorganisation of the States
was being actively pursued here,
everybody knew that by October or
November the new Kerala State will
be coming into being. At that time
the Government should not have
taken any step that would bind the
hands of this House from giving a
democratic set-up to the new Kerala
State. 1 am asking the House to take
immediate steps to see that the people
of the mew Kerala State gst the ad-
vantages of a democratic set-i'o

Shri Matthen (Thiruvellah): The
present rule is democratic.

Shri Punnoose: People who have
acclimatised themselves to bureau-
cracy and bureaucratic set-up =may
feel so....

Mr. Deputy-Speaker: There can be
an honest difference of opinion.

Shri Punmoosé: 1 never gquestioned
the honesty ©f the hon. Member.
There are honest bureaucrats and
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honest supporters of bureaucrats. I
also honesfly differ from them.

Mr. Depuly-Speaker: 1 gave the
«redit of honestyr to both sides.
{(Interruption).

Shri Punnoose: In October or by
‘the beginning of November, the new
Kerala State is going to be formed.
What will happen at that time. The
members of the Ma-dras Assembly
elected from Malabar will cease to be
members of that Assembly and the
Malabar part of Kerala and Travan-
core-Cochin will  together form
Kerala. When the question of the
Andhra election was discussed in
Rajya Sabha it was urged by sume
hon. Members that there should be a
general election immediately after the
formation of Andhra Pradesh. But
the hon, Hormfe Minister replied that
that could not be done because the
alections in the Andhra State were
conducted only two years back.
“Therefore he said it would be unjust
10 ask those members to face the
electorate immediately. 1 think the
same argument should apply to the
members elected to the Madras Legis-
lature from Malabar. They are im-
mediately asked for no fault of theirs
1o furego their seats and to stand for
election along with others.

1 p.mMm.

The whole thing would have been
avoided if Government had taken
certain steps at this juncture. Par-
liament has got the power to make
certain arrangements with regard to
the legislature of a State when a new

. State is formed, and the Constitution
provides for it. -Kerala State is a new
State. When that State is being form-
ed, it is open to this House {o make
certain provisions for carrying on
the legislative functions there. If
only the Government of India had
taken steps—it is open to them to
take those steps even now—so that
an interim Assembly is formed, which
will include the members of the
Travancore-Cochin Assembly and also
the members who have ceased to be
members of the Madras Legislature,
if provision is made for them to func-
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tion as an interim Assembly till the
general elections take place, this Ad-
ministrator’s rule can be termimated
and the extension of the President's
rule need not be there. You will
agree that the President's rule should
be avoided if there is any possibility
of doing it, and the Government of
India should be anxious to avoid this.
I would expect that the Central Gov-
ernment, being an exclusive Congress
Government, should be prudent
enough to put on an appearance of
anxiety in giving democracy to States
where the people do not accept that
Party. But that would have been
possible if the Government of India
had, as I said, accepted the idea of
an interim legislature. In the legis-
lature the question will be asked—
nobody can say that it is a constitu-
tional impossibility, because in the
Stateg Reorganisation Bill we have
taken severa]l steps which would have
been considered constitutional impos-
sibility before that time, but when
the new States are formed, we can
take such steps—whether it is for
safeguarding the interests of the
people and of democracy. If such
an interim Assembly comeg into exist-
ence, it will have 137 members, in
which 36 or 37—Shri Thomas will be
able to say this—will be members be-
longing to the Congress Party. I do
not say that the other parties will im-
mediately join and take up responsi-
bility. I am not anxious even to keep
the Congress out of power by forging
some sort of unity amongst all sorts
of opposition parties. The point is
that the Government of India should
have made it clear that they are giv-
ing ample chanceg to the other parties
and to the Congress Party if it so
chooses, to come into power in coali-
tion with other parties in the Legis-

" lature.

Here by the extension of the Presi-
dent’s rule, the new State of Kerala
is going to be ruled by an Adminis-
trator for another six months. Apart
from the question of democracy, this
is a very important question with re-
gard to the interests of Kerala. In
this formative period, there are ques-
tions in which every section of the
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people is interested. There ig the
question of  bifurcation between
Madras and Kerala, the gquestion of
assets and liabilities comes in, the
question of the integration of services
comes in, and various other questions
which are going to be of lasting im-
portance or of a permanent nature
have to be settled here and now. I
do not question the motives of those
officers who handle the problems now.
I am an incorrigible democrat and 1
do not believe that these officers can
handle the problem in a way satisfac-
tory to the interests of the pecple of
Kerala, *

Therefore, in my humble opinion,
the Government of India should have
tried ways and means by which a
popular government would have come
into existence in that State. They
might say, as the hon. Home Minister
told on a previous occasion, that at
least in the next election the people
of Kerala will be prudent enough
and wise enough to have a majority
party, a party commanding a deci-
sive majority in the State. 1 submit
that this is not a question to be view-
ed in that manner. A party com-
mands a majority in a representa‘ive
House, not by an accident. There
was a majority party in Travancore-
Cochin also. The Congress Party had
a big majority of about 90 per cent.,
but it gradually declined. So, it is
not by accident ghat there is mo
majority party now as such in Kerala
‘at present; it is due to a certain
change in the wishes and aspirations
of the people, their views on politics
and on every other subject. These
are so divided there today that there
has been no majority. That has been
the case for the last five years or go.
We had not only two general elections
after 1952, but we had also the muni-
cipal elections and the panchayat
elections. In all these elections we
found that not one party had a deci-
sive majority. This is not an acci-
dent. It is because the people are
divided not in a casual way but deli-
berately, and they differ from each
other in their views. That is why

-
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" various parties have come into being.

In that context it would be extreme-
ly wrong to impose the President's’
rule there, because there are stains in
that rule. Because one party has not
got a decisive majority in a State,
democratic machinery” is not to be.
thrown overboard. It is the duty of
statesmanship and the duty of
patriotism to find out ways and means
of evolving a method by which demo-
crocy can be worked in a State where
one party does not command the
majority. If this is the stand by
which the Government of India conti-
nues to measure the States, then for
a long time Kerala State may not
have a democratic government, and
it is guite possible that in a democra-
tic community like the Indian society,
this little story will be increasingly
repeated in other States also. There-
fore, it is up to this House to find
out ways and meang by which we
can have a democratic set-up in
Kerala State. I do not say that if
the interim Assembly, as 1 have sug-
gested, is formed, there will imme-
diately be a stable government., But if’
that is tried it is not open even for
me to stand up and complain that
steps have not been taken to facilitate
the establishment of a popular govern-
ment for Kerala.

It is for this reason that I mainly
oppose this motion. Suggestions were
made from this side both in this
House and the other House but no
steps have been taken. It would ap-
pear that the Government of India is
of the view that wherever democracy
does not suit the Congress Party, it
is not worth striving for. In Andhra,
they will not have any election even
though the members there will sit for
more than five years, because, un-
fortunately or fortunately, they are
in a majority and so, they do not want
an immediate election at the termina-
tion of five years. But, in Travan-
core-Cochin, even without exploring
the possibilities or without giving
some time for the opposition
parties to find out whether they could
form a Government, not only was the
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due haste, the assembly itself was dis-
Solved. Skies would not have fallen
if the Travancore-Cochin Legislative
Assembly was not dissolved. I do
not think that these were merely de-
cidental; they were part of a deliberate
policy followed by the Congress Party.
They did the same thing in PEPSU;
they did it in Andhra and they per-
sist in doing the same thing in
Travancore-Cochin.

It is not insignificant that the
Kerala State starts with an undemeo-
cratic set-up. Every body knows that
the Kerala State is coming into exist-
ence without creating much of the
joy on this side. The Congress Party
spoke loudly about linguistic States
for a long time. Of late, however,
the views have changed. It has now
been declared openly by the Prime
Minister that the Congress Party does
not stand for linguistic States at all.
1 am told that he has given his bles-
sings to the formation of what is
called Dakshina Prant or Dakshina
Bhrant. In our language, Bhrant
means madness. The sanskrit mean-
ing also s madness. I am told that
he is blessing such madness. There
are hon. Members on that side who go
about collecting signatures, on each
occasion, for  merging Kerala,
Karnataka and Tamil Nad and if
both of them are not available, for
merging Kerala with Andhra State.
1 believe that there will come some
Members with request for signatures
to merge Kerala with Uttar Pradesh.
I do not know what sort of promis-
cuity is this. The Congress Party is
very much in favour of bi-linguism
or multi-linguism now-a-days.

Shri B, S. Murthy (Eluru): Is it
linguism or lingoism? :

Shri Punnoose: In fact, it is egoism.
That sort of thing is going on, The
people of Kerala are anxious to have
their popular Government. The best
way of doing it is to terminate the
President’s rule immediately and cal-
ling an interim assembly and explor-
ing the possibilities of a Government
till the general elections take place. I
believe that my request will not be
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brushed aside in a cavalier fashion.
It will go to the credit of the Central
Government and also the Congress
Party if it so chooses to make such
an effort. The Congress Members
may get up and say that the Presi-
dent’s rule -is democraticc 1 dare
say that they will not say it outside
in the State of Travancore-Cochin.
Such statements made here are not
approved by the people.

The Home Minister said that Ad-
ministrator’s regime in Travancore-
Cochin has done some benefit to the
State and the people. When the
Budget of that State was discussed
here I remember to have said that,
though 1 differed with the imposi-
tion of the Administrator's regime in
principle, still, I wished Mr. Rau
every success in his effort, because,
if he could register any success, ulti-
mately it goes to the . benefit of the
people. There are certain grave pro-
blems there which could not wait for
a long time for solution, They have
to be tackled, here and now. I was
very much interested when the Home
Minister said that the State would be
benefited. When I look into the re-
cords of what had been done in these
few months, I do not share that
optimism, I am sorry to say that

" wvery little could be done by the

regime and 1 may inform the Home
Minister that the initial enthusiasm
shown by the newspapers and certain
politicians in the State for the Ad-
ministrator’s regime is mnot there.
Even the most conservative papers
are now criticising the Administra-
tor's regime because it could not
achieve anything. I did not expeet
big things to be done but I thought
that at least some small things would
be done. Apart from politics and
political considerations, I thought that
the Administrator's regime would do
certain things.

Mention has been made about the
modification of the public services,
and that Travancore-Cochin is going
to be a Part A State very soon and
so the administration has to be gear-
ed up to the level of Part A State.
I would like to get a clarification
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from the Home Minister about this,
What is this gearing up alluded to
always? Travancore and Cochin were
two separate States before 1847,
‘When there was the integration of
these two States, Shri K. G. Menon
was appointed Chief Secretary and
we were told that he was gearing up
the administration and that the
Tottenham’s system was going to be
adopted there as the system then pre-
valent there was backward. ‘There
‘wag a lot of fuss for some time and
some officers lost their jobs. There
were other complaints but we thought
that big things were going to happen
and so when some big change was to
come, there were to be some diffi-
culties; even in non-violent changes,
there are casualties. Therefore, we
thought that something would happen.
There is a saying in our language:
“Sankaran remained on the coconut
tree” The same position is there.
The administration was still as rotten
and as incompetent and as bureau-
cratic and hostile to the interests of
the people as it used to be. There
is going to be-a discussion here on
Dr. Appleby's report. We are told
that everything that was practised
hitherto has been out-of-date and
against the interest of planning and
progress. If that is so, then what is
this Administrator for? Do not make
our State and our people the guinea-
pig of your experiments and all these
things. Yesterday we were told that
80 much money was spent and so
many changes were brought about,
But nothing happened. Here we are
told that most modern changes are
being brought in but, at the same
#ime, reports have come that the
existing system is rotten enough. So,
ig it all worthwhile doing so. That
is why I said we would like to get a
<larification from the Home Minister
as to what exactly is going to be
done.

1 believe that a change here or a
change there can make no good im-
provement. There must be changes
throughout and those changes must
be thought out in such a way that
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they would bring the people and the
administration together. The chang-
es should translate the people's
desires and aspirations immediately
Hito action. Such changes cannot be
effected in the present set-up.

What is happening is, the Adminis-
trator has brought in some big
officers from outside. Ag I said - on
a previous occasion, I am mnot, on
principle, against bringing any offi-
cers from outside the State whenever
they are needed; certainly they must
be brought in. But what is being
done now is this. There is an Inspec-
tor-General of Police about whom
you must have heard, Sir, from this
House itself on a previoug occasion.
Now there is a Special Inspector-
General. I am told there is a Director
of Transport and there is another
officer doing part of the transport
work and designated as Special Direc-
tor of Transport. In many depart-
ments this sort of thing is being
done. 1 would ask in all humble-
ness..

Mr. Deputy-Speaker: The hon.
Member should conclude.

Shri Punnoose: 1 will just now con-
clude, Sir. If in the opinion of the
Government, a particular officer or
head of a department is not up to the
mark, it is open to them to either
transfer that officer from there and
put him in another department, or
even demote him if he ig considered
incompetent. 1 am afraid something
is standing in the way of the Ad-
ministrator in doing so. He says that
communal parties and communal
factions are there who would raise
alarms if a particular officer belong-
ing to a particular community is re-
moved. He says, if a Christian offi-
cer is removed the Christians would
raise @ hue and cry, and if a Hindu
officer is removed immediately the
Hindus will pick up a fight.

Shri N. Rachigh (Mysore—Reserved -
—8ch. Castes): That is the tradition.

Shri Punnoose: But there is ome
party in that State—Shri A. M.
Thomas knows that—who would have
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nothing to do with that tradition and
who would, I say with full sense of
responsibility, support the Adminis-
trator if he takes action against the
man who really deserves it, no matter
whether he is a Christian Hindu or
Muslim. Action must be taken
against officers who are guilty of
serious charges.

Therefore, 1 will appeal to the hon,
Home Minister to handle matters in
such a way so that there may not be
any duplication of expenditure. Why
should there be two Inspector-
Generals of Police? If the Inspector-
General who ig in charge of the State
is not considered good enough,
please put him in a place where he is
good enough and ask the other man
to be in charge of the affairs. Do not
spend money like this. Thigs is what
you are doing in respect of other de-
partments also. I know what is
happening in those departments; it is
not a secret. One officer who is in
charge of the machinery, if he finds
that another officer is being put as a
corrective, he can very well mano-
euvre the department in such a way
that the other man becomes useless
and his position becomes very bad.

There was a big promise given by
Mr. Rau that corrupt officers will be
booked. So many complaints came
in and many suggestions were made.
Government timber was cut and sold
in lots involving crores of rupees.
All sorts of documents were produc-
ed but the Officer in charge of this
anti-corruption work is today per-
fectly silent because there are forces,
official and non-official, including ex-
Ministers of the Congress Party who
will not allow this gentleman to move,
The reason is that if corruption is
un-earthed some of our old honour-
able friends will find themselves in
a very dishonourable position.

Shri Achuthan (Crangannur):
These aré all conjectures.

Shri Punnoose: I must congratulate
Chri Thomas, because he says that
these are all conjectures. Leading
members of his party, who were
€ongressmen even before Shri Thomas
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ever thought of joining the Congress,
who were founder members of the
party, have come forward with
charges of corruption, bribery and
all sorts of things against the Cong-
ress Ministers and still Shri Thomas
says that these are all conjectures.

Shri A. M, Thomas: Which Thomas
do you mean?

Shri Punnoose: I mean Shri A. M.
Thomas.

Shri A, M. Thomas: I did not men-
tion anything.

Shri Punnoose: I want the Govern-
ment to take effective steps to investi-

gate these cases and to book the cul-
prits.

Then, Sir,....

Mr, Deputy-Speaker: Now, no new
thing is to be taken up. 1 am going
to conclude if the hon. Member does
not. I have asked him three times
to conclude his speech.

Shri Punnoose: I am sorry, Sir. It
was not purposefully done, some-
how it happened.

Mr. Deputy-Speaker: If he is help-
less, I can help him.

Shri Punnoose: No, Sir; I will try
to conclude now.

I am sorry I cannot deal at length
about this report, but about one mat-
ter 1 want to say a few words. The
Administrator has given a short note
on the work of the labour depart-
ment. It seems to me that Shri Rau
has given a message on the Independ-
ence Day in which he has advised the
workers not to have continuous
hoisting of flags, hand-shakes 'and
shouting of slogans. But he does not
object to occasional flag hoisting etc.
Well, the senior officers of our bureau-
cracy are yet to learn that in a
democratic State they have to put up
with flags and slogans, because the
very President who has sent Shri Rau
there is there as a result of so many
flag hoistings, slogans, demonstrations
and struggle. He cannot, therefore
resent that very much. But I
am perfectly one with him when

L
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he says that there should be a great
mational effort for our national re-
constructipn. I am prepared to accept
hig advice and also advise the workers
not to strike work and avoid that
eventuality as far as possible, if
there is earnestness on the ether side
to negotiate matters.

Sir, at the moment, when this
motion i being discussed here, big
things are taking place there. The
rashew-nut industry with about 50,000
workers is now in a turmoil. The
factories are closed and the workers
are starving without employment. I
would like to know what the Advi-
ser's regime has done about it In
the same way there is the coir indus-
try. In this report they say some-
thing about coir co-operatives. The
roir industry has two aspects: the
work done in villages and the
industrial side of it. That side is
completely neglected and in spite of
warious suggestions nothing has been
done to put this industry on a sound
hasis, I have before me the copy of
a memorandum signed by about 2§
lakhg of people asking for immediate
amelioration of conditions in this in-
Austry and for the establishment of
wnew industries in the coastal areas of
Ambalapuzha and Chertala. 1 would
like to know what the Administra-
tor's regime is doing towards that.

Then there is the aluminium factory
at Alwaye, one of the few aluminium
factories we have in India, run by a
bhig Canadian company. That factory
was running at a loss for the last
two years. This year they have got
a big profit of more than Rs. 27 lakhs,
hut the managément insists that they
will not give a reasonable bonus to
the workers. That is quite natural
and that is an everyday event. The
management and the workers have a
dispute among them very often. But
my point is, what have the Adminis-
trator and his regime, which always
advise the workers not to hoist flags
and shout slogans, done to see that
the workers get a reasonable bonus?
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The Assistant Labour Commissioner
in that State called for a conference
for some sort of conciliation and he
failed. Even the Labour Commis-
sioner did not call a high-level con-
ference. Immediately, the whole dis-
pute was referred to adjudication.
When a dispute is referred to adjudi-
cation, it meang that the workers will
have to wait for years to get what
they want. But they are not people
who can wait for twe or three years.
They want the remuneration imme-
diately. The result of all this delay
is that there is now a strike in the
Aluminium Factory. There ig trouble
in the Jumna Thread Mills. There is
total unemployment in the cashew-
nut industry. The coir industry is in
ruins. So, the continuation of the
Administrator’'s regime, which is not
responsible to the people, is vitally
harmful to the people. From a long-
range point of view also, it is definite-
ly harmful to the interests of Kerala.
For people who do not want a united
Kerala, for people who equate
bureaucracy with democracy, it may
not be harmful and they may not
suffer. But in an honest democracy,
the people will suffer and the honest
citizen will suffer if the Administra-
tor's regime is allowed to continue.

Shri A. M. Thomas: The necessity
for the adoption by this House of
the resolution moved by the hon.
Minister of Home Affairs is obvious.
It is not possible to have a democra-
tic set-up at State level in that part
of the country to which this resolu-
tion refers, in the very near future.
It President’s rule was inevitable,
when the Assembly was dissolved in
March last, an extension of the Presi-
dent's rule at this juncture is inescap-
able.

My hon. friend, Shri Punnoose,
when he opposed the resolution, made
a point that what the Gowernment
ought to have done is to revive the
old Assembly so that when the new
States come into force, the Kerala
State also may have an Assembly.
However much I desire a democratic
set-up at State level, as far as Kerala



5067 Resolution re

State is concerned, under the present
circumstances it is impossible of
realisation. Though Shri Punnoose
said that he is an incorrigible demo-
crat, how can the nhotion of demo-
cracy- agree with the suggestion
that my hon. friend has put forward?
" When the States Reorganisation Bill
was discussed on the floor of this
House, a suggestion was put forward
by Shri V. P. Nayar to the effect
that the Members of the Assembly
at the time of dissolution along with
the members of the Madras Assembly
who come from the Malabar District
could together form a new Assembly
and thus a new Legislature could
come into existence. But, under the
Constitution, that is not possible.
We know that with the dissolution of
the Assembly, all the members of the
Travancore-Cochin Legislative
Assembly have ceased to be mem-
bers. They are just like ordinary
citizens now and some of them have
also printed letter-heads with the
designation “Ex-M.L.A." My friend
Shri Punnoose wants them to conti-
nue as M.L.As.

Shri Punnoose: No. no. I want an
interim Assembly.

Mr, Deputy-Speaker: Then, another
‘Ex' can be put before ‘Ex-M.L.A.

Shri A, M. Thomas: Under article
170 of the Constitution, it is not pos-
sible. If that was possible, I would
also have agreed with the suggestion
of Shri Punnoose. Article 170 of the
Constitution says as follows:

“Subject to the provisions of
article 333. the Legislative

Assembly of each State shall be

composed of members chosen by

direct election”.

Article 333 provides only for the
nomination of Anglo-Indians.

Shri 8. S. More (Sholapur): Byt
they do not speak of nomination; they
speak only of revocation.

* Shri A, M. Thomas: When the-

Assembly has been dissolved, the
members have ceased to be members,
and there is no question of revival.
The question of revival does not arise.
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So, if the Assembly can be constitut-
ed only by directly elected members,
I fail to see how the suggestion of
Shri Punnoose can be accepted
Perhaps he wants to invoke the
powers granted under article 4 of the
Constitution, which lays down that
in reorganisation such provisions
as are “supplemental, incidental and
consequential” can be made. I do
not think that the revival of an
Assembly which has been dissolved
can come under a provision which is
“supplemental, incidental and conse-
quential”.

I stated at the outset that the reso-
lution is of a non-controversial
nature. But there is considerable
scope for discussion of the President’s
rule for the last five months. We can
have a review of the administration
and we can also look to the future.
To guide the discussion and to help
the hon. Members of this House, it is
very good that a pamphlet on the
President's rule in Travancore-
Cochin covering the period from 25th
March, 1956 to 31st August, 1956, has
been circulated among the Members.
Though the report covers the period
up to 31st August, 1956, the pamphlet
has been distributed early enough,
and so. T am glad that the Adminis-
trator is very much in advance of the
times. It is good that we have been
given the benefit of a report like
this. I do not know whether the
Home Ministry is aware of the fact
that we were deprived of such reports
when the general budget was dis-
cussed and when the various demands
for grants were considered. The
latest administration report of Tra-
vancore-Cochin that has been circu-
lated among the Members is for the
vear 1853-54! I am sorry to say that
without proper and current adminis-
tration reports in the hands of the
Members who are concerned with the
State, a useful discussion about the
administration iz not possible. I
would like the Home Ministry to
give directions that at least before
the new State comes into existence
the administration reports of the old
State should ' be made up-to-date
and circulated promptly.
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The importance of administration
reports has been emphasised by Mr.
Appleby a reference to whose report
was made by my hon. friend Shri
Punnoose. What Mr. Appleby has
said is this:

“Admittedly, the care and
zealous interest in what is being
done, which characterises Mem-
bers of Parliament, should be
better met spontaneously by the
Government through the frequent
submission of administration re-
ports. The Parliamentarians, as
a primary means of communicat-
ing with the public and inter-
preting to the public what is
going on in Government, should
be much better informed, apart
from the discussions confined to
the floor of the House.”

I believe that when the next rego-
lution comes to be discussed—the hon.
Home Minister just hinted at it and
said that it might take place in
November-—the administration reports
would be made current.

I intend to confine my remarks
mainly to the points contained in the
report that has been circulated among
the Members. In the course of the
discussion on the supplementary
demands the other day, I sought an
assurance from the hon. Home Minis-
ter as well as from the hon. Finance
Minister. Substantial amounts are
now sought to be spent on the build-
ing schemes, and it has been said in
the Explanatory Memorandum that
the savings effected out of the other
schemes will be utilised for expendi-
ture on the building schemes. It has
been said by the Adviser tp the Raj-
pramukh—there was a report in the
newspapers also—in his broadeast
speech on Independence Day that not
a single scheme in the second Five
Year Plan will suffer. 1 wanted an
assurance from the Finance Minister
whether the Finance Ministry and
the Home Ministry endorse that state-
ment of the Adviser. But I am sorry
to say that that assurance was not
forthcoming. I do not know how the
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statement made in the Explanatory
Memorandum and the observation of
the Adviser can agree. If we find so
much amount for these building acti-
vities out of the savings, how can the
other schemes under the second Five
Year Plan be implemented? In the
report submitted to us, it has been
stated: :

“At the same time all the first
year schemes of the Second Five
Year Plan were examined, plans
and estimates prepared and sanc-
tions for their execution issued.
Work has now been in progress
on most of the schemes.”

Although there is this vague state-
ment, I do not think it will stand
scrutiny. Under item 81, “Capital
Schemes"” there are urban water-
supply schemes, rural water-supply
schemes, drainage schemes etc, and I
do not think if those schemes are
taken up and implemented, we can
have any savings. At least when the
Home Minister replies to the debate,
I hope an assurance will be forth-
coming with regard to this matter.
It has been stated in the very front
page of this report that it would be
the adviser's special endeavour to
implement the schemes included in
the second Five Year Plan and create
employment for some at least of our
educated unemployed. He has also
stated, “these objectives have been
kept steadily in view during the last
five months”. I ‘want to scrutinise
some of the statements contained in
the subsequent paragraphs and this
broad statement that has been made
by the Adviser in this report.

I have already invited the attention
of this House that under the head
“Capital Schemes” there are drainage
schemes, water-supply schemes and
other things. This morning, when I
went through the Detailed Budget
Estimates, I have been able to find
that on page 68 wunder ‘Drainage
Schemes"”, Rs. 2 lakhs have been pro-
vided for the construction of a Drain-
age Canal from Trippunithura, but I
do not think that work has been
taken up at a]l; no preliminary steps
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have been taken. There is -another
scheme, Ernakulam and Mattahcheri
Drainage Scheme, for which Rs.-19
lakhs have been provided. 1 do not
know whether the work has started
with regard to this thing also. On
page 85 of this book on the Detailed
Budget Estimates, I find certain other
schemes under “Capital Accounts—
Water-supply. Schemes”, namely,
Urban Water-Supply Scheme, Exten-
sion of Alleppey  Water-Supply
Scheme, Rural Water-Supply Scheme,
Water-Supply to Karunagapally
Coastal area, Alwaye Water-Supply
Scheme, Parur Water-Supply Scheme,
Trippunithura Water-Supply Scheme,
Improvements to Nemmara, Ayiloor
and Thiruvilwamala Water Works,
Drainage Scheme etc. 1 do not know
what is actually going on, but from
the information in my possession and
from the knowledge that I have got
about the State, I do not think these
works have been started. There is
intrinsic evidence furnished by this
report that many of these schemes
have .not been started at all. At page
25—para 27—of this report, it is said:

“Water-supply schemes.—Work
on the major water-supply
schemes for Trichur, Kottayam
and Quilon, the foundation-stones
for which were laid in the previ-
ous year, has started. It has been
decided to speed up the pro-
gramme for the completion of
these projects from 5 years as
originally planned to less than 3
years. Work is now proceeding
on this new basis.”

It is all right; but, there is not a
word mentioned about the schemes I
have mentioned just now. If as a
matter of fact, these major schemes
have been taken up by the present
Government, they would necessarily
have been mentioned in this report,
because schemes of minor importance
are made mention of. This is a seri-
ous matter.

With regard to the building pro-
grammes, when the supplementary
demands came up for discussion, I
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T.C. Government. At the same time,
I mentioned that no development
scheme should suffer on account of
that. I find from this report that
there are other building schemes
which are intended to be taken up.
At page 29 it is said:

“For making available addition-
al accommodation for housing of
the various offices of the Electri-
city Department at Trivandrum,
which are now distributed in
several rented buildings, sanction
has been accorded for the cons-
truction of a new administrative
block costing Rs. 4'59 lakhs and
contract for this work has been
arranged for and work will be
commenced at once.”

[SErmMATI RENU CHARKRAVARTTY in the
Chair]

I do not understand why top prio-
rity should be given to these build-
ings in Trivandrum. In the new
reorganised set-up, we do not know
where we are going to locate the
capital and have major offices. I do
not know why such major building
programmes are being contemplated
in Trivandrum. From the point of
view of electricity schemes also, Tri-
vandrum is not the proper place for
locating all these offices. I do not
know why out of all places, Trivan-
drum should be chosen for these
major building schemes. We have
already started certain  building
schemes; it is all right. But, addi-
tional major building programmes, I
again and again plead, should not at
all be taken up unless we definitely
know what exactly is going to be the
position after the reorganisation of
the new State.

I now come to a very important
aspect. The chapter on industrial
expansion was the chapter to which
I devoted my attention first after get-
ting this book. But, I am sorry to
state that Chapter V on industrial
schemes provides, according to me,
a very depressing reading. While
moving the resolution, the hon. Home
Minister referred to the unemploy-
ment problem and said that it has
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been possible for the Adviser to take
up several schemes to provide em-
ployment for educated as well as un-
educated people. He mentioned one
scheme in particular. At page 11, it
has been stated: '

“Pilot schemes for the educat-
ed unemployed.—The State Gov-
ernment have formulated a
scheme for imparting training to
3000 matriculates as a measure
for the solution of the problem
of unemployment among the
educated."”

These schemes, inclusive of this
scheme for providing employment to
3000 matriculates, do not touch the
fringe of the problem in Travancore-
Cochin. When the supplementary
d 1d was di d, there was a
demand for allotting some money for
conducting examinations by the
Public Service Commission. During
a casual talk with the Home Minister
I learnt that for the posts of a small
number of clerks, there were more
than 46,000 applications. When such
is the nature of educated unemploy-
ment in that State, what is the use
of such pilot schemes? I do not say
_that these schemes should not be
adopted, but I would submit in all
seriousness that these pilo* schemes
will not solve the problem there. We
must be out to do something big. At
the time of the discussion of the
budget in last May, every Member
who spoke emphasised the fact that
what is necessary for Travancore-
Cochin is industrialisation and for
that the education to be imparted
should be reoriented and more of
technological education should be
imparted. It was even suggested by
my friend Shri Iyyunni that some of
the art institutions in that State
should be scrapped and every Mem-
ber pleaded for the establishment of
technological institutions. In the
light of the statement made by Mr.
Rao when he set his foot on Travan-
aore-Cochin soil that problem No. 1
would be solution of unemployment
in that State, I thought that he would
devote his attention to things which
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should receive priority such as estab-
lishment of technological institutions.
There is only one proper technological
institute in the State apart from the
Engineering College and that is the
Rama Varma Institute in Trichur.
Every year it is a problem for the
selection board to select candidates
for the institute as there is a very
large number of applicants. I ask the
Home Ministry: what is standing in
the way of the Adviser taking steps
for the establishment of another
technological institute of that charac-
ter? There is provision in the Plan
itself and it is there in the budget
also which we approved. For the
establishment of a central technolo-
gical institute, the Plan provides
Rs. 19 lakhs and the budget for 1956-
57 provides Rs. 9-7 lakhs, It was
stated that ‘“to provide for higher
technological education for post-
S.S.L.C. candidates and to assist per-
sons with lower academic qualifica-
tions to acquire a knowledge of the
subject, it was proposed to start a
central technological institute from
the second year of the Plan. The
construction work etc will begin
from 1956-57." 1 want -to know
whether the construction work for
this technological institute has start-
ed.

I also want to know whether it is
not advisable to have such technical
institutions established in the various
district headquarters of the State.
That is one of the possible ways by
which we can solve unemployment
problem. I do not think that anyone
who has' come out of that Institute at
Trichur is unemployed now. There is
real scarcity for candidates of that
sort. ’

While speaking about technological
institutions I am reminded of another
matter. The University Grants Com-
mission, as early as 1854, has sanc-
tioned a grant of Rs. 9 lakhs for the
development of technical edncation in
Travancore-Cochin. That was only a
half-yearly grant and the full amount
sanctioned was Rs. 18 lakhs. I ask
the Government whether they have
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spent that Rs. 9 lakhs for providing
technical or technological education.
It is only after that Rs. 9 lakhs have
been spent, the Travancore-Cochin
Government can ask the University
Grants Commission for the balance of
Rs. 9 lakhs. My information is that
it has not been possible for the Gov-
ernment or the University to spend
this Rs. 9 lakhs. It is a very pitiable
state of affairs.

I would submit that if the present
regime of Travancore-Cochin had
devoted its attention to schemes of
this nature for the establishment of
another engineering college or the
establishment of another medical col-
lege, we would have been more
-enthusiastic to support that regime.

In the Chapter on “Industries” it
is stated:

“During the period under re-
view, Government have sanc-
tioned industrial loans amounting
to Rs. 113 lakhs on the recam-
mendations of the State Aid to
Industries Board.”

On any standard it would be con-
sidered a very small amount. The
amount has to be'increased substan-
tially. )

Under the heading ‘New Major
Industries”, it has been stated:

“Schemes for the establish-
ment of an automobile tyre fac-
tory and a cycle factory in the
private sector in the State . are
being actively pursued.”

That is very good and I personally
know that the Adviser evinces
interest in seeing that these projects
are started in that State.

In paragraph 9, it is stated:

“In order to accelerate indus-
trial development in the State by
co-ordinating the activities of
the Industries Department, Gov-

experienced officer as Special
Director of Industries.”

‘When the Production Ministry and -
the Cqmmerce ind Industry Ministry
came in for disussion last April, I
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stated that it has not been possible
for the Travancore-Cochin Govern-
ment to take advantage of the Cen-
tral schemes under the Small Scale
Industries Development Corporation
as well as the All India Khadi and
Village Industries Board. I° under-
stand that even a regional Khadi
Board has not been set up in Travan-
core-Cochin so much so that it has
not been possible for the All India
Khadi and Village Industries Board
to allot any amount for the imple-
mentation of the schemes in that
State.

I wish to bring to the kind notice
of the hon. Home Minister certain
industries, major industries, which
can be taken up now and for which,
I understand, the State has submitted
or is submitting schemes. Now the
hon. Home Minister is going to be
in charge of Heavy Industries also.
So.heisnotinaposiﬁmhony that
he has to approach the Commerce
and Industry Ministry and the other
Ministries for the establishment of
h_eawy industries there; it is within
his province. 1 ask whether the hon.
Home Minister, who is in charge of
heavy industries also, is prepared to
start certain industries there,

Shri N. Rachiah: The Home Minis-

‘ter is for the entire country.

_Blnl A. M, Thomas: You are also
going to lose by inattention to affairs
of that State. 'Without the foot how
can the entire body stand? Travan-
core-Cochin State is the foot of the
country and if you don't devote pro-
&er ;;tmh::;u} to that foot, I believe

chiah’s State also i i
to be saved. i mot going

One of the industries which I want
to mention is the - paper industry.
Pulp is necessary both for paper
manufacture and for the manufacture
of rayon. The raw materials neces-
sary for the manufacture of paper
are in gbundance in that State. The
pulp necesary for rayon manufacture
isnowbehghnpoﬂed.lﬂﬂnk.tﬂ.
Norway or Sweden. When the Minis-
ter for Heavy Industries, Mr. Shah,
visited Travancore-Cochin, he wag
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impressed with the fact that there are
possibilities to start such an industry
in' Travancore-Cochin.

Then there is considerable scope
for starting certain big forging fac-
tories in that State. At page 394 of

the Second Five Year Plan it is
stated:

“In other words, heavy
engineering industries and work-
shops in the country have to be
generally strengthened for under-
taking such tasks as the construc-
tion of steel plants, fertilizer
factories etc. In this context the
creation of certain basic facilities
such as the establishment of
heavy  foundries, forges and
structural shops is absolutely
necessary. It is, therefore, pro-
posed that the establishment of
these facilities, which constitute
an essential and primary phase of
development for the manufacture
of heavy industrial machinery in
the country, should be under-
taken at an early date.”

I plead that some such indusfries
may be started there as there are
great potentialities for that in
Travancore-Cochin.

Mr, Chairman: The hon. Member's
time is up. There are eight more
Members to- speak.

Shi&lm:lmtybeﬁm
five more minutes. Discretion has
been given to the Speaker to extend
the time by one more hour, if neces-
sary for this discussion.

There is considerable scope for big
forging factories .in ‘Travancore-
Cochin. Then there is possibility for
starting a coach-building and wagon-
building factory for the meter-gauge
section. For the broad-gauge section
there is one factory at Perambur and
another at  Bangalore—Hindustan
Aircrafts. Situated as Cochin is, it
has facilities for starting one factory

and I suggest that this question may
be taken up.
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2 P

I do not know what has happened
to the scheme to have established in
Travancore-Cochin the Central Gov-
ernment press for the South. I under-
stand that it was being seriously con-
sidered; I do not yet know the out-
come. I learn_ that apprehensions
have been expressed that because of
the labour position in Travancore-
Cochin it is a little difficult for start-
ing such a press as well as for the
location of certain industries.

In this report it is stated:

“We (the people of Travancore-
Cochin) have unfortunately,
probably undeservedly, acquired
an unenviable reputation in this
respect.”

The report goes on to say—

% . Government also expect
labour leaders to discourage the
continual waving of flags, shout-
ing provocative slogans accom-
panied by vigorous hand shakes,
issuing threats to strike and in-
dulging in other unpeaceful
forms of labour agitation.”

It is really a disturbing feature. I
can very well appreciate the Adviser
laying particular stress on the neces-
sity of industrial peace in Travancore=-
Cochin, at least a truce for a period
of five years, Mr, Gopalan when he
spoke on the Travancore-Cochin
Budget last time said that if any
industry is going to be started In
Travancore-Cochin, he, for that matter
his party would be prepared to co-
operate, and they were prepared to
have industrial peacee But I am
sorry to say that this promise hag not
been kept. Now I understand that
there is a deliberate attempt to have
strikes and lock-outs throughout the
length and breadth of that State. In
that atmosphere it is very difficult
for entrepreneurs to come-and start
industries there. We have all got the
interest of labour at heart. I would
plead with Mr. Pumoose and other
friends of the Oppasition just to see
that that request of the Adviser ix



heeded to. Let wus have industrial
peace for at least a period of five
years so that industries may come to
our State. But I would at the same
time say that the Home Minister or
the Adviser for that matter cannot
say that because there has been wav-
ing of flags and shouting of slogans,
it may not be possible to have indus-
tries there. I ask: is it not a daily
experience as far as we are concern-
ed? There is waving of flags and
shouting of slogans almost daily in
the precincts of Parliament House.
Has any hon. Minister, or any res-
ponsible person advanced this argu-
ment that it is not possible to
establish industries in Delhi or for
that matter in any other town? I
understand that as far as Bombay,
Calcutta and Bihar are concerned, it
is a usual feature. So, that should
not be an excuse for not starting any
industries there. The Home Minister
has to go all out, at least at the pre-
sent juncture when he is in charge
of heavy industries, to see that some
industries are started in Travancore-
Cochin.

One more point and I shall finish.
One thing which we have to bear in
mind is that there are so many small
things to be done which would make
the Adviser's regime popular. I would
ask the Home Ministry to, bear that
fact in mind. It may not be possible
to launch several schemes and also
finish them within the short period
of time that the Adviser may be in
charge of the administration there.
But there are several small things
which can be easily done. There are
several roads which are in a deplor-
able condition. They require only a
few thousands of rupees here and a
few thousands there. You cannot
take shelter under the fact that there
is no provision in the Budget. With
regard to certain schemes even if
thereispmvisiminthebudget,the
executive authorities are not prepar-
ed to carry them out, on the pretext
that the amount that would be neces-
sary would exceed the budget provi-
sion. In that contingency we must
apply for supplementary  demands.
In the States Reorganisation Bill
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which we have passed we have made -
a provision to make provisions in
the next Budget when this Budgei
lapses on the 1st November.

With regard to legislation I put a
question to the hon. Minister and he
answered it. In the Repoert on the
President’s Rule it is stated:

“Considerable  attention has
been paid to the speeding up dis-
posal of files in the various offices
of the State and it is gratifying
to note that substantial improve-
ment has been effected.”

‘When 1 spoke on the Proclamation
last time I said what was immediately
necessary was to tone up the adminis-
tration. I am glad to submit to this
House that the Adviser has succeeded
to a certain extent. There has been
reorganisation; he has been able to
set right matters; there has been
speedy disposal of files. But I would
ask the Home Minister to bear in
mind that speed is not everything.
We have to see the quality of dis-
posal also. I have got certain cases
in which speed has done harm. For
example, in a memorandum that has
been submittéd to the President of
India—Ilet the Home Ministry also
pndmhnd what the people feel—it
is stated:

“But the recent strict orders of
Shri Rau's regime has launched
us into untold misery. Being one
.who has no idea of our locality
and having little opportunity to
learn facts from people’s repre-
sentatives and in terrific hurry
of closing up old files we believe
that quite innocently he has pass-
ed orders to levy a heavy water
cess from us, on the strength of
a former Government order to
levy water cess at the rate of
Rs. 25 per acre upon the former
decision of Government.”

There was a former order of Gov-
ernment, but a stay order was passed
this very high levy of Rs. 25 per
acre I know of many people who have
complained that the irrigation scheme
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instead of being a boon has become
a curse. If a person does not get an
outturn of Rs. 25 per acre, what is
the meaning of levying Rs. 25 per
acre? According to an Irrigation Bill
which was under preparation, the
jdea was to levy Rs. 6 or 7 per acre.

The memorandum goes on to say—

“Government have taken steps
at terrific speed to levy water
cess from us and the revenue
authorities are at our heels pre-
pared to confiscate all that are
dear to us. They are at realising
all back arrears at the above ex-
orbitant rate by one stroke. All
our brightened up hopes are get-
ting vanished. We would be soon
devoid of all our cattle, movable
and most of immovable proper-
ties."

1 have received copy of another
mmemorandum from another part of
my constituency, namely Parur. What
1 want to emphasise is this. It was
very good that the Adviser has given
instructions that confusion must not
«reep into the administrative machi-
nery. It is all right. But irrespective
of the merits of each case, irrespec-
tive of the circumstances of each case,
suppose you raise all stay orders, it
may do irreparable harm. I have got
another point. I have given certain
schemes, like roads and other .works
to be wundertaken by the Public
‘Works Department. 1 understand
that the Adviser calls for returns of
disposals from the warious depart-
ments. Now the departmental heads
want to make out that there has been
disposal of files. I have personally
brought this matter to the Adviser's
notice and he told me that he has also
given instructions that all important
matters should go to him. Even then
such matters would not go to him.
For example, there is a proposal for
the construction of a road, or a cul-
vert. It may be very important and
estimates would have been prepared.
‘Because the Adviser has given
instructions that all these files should
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be closed within a particular period,
the departmental heads would close
the files under some pretext or other.
1 know of certain cases which have
happened in Chief Engineer’s Depart-
ment. What has happened is, the file
is closed for all practical purposes,
but nothing has been done. There
may be various stages of enquiry,
estimates preparation and  other
things. 1 submit that adequate
attention has to be paid to the quality
of the disposal

After making one or two points, I
shall close. There is a special res-
ponsibility for the Home Minister for
the affairs of Travancore-Cochin. The
Adviser’s regime or the President's
rule started in Travancore-Cochin
with very high hopes. Shri Punnoose
also said that he wished very well
for the Adviser. He had some reser-
vation. But as far as the majority of
the people in Travancore-Cochin
were concerned, there were no reser-
vations. They wanted the Adviser's
regime to succeed. If, after raising all
these hopes, after preparing so many
schemes, reorganising departments
and trying to put proper persons in
the proper places, the Government
are not in a position to satisfy the
peoP_]e so far as the elementary
requirements are concerned, it would
lead to frustration among the people,
I would ask the Home Minister to
take particular care to see that the
Home Ministry itself takes up with
the Planning Commission and the
various Ministries the several pro-
posals that have been put forward
in the Second Plan itself. I under-
stand that several schemes which are
included in the Second Plan have not
been approved by the Planning Com-
mission. I refer to page 5 of the
Finance Minister's speech before the
dissolution of the Assembly. It was
stated:

“Allotments under various
heads like Urban Water Supply
and Drainage, Flood Control, In-
land Navigation, Ports and Har-
bours, Tourism, Panchayats, Local
Development Works, and Educat-
ed Unemployment, are now
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included in Central Plans, but
will be transferred to State Plans
shortly. These will substantially
increase the allotments made for
the State Plan.”

Many schemes for which approvai
‘has been given by the passing of the
Budget, I understand, have not yet
been approved by the Planning Com-
mission. Certain projects are await-
ing the sanction of the Planning
Commission as stated in this report.
I would ask the Home Ministry to
take care to see that these schemes
are sanctioned. On page 29 of the
report it is said:

“The necessity and importance
of immediately implementing all
the proposals for power develop-
ment have been impressed on the
Planning Commission and their
approval to take up immediately
for execution the  Sholayar
Hydro-electric Scheme and the
Pumba Hydro-electric Scheme
has been sought.”

1 understand that with regard to the
Pumba electric scheme there is some
difficulty.

Mr. Chairman: The hon. Member

must conclude now.

Shri A. M. Thomas: Two minutes.

When such difficulties arise, when
the State Government brings it to the
notice of the Home Ministry, it
should be the duty of the Home
Ministry to take it seriously with the
concerned Ministry and the Planning
Commission. Another big project on
which high hopes have been built,
namely, the investigation of the Idikki
Hydro-electric scheme, which is one
of the major projects for execution
in the near future, is pending orders
of the Government of India. It is
said that in the meantime, arrange
ments are sét in train for commenc-
ing investigation as soon as the
sanction is received. For such schemes
Ilke the Idikki project, I submit that
it is the duty of the Home Ministry
to pay special attention. If the

tion is geared up properiy .
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and schemes are put forward and
things are taken seriously and the
Home Ministry is also tuned properly
there may be progress. I would even
suggest that there should be a special
department in the Home Ministry for
Travancore-Cochin Affairs just as
they have one in the External Affairs
Ministry for Kashmir.

With these remarks, I suppurt the
Resolution moved by the Home
Minister.

Shri Achathan: Is there any. con-
vention that only Members in the
front Benches will be called first and
then step by step only the Members
in the back benches?

Mr. Chairman: There is no such
convention.

Shri Velayndhan: It was with a
great feeling of humiliation that I
heard the introductory remarks made
by the Home Minister from the other
side. I was one who hdd not compro-
mised with the Treasury Benches im
this decision on Travancore-Cochin.
Nor can I find any reason to compro-
mise with the manner in which this
President’s rule is being carried out in
our State, We are a peaceful people
and an enlightened and highly cul-
tured people, on whom a great humi-
liation has been imposed. It cannot
be tolerated at all. I know the ‘pres-
ent Resolution is only expressing a
continuation of the Proclamation that
was issued earlier. But, I should tell
the Treasury Benches that this conti-
nuation is not only improper and
illegitimate, but is the result of a
great conspiracy from the other side
to perpetuate a dictatorial adminlstra-
tion not only in our State, but in
‘other States too. We have had not
only the experience of the Adviser's
rule in India, but the experience of
a more autocratic rule in the name of
responsible Government or in the
name of parliamentary Governifient,
I read the pamphlet that was issued
by the Travancore-Cochin Govern-
ment on the President's rule. I was
amazed to see this brochure, publicity
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material presented in a form which
will indicate that there was np State
as Travancore-Cochin which existed
before Shri Rau’s arrival, which will
indicate that we were living wunder
the Arabian Sea and only after Shri
Rau’s arrival, we have begun an era.
I should say that so much publicity
and paraphernalia is made not -only
in our State but also outside through
the press, through the wested inter-
ests, through the great and heavy
organisation that the Congress is
having today, ‘Mot only the press:
what about the radio? The other
day, I saw an article about the good
work done by the Administrator in
Travancore-Cochin, published in an
influential daily, the Times of India.
Thus, the Adviser is running here
and there. Of course, his superiors
here are aiding him to show how the
administration is very nice, very pro-
gressive. What has happened in
Travancore-Cochin within these 5 or
6 months? Any improvement? I was
one who never expected any im-
.provement in the Travoncore-Codkin
State from an LC.S. officer or =an
I.C.S. Administrator, because, to
see an 1.C.S. administration is a great
humiliation to my prestige, to my
tradition, to my culture and to my
patriotism. 1 have been brought up
in such a tradition. The Congress
people have compromised with the
LC.S, regime and bureaucracy. They
are hand in glove with each other and
shey are benefiting each other in
shis* great venture on which India
has launched after Independence. But
1 must tell the hon, Home Minister
that the day Shri Rau landed in Tra-
vancore-Cochin, he has given a slap
not only on demoeracy in Travancore-
Cochin, but also on the Congress
administration itself. What has he
said in the press conference? He said
that the President's rule which is
necessarily of a temporary character
will give the people a short respite
from politics. Of course, you know
that the ICS. regime has never
tolerated politics in the past They
have dealt with the Congress organi-
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sation in the past when it was strug-"
gling for independence. And Shri

Rau never wants politics in our State.

Of course, it is something lucky per-

haps that he has not even banned the

Congress organisation there. In fact,

the evil or the misery in our State

originateq and even President's rule

is because of the Congress mal-ad-
ministration, the Congress corruption

and in fact Congress misrule. Noth-

ing else was responsible for it. And

now he has come out like an Alladin

with a wonderful lamp saying that he

has changed the face of Travancore-

Cochin State,

Millions of people in Travancore-
Cochin State are under-fed or under-
clothed. I must tell you they are
starving. Not only is thefe educated
unemployment, but millions of people
in our State have not got even sub-
sistence. And what could he do by
the building of some big offices? It is
a fantastic thing or a funny thing
that the Administrator immediately
wanted to launch on a very” huge
building scheme in our State. Perhaps
he might be aping or copying the
example of the former Chief Minister,
It is said that the previous Chief
Minister has built a very huge man-
sion. I think an enquiry was going
on abouvt it and I would like the Home
Minister to enlighten us as to what
happened to that enquiry itself, Per-
haps Shri Rau may be aping that
example for building houses—for
whom? For the Collectors, for the
police inspectors and police officers,
Of course, he’ must build houses for
the police officers, otherwise where
will he be, or where will the Congress
regime be in the future? That is the
position there,

Millions of people belonging to the
poor classes, the workers in the fac-
tories, the workers in the coir, cashew
nut and other industries and more:
than that millions of wuntouchables
there have no proper houses to live in,
and now he wants to launch on a big
building scheme to show to the
public or the Government of India
which is more inefficient than our ewn:
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State that something is being done
there. He wants to say: “I am doing
something more than what you
masters have done. I am going to
. satisfy you.” This is what Shri Rau
is saying. But are the people of
Travancore-Cochin State going to be
satisfiead with this kind of manage-
ment of our State’s affairs? No, no.
They will ‘not be satisfié<d, We are
not going to substitute dictatorial or
-authoritarian rule for democracy or
people’s Government in Travancore-
Cochin State,

Now, what has this noble gentle-
man pointed out about our labour
organisation or labour forces in the
State, They should not raise their
hands, they should not take a flag in
their hands. Why are they doing it?
You must know and you know very
well. It is the people who have no
food to eat, who are half naked, who
are not getting proper wages, who are
oppressed by the police and the official
machinery who take out the flag, raise
their fist and demand a better living—
nothing more than that. And Shri
Rau wants to ban it. He says it is
against the peace of the State, against
peacefu! labour-employer relationship.
At the same time, in another page he
says that negligible time or manpower
is wasted in the State bv strikes or
lock-outs or anything like that. I
know I shall be told that it is not the
number of days ur hours lost, but it
is the atmosphere, it is the psychology
that results m the agitation that
is more important, But is it the
working class or the people or the
common man in the State who has
created this psychology of unrest, this
psychology of suppression, this psy-
<hology of fear in my State? No, it
is the police rule, the police State
which was run by the Congress Gov-
-ernment there previously, the corrupt
‘Government that was run by the
Congress regime there that was res-
ponsible for the psychology of unrest
tmh my State and nothing else than
that,

We have seen people

rising in
other States, What

happened in
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What happened in Maha-
rashtra? What is happening in
Gujarat? The Congress people
thought that the people of Gujarat
were so many millions of cattle and
would follow them. What has hap-
pened there? There was a revolt.
They are struggling. There the
struggle hag started in India for a
Better living. Nobody need minimise
it or misunderstand or misinterpret
it. It has already started in India,
But what happened in Travancore-
Cochin State? We were peaceful.
Nobody raised a slogan against Shri
Rau when he came there and landed
at Trivandrum aerodrome. No de-
monstration was there. No agitation
was there. Why was there no agita-
tion? Because we want peace, we are
peaceful -people in the State. That is
why we were so much Jdisciplined, we
did not create any trouble anywhere
to either Shri Rau or even the Cen-
tral Government against President’s
rule,

Bombay?

Another thing which I want to
mention here is about the food pro-
duction scheme and the food situation
in the State. Of course, food prices
have risen very high all over India.
The Prime Minister had stated
several times in bombastic ways that
our food problem had been solved for
the next ten years, at least up to
1960. The other Ministers also follow-
ed him by saying the same from the
house-tops in season and out of season.
At the same time what has happened
in Travancore-Cochin State? A bag
of rice which was about Rs. 28 pre-
viously now costs about Rs. 40 there.
This is the situation all over India too,
Why has this kind of abnormal situa-
tion suddenly appeared in that State
and in India? We cannot afford to
have such abnormal prices for any
foodstuffs in our poor and backward
State. Why has it come about? It
has come about because deliberate
vested interests are working behind
the Congress Government here in
order to profit at the expense of the
millions of people in the country.
What happened to the surplus food
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we had in 1853 and 19547 It was ex-
ported, everybody knows that. And
now we want to get food from
America, from Australia and other
countries,

Just only as an example,—I think I
am not irrelevant in this matter when
I mention it—the other day when 1
was in Peking I had a discussion
about the food problem in India. The
Planning CommiSsion chief said that
for the last one year India has made
an eight per cent. progress on the

previous year’s production and China ,

which is a country of a socialist pat-
tern, not the socialist pattern of the
Congress or the Planning Commission,
could achieve only 6} per cent. addi-
tional output in one year's time,
From the statistics supplied by ou~
Planning Commission or the Food
Ministry, our increase is about eight
per cent.,, and they were surprised. At
the same time the delegation was in
Peking, they were in fact negotiating
with the Chinese Government to get
more food, even one lakh or two lakh
tons. They had gone to America and
they had negotiated there also to get
what is called the surplus agricultural
food. God alone knows whether we
can eat it or not when it comes here.
Yes, they were doing like that. Of
course, it is all mere lies and propa-
ganda and nothing else than that
when we say that this food increase
of eight per cent. was correct. Even
'if it was correct, we have sold those
stocks in order to see that we get
wheat and other things from Americs
and other places so that we can be
dependent on them economically.
That is the trick behind it. Anybody
can understand it, and not necessarily
only myself. Even the common man
in the country can understand it, and
he has understood it. That is why
these kinds of things are happening
in the country. ‘

Then, Mr. Rau wants to open fair
price shops all over the State, and
thus remove the starvation and famine
there, I say it is impossible to
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remove starvation and famine by this
means. The situation in Travancore-

Cochin, or for that matter, in the

whole of India cannot be remedied,
by these piecemeal measures. How

can Mr, Rau succeed in solving this

problem by just starting 155 fair

price shops? How many people can

benefit by it?

1 know why these fair price shops
have been started, and to whom they
have been given. They have been
given to the Congressmen or the
stooges of the Congressmen so thai
they may take some profit out of them
and be benefited by them. They are
not there for the benefit of the com-
mon man. Almost 99 per cent. of the
contracts or anything of that nature,
given in Travancore-Cochin, even
after the Adviser's regime came into.
existence, have benefited only the
Congressmen and not the common
man, There are workers in that
State, and they can organise co-ope-
rative societies, and they can have
their own shops. But has any wor-
kers’ organisation or trade union orga-
nisation been given a chance to
run these fair price shops on their
own? No. They have not been given,
and they will not be given also be-
cause the vested interests are there
behind the whole thing.

Shri C. R. Iyyunni ‘Trichur): May
I know whether the hon. Member has.
any records in support of the state-
ment that he is making here?

Shri K. K, Basu (Diamond Har-
bour): That will be supplied later.

Shri Velayudhan: It is only 155 fair
price shops that have been opened.
My hon. friend can very essily ask
Mr. Rau, and he will give a very fair
account of it. '

Shri Achuthan: On what basiz is
this allegation being made?

Mr. Chairman: Has the hon, Mem-
ber got any records or anything else
to support his statement?

-
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Shri Velayndhan: Of course, [ have
got records; I had written Reveral
Jetters about it. I am not joking; i
am not meking a speech tor the sake
of publicity; I am no! making an
election speech here, becausc it has
not got into my mind. I know the
elections will not solve the Indian
problem, That is why 1 am speaking
like that.

Shri Mathew (Kottayam): Shouting
like that.

Shri Velayudhan: Then, what nas
happened in- the field of education?
‘The other day, it was said that certain
things had been done after the com-
ing into existence of the Adviser's
regime. What is happening in
Travancore-Cochin today, and what
was happening there before too? For
the transfer of a teacher, at least
Rs, 200 or so had to be paid to a clerk
attached to the Director of Public
Instruction, the Divisional Educational
Officer, or the District Educatisnal
Officer. Why should 3 man who bas
got his family and his house in a parti-
cular place be transferred tc a plsce
about 300 or 400 miles away, and why
should another fellow who belong: to
some other place be brought in his
Place to that particular school?

Shri Mathew: Is the transfer to a
place three hundred or four hundred
miles away inside the Travancore-
Cochin State?

Shri Velayudhan: If you want 1o
send them away to a place even in
Dakshinu Pradesh, for which you
have been planning, you can do it.

Shri Mathew: May I know whether
the transfer is effected inside the
Travancore-Cochin State?

Shri Velayudhan: The route is not
straight; it is zigzag. So, there can
be a circuitous mileage also. My hon.
M’ii‘d Shri Mathew knows it very
well,

Shrl Mathew: I do pot know.

edshri Velayudhan: Coming to the
ucational system. I should tell you
that the educationa! system in
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Travancore-Cochin was a very
one in the former times....

Shri K, K. Basa: That was under
Professor Mathew.

Shri Velayudhau: ....snd we are
the product of that system.

Shri N. Sreekantan Nair ‘Quilon
cum Mavelikkara): A very good pro—
duct!

Shri Velayudhan: But after tae
advent of the Congress regime, they
changed the whole systemn, The
result ig that a boy or a girl who
studies for the school final examina-
tion does not know anything  Thut
is the present position. The whole
atmosphere in the Travancore-Cechin
State has practically been demoraliSed

by that regime.

Again, what is the position in re-
gard to the salary of the . teachers?
There are teachers in Travancore-
Cochin State, who are drawing just
Rs. 256 per mensem.

Shri Matthen: Part-time teachers.

Shri Velayudhan: Of course, for the
rest of the time, they are idle and
starving.

This sort of situation will not bef
changed merely by putting up buge
buildings as memoriale to the Advis-
er's regime, But that is what 1s
being done there.

Again, take the case of the Police
Department. A lot of things have
been said in regard tp the construe-
tion of houses for the police inspec-
tors and other police officers. Eut
what is the position of the police con-
stables? Of course, the Travanccre-
Cochin Government should do justice
to their own people,” the pesple by
whom they are being helped to re-
main in power, namely the police con-
stables. The police constables should
certainly be given houses to stay in,
But that has not been done.

good

Now, what is the reaction im
Travancore-Cochin Siale towards the
police officers and comstables? )i 4
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Somebody goes to a lock-up. he s
finished there. In fact, the Govern-
ment of India have given prizes to
some people; they have given titles
like Padma Vibhushan and other
things to some people .n that State. .

Shri 8. V. Ramaswamy (Salem):
They are not titles,

Shri Velayudhan.... for the atroci-
ties that they have committed, by
killing people and by bulchering
Ppeople in the lock-up and outside.

Shri Kottukappally (Meenachil):
‘The hon. Member is speaking of the
Moghul times,

Shri Velayudhan: Of course, my
hon. friend is living even behind the
Moghul times. That is the di.ﬂicu.lt_y.

These are the difficuities 1n. Travan-
core-Cochin State, Yet, theyr do mot
want to build houses for the poor
People, namely the police constables.

Coming to the condition of the
untouchsbles there—you know, I am
specially interested n this matter—I
should say that it has gone backwards
as it were, since the coming into exis-
tence of the Congress regime. If
\anything has been a casualty in India,
it is the untouchables, after the Con-
gress regime has come. I know my
hon, friend Shri Datar will not like
my saying that. 1 know he sympa-
thises with the Harijans. But it is
not sympathy that we w~ant, but it is
Justice that we want. It is a Jemo-
cratic approach to the problem that
we want. I know the Hindus will
shed crocodile tears, but when it
comes to action, they will simply hide
the whole thing.

But what is the actual condition of
the untouchables there? A lot of
schemes were put forward at the time
of the Travancore-Cochin State Budget
discussion here, and also iater on, for
the improvement of their condition.
But these are piece-meal things, I
have no complaint about what they
are doing, but I should tell you the
secret behind it,
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A major share of anything that is
done for the untouchables or the
Harijans goes not to the individuals or
the interests concerned, but 1o some-
body else, some Congress people «r
some other vested interest. Take, for
instance, the case of a students' hostel.
Who runs the hostel? It is not run
by an organisation of the untouch-
ables; it is not even run directly by
Government, but it is run by some
agent, some ex-MLA or some Con-
Bressmen or some unknown person.
He is given the chance to form a com-
mittee, affd he runs the hostel for
twenty students or so. Out of the
Rs. 20 or 30 a month that the Harijan
boys would be getting from Govern-
ment, actually, he will not get more
than Rs. 20 or so for his expenses, the
balance being taken away by the
agent. This is what is happening, In
the name of anti-untouchability
schemes, it is often stated, a lot of
money has been spent. But I would
like to ask, to whom it goes. I chal-
lenge Shri Datar to go into the details
as to how the amounts have been
spent. I challenge him to enquire in-
to the matter, The other day, when
I said this, he said that it was an un-
truth. But let him make enquiries.
After all, I am not saying something
which is wrong, It is only after veri-
tying certain things that came to my
mind, that I am saying this. I was
even convinced that with the aid of
the funds devoted to the anti-un-
touchability schemes or to the amelio-
ration of the untouchables’ condition,
people have built mansions costing
Rs. 75,000 to Rs. 80,000. This is not
my information only. So many mem-
bers belonging to the untouchable
classes have themselves told me that
in such and such a place, this kind
of thing is happening. I can even
cite individual caSes, but I do not
want to mention them, but there are
persons who have no other occupa-
tion than that of getting this subsidy.,

Shri Achnthan: Pass on the infor- -
mation,

Shri Velayndhan: I do not know
what Gandhiji would have done about



5095 Resolution re

this matter, if he were alive today. I
am sorry to say that the funds devot-
ed to the anti-untouchability schemes
are not being utilised for that pur-
pose. They are used only for the
Congress propaganda. This fund is
only sanother party fund created by
Government in an indirect and spu-
rious way. That is something which
is  thoroughly unjustified. Let
them be honest; let them come
forth and say that they are
spending it, and let them spend
any -amount through their own Gov-
ernment; we do not bother about it,
because we have no power to check it.
Let them honestly spend for the Con-
gress, but not by bribing people, by
corrupting people and by demoralis-
ing pezople. This is not the way that
money will have to be spent.

Now, why is this Resolution brought
here? This is in order to see that the
innocent people, the innocent com-
munity living in the Malabar district
are also exed. Because of this, what
happens? They become powerless.
They become part of the regime after
1st November. That was said here.
Of cours2, we are getting Kerala
State. But it is not in any way a
prize given to us, It is not a kind of
concession given to us, a kind of
favour or meherbani.. I know the
Congress haz no other go but to keep
Kerala as it is today. That is the
crux of the question,

For a long time, for weeks together,
the plane from Eranakulam or Trivan-
d‘rum to Bangalore was always full

- with Congress leaders going up and
down with the idea of forming a
Dakshina Pradesh. Why has it not
happened? It has not happened
because everybudy knows that the
People of Travancore-Cochin  are
determined to have their own govern-
ment when they come into their own.
Therefore, people who are outside,
‘Were also afraid of us. They thought
that the disease would spread to them
and over all India. Therefore, they
had to wag their tail. Again, these
Congress reactionaries who were de-
moralising and humiliating the peo-
Ple of our State. ...
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Shri Tek Chand (Ambala-Simla):
On a point of order. Is it.correct and
parliamentary to say that the Con-
gress is corrupting, that the Congress
is demoralising—all sorts of vitupera-
tions which are being heaped ad lib?

. Mr. Chairman: It is quite parlia-
mentary_

Shri Velayudhan: Therefore, Madam
these people are running here and
there. I had no,douby in my mind
from the very start about the forma-
tion of a Kerala State,

Now this circuitous route of Ad-
ministrator’s rule is now heaped on
them, resulting in humiliation of the
people of Malabar also. We are going
to have a better regime in future. I
am confident about it. There will be
a people’s regime in Travancore-
Cochin. Not only the people of
Travancore-Cochin but the people of
India will never put up with this kind
of oppression or suppression from
the Treasury Benches. I know they
have begun to rise today in India.
The struggle has started. It will con-
tinue; it will never be stopped. Bayo-
nets or cannons or guns will never
stop it. The people will march on.
This is all I want to say.

Shri Matthen: My hon. friend, Shri
Punnoose, and myself come from the
same locality, though his constitu-
ency is different from mine. Our
background also has several things in
common.

2-43 P,
[Mr. DEPUTY-SPEAKER in the Chair]

From that, I am surprised to see the
reaction of my hon_ friend to Presi-
dent's rule in Travaucore-Cochin.
But knowing as I do the party to
which he belongs, I have to admire
his loyalty to that party, in having
supported something which in  his
heart of hearts he does not believe in

In fact, the test came when real
nutional unity was at stake on ac-
count of the disturbances in Bombay
and the adjoining areas, on, account
of the reactions to the SRC Report,
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when . providentially Parliament was
able to find a solution almost miracu-
lously. Then it was supported by
everyone in the House, irrespective of
party affiliation or ideology, except
my friend and his party.

Shri N. Sreekantan Nair: On a
point of information. Are we discus-
sing the Resolution relating to
Travancore-Cochin "or are we discuss-
ing Bombay or Maharashtra?

Shri Velayudhan: He has only
begun.

Mr, Deputy-Speaker: The hon.
Member is making up a basis for his
arguments,

Shri Matthen: From that loyalty to
his party, 1 am not surprised that my
hon. friend is opposing President's
rule which he had occasion to exper-
ience himself. The test of the pudd-
ing lies in the eating thereof. I can
understand my hon. friend, Shri
Velayudhan, speaking so much against
President's rule, against the Congress
administration. Of course, he séldom
visits the State; he is going round
Russia and China....

Shri Velayudhan: What about him?

Sardar A. S, Saigal (Bilaspur):
Order, order.

Mr. Deputy-Speaker: Order, order.
Hon. Members should not take it up-
on themselves to correct other hon,
Members.

Shri Matthen: But Shri Punnoose
is not like that. Only recently he
returned from the Travancore-Cochin
Btate.

Bhri Velayudhan: The hon. Member

advertises in the Press about his.

going from there to Madras.

Mr. Deputiy-Speaker: I find that the
hon. Member had full half-hour, But
it seems he is not content even with
that.

Shri Velayudhan: Thank you.
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Shri Matthen: If a vote is taken in
my State today as to whether Presi-
dent’s rule should continue or not, in
all earnestness and in all sincerity, 1
submit that 99.5 per cent. of the peo-
ple of Travancore-Cochin will support
President’s rule, except some political
teaders who want to fish in troubled
waters. Except those who care not
for good administration, 1 am sure all
will support it, from experience.

My hon. friend, Shri Punnoose,
rather resented my remark that
President’s rule is democracy. If it
were not democracy, he would not
have been able to discuss so much
about it and attack it so much, My
hon. friend, Shri Velayudhan, attack-
ed the whole Congress Party, every-
body, all because it is democracy.

Shri Velayudhan: 1 stand for an
alternative leadership in the country.

Mr. Deputy-Speaker: Would this
running commentary continue or have
I to interfere?

Shri Matthen: This sort of demo-
cracy, I mean democracy of the larger
kind and democracy on a unitary
basis, is the most desirable thing in
India. It is evidently seen from the
three or four instances of President’s
rule in other States also. We had it
in East Punjab, in PEPSU, in Andhra
and now in Travancore-Cochin. I
would invite any Member—I fhink
my hon, friend, Shri Punnoose, knows
Something about PEPSU,—from any
of the States to come up and say
whether the President's rule wag an
improvement upon the previous ad-
ministration—I do not say subse-
quent—or not. It is no exception im
my State also. In fact, I am only
sorry that this sort of administrafion
is not enforcad all over India.

Our Constitution is pre-eminently
unitary, Out of the 210 subjects, 144
are with the Union. If we have any
doubt about it, the fact that the
Planning Commission made a nationa?
plan is ample evidence that the Cen-
tre interferes not only in the case of
Central subjects but also in the case
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of State subjects. And nobody re-
sented it. Even in normal conditions,
a two-thirds majority of the Rajya
Sabha can legislate on a State sub-
ject. If a conflict arises between the
Union and a State, the view of the
Union prevails. In judiciary, the
Supreme Court is the apex of the
system, and the High Courts are sub-
ordinate. In matters of finance, a
State cannot even raise a loan with-
out the approval of the Centra] Gov-
ernment I am only submitteing that
we are two-thirds unitary and in
the natural course, even the one-
third will disappear. The sooner it
disappears, the better. I agree with
my friend Shri Thomas that....

An Hon. Member: Is it the party
point of view or your own?

Shri Matthen: My own honest point
of view, because I do not believe....

Mr. Deputy-Speaker: The hon
Member is pledged to the Constitu-
tion,

Shri Matthen: Yes, 1 am pledged
to the Constitution. But, I say even
those States which started with a bias
towards Federal Governments like
the U.S.A. and Canada or AusStralia
have been steadily becoming unitary;
but our Constitution started with a
definite bias towards unitary Govern-
ment, (Interruption). And, natu-

rally, in course of time, we will be-

come unitary,

Mr. Depnty-Speaker: These argu-
ments cannot be used for the conti-
nuance of the President’s rule.

Shri Matthen: 1 may say it is wish-
ful thinking. But, I believe that the
day may come. When 1 first raised
'L!-le question of national unity against
linguistic organisation, everybody was
rather making fun of me. But the
day will come, I am sure, when even
my hon. friend Shri Punnoose will
say, ‘You are right in advocating
unitary government’,

Just one word more, Sir, and I do
not want to stand in the way of
other hon. Members who want to
speak. As the Home Minister pointed
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out at the very outset, the two major
problems of my State are educated
unemployment and the density of
population. This sort of rather super-
ficially trying to solve the problem
will not do. There must be some
radical solution. As my friend, Shri
Thomag said, it must be seriously tak-
en up by the Centre. Technological
schools or colleges, I think, can be
relied upon to some extefit now. As I
submittad on a former occasion, we
have got a number of so-called tuto-
rial engineering colleges coaching
students for the Madras Government
examinations, In fact these colleges,
or so-called colleges, are not well
maintained. I would submit that if
the Travancore-Cochin State Govern-
ment creates an organisation which
can fix a standard for these tutorial
colleges and fix the examina-
tions also and give certificates to
those coming out of them, they can
get some job because today technical
people are in need everywhere. May
be a small amount may have to be
given to them whereby they can con-
trol and regulate them. There are
about 200 or more Such engineering
colleges in my State and one in my
own constituency, in my town, and
I think there are 500 students there.
The teachers make very good revenue
out of it and there is no control. If
the Adwviser creates a Technical Board
to have a sort of inspection all these
can be brought up to standard. Of
course, they won't be a substitute
for real technical colleges that Shri
Thomas was mentioning.

Before 1 conclude, I repeat that
corruption, nepotism and ineffi-
ciency—which is not a very rare
feature in my State alone—(I do not
say my State is very much different
from other States of which I know
more now)—in my State is reduced
considerably aftar the advent of the
President’s rule, I can tell you that
during the last 5 months they have

- done more than what was done during

the previous 5 years.

With these words I support the
Resolution.
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Shri N. Sreekantan  Nair: Mr.
Deputy-Speaker, I think the expecta-
tions of the hon. Home Minister were
more or less belied in the discussions
that took place in this House. Now,
except Shri Matthen—even  Shri
Thomas could not wholeheartedly do
so—did support the Administrator's
regime. Shri Matthen openly con-
fesses that it is due to his wishful
thinking rather than based on concrete
facts and that is why he gave his
support.

Mr. Deputy-Speaker: That wishful
thinking related to the advent of the
unitary government.

Shri N, Sreekantan Nair: For the
other thing also he did not advance
arguments. So, I thought that it also
comes under the caption ‘wishful
thinking’. Anyhow though it is only
5 months since the Adviser took
charge and though I can admit that
it is not sufficient time to initiate and
execute major schemes of reforms, I
think, it is sufficient time to lay down
policies which would ultimately re-
sult in good schemes. What are the
schemes initiated by the Administra-
tor after he took charge? That is the
crux of the problem.

According to him, he has initiated
three major schemes. One is, of
course, the decentralisation in the dis-
trict or conferring more authority on
the district heads. The second is the
much-disputed buildings of district
headquarters and the third is the
anti-corruption scheme. According to
him and according to Government
statements, these three are the major
schemes that have been initiated. 1
do concede that the decentralisation
of authority regarding district heads
has been, to a certain extent, effective
in executing certain minor matters
with more speed. But the question of
solving major problems has not been
decentralised. As a matter of fact,
power has been concentrated in the
hands of the Adviser so much S0,
from my own experience I can say,
that the Secretariat of the Travan-
core-Cochin State does not function at
all. No Secretary, except the Chief
Secretary does give any order or
make any suggestion or even offer any

-much better,
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comments on any paper that comes
before him. The Chief Secretary—
no one has ever accused him of too
much intelligence or too much know=
ledge of the affairs of the State—was
functioning as the mouth-piece, the
gramophone or His Master's Voice of
the ex-Chief Minister of the State. I
myself had a certain complaint re-
garding the Advisory Committee to
the Minimum Wages Board which was
appointed in the State. In our State
the workers are organised more under
the AITUC and the UTUC than under
the INTUC. But in that Committee
the INTUC got much more represen-
tation than both the AITUC and the
UTUC put together. The UTUC was
practically ignored. I wrote the
Administrator himself and he
said he is not conversant with
the details. It is happened that
the orders were finally issued by the
Chief Secretary. I am definitely
given to understand—and I know it as
a matter of fact—that the original
recommendations of the Labour Com-
missioner which went through the
hands of the development Secretary
were altered to the benefit, certain-
ly, of the INTUC and the Congress
Party. I can assure the Home Minis-
ter and his colleagues in the Central
Government that they need have no
fears about party interests; every-
thing is safe in the hands of the
Chief Secretary and the Adviser. But
the Secretariat does not function; the
Secretaries do not take any responsi-
bility for the day to day affairs of
the State and it is a very serious
hindrance to major questions of
policy because for years they have
been handling the issues. But their
expert knowledge is not being
utilised.

As it was pointed out the other day
by Shri Matthen, there might be
speedy action with regard to reply-
ing to letters. But there have been
certain issues on which decisions
ought to have been taken long long
ago but have not been taken. I'do
concede that in certain matters, the
present Administrator's regime is
according to what
Shri Matthen said, than the Panam-
pally regime which we had, the
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Congress regime which we had. He
said there was much less corruption.
I do concede that, but that is no
compliment to the Adviser himself or
his regime. It is only a criticism of
the previous Congress regime. That
is unfortunately the position which
he is taking and which I naturally
have to support against my will, be-
cause I would be very happy to say
that people from my State were
really honest and efficient and less
corrupt, but they were not—that is
a fact.

3 pM,

When the Secretariat does not
function, and all the powers are con-
centrated on one man, naturally it
means that many powerful influences
would be brought to bear on him so
that his decision always will be pre-
judicial to the cause of justice. Es-
pecially when he is known to be
somebody else’s nominee and he is

. put in there by him, whose interests
will he safeguard? He will look after
the interests of the previous Chief
Minister, naturally it means that it
goes in the interest of the Congress.
‘What natyrally the Congress dared
not do there in the past is being per-
petrated now very conveniently and
very effectively because the Adviser
does not understand things so well,
and secondly, the Adviser himself
has been sent there by the Congress
from the Centre. Naturally, that is
a major defect in the question of
policy.

Coming to the gquestion of District
Headquarters, much has been made
out of this. As already discussed at
the time of voting on Supplementary
Demands,. this scheme does not
deserve such a priority. It should not
have been initiated by an Adviser
who has come there for six months
or & year. This is a major scheme in-
volving the expenditure of Rs. 1}
crores; it was not included in the
Second Five Year Plan. All those
schemes included in the Second Five
Year Plan were partially or wholly
curtailed to find finance for this. Is
this such a major issue or urgent

31 AUGUST 1956 President’s Proclamation 5104

re Travancore-Cochin

issue for the Adviser to utilise Rs. 1%
crores from much needed develop-
mental works. If he had diverted the
funds for finding some solution for any
major problem like, say, the estab-
lishment of a new industry, the safe-
guarding the coir vindustry or cashew
industry that has collapsed; if it were
so, we would have applauded it
But that is not the case. The Adviser
wants to build three Taj Mahals for
the commemoration of his regime in
the State. Is that right? Is that fair
to the people of the State? Is it fair
to do it there when there are thou-
sands and millions of huts in that
State, where poverty is rampant,
where unemployment is rampant? Is
it proper to buila huge palaces to
commemorate the Adviser's regime?
Taj Mahal is thére in Agra, but he
wants three Taj Mahals to commemo=
rate his regime in Travancore-
Cochin. Anyhow that has been ac=-
cepted by this House, and it is be-
yond our power now to undo it
But may I warn the hon. Home
Minister and the Central Government
and the Adviser that are long if the
general elections come off in the pro-
per time, these schemes may not be
completed.

The third is the anti-corruption
scheme. A very good man has been
sent there, a man who is called
Bombaywala—whether it is a name
or pertains to an area I do not know.
He is sent there. We were given ex-
pectations that he would immediately
rectify and put an end to all the
corruption in the State. My friend,
Shri Punnoose, was defrauded into
thinking that he was responsible for
arresting a peon. That was a great
achievement that has been done—the
arrest of a poor peon. But I know
as a matter of fact that the State In-
formation Department came forward
with a contradiction that it was not
he who was responsible for that; it
was the local police, local C.LD., that
was responsible for it, for even that
one case of apprehending an act of
corruption.

The subordinates of Bombaywala
asked for my statement in connectiom
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with the investigation of another cor-
ruption charge—details of which 1
had supplied to the Government at
the request of the erstwhile Chief
Minister of the State. I said, 'No,
nothing is going to happen! why do
you trouble me?” Now, I hear that
very great influence was brought to
bear upon these investigators so much
so0, they have dropped the case like
hot cakes. There are hundreds of
cases before him, but he cannot pro-
ceed with those cases, because there
then will come the highest powers in
the State, the highest authorities in
the Congress who were personally
connected with the previous adminis-
tration in the State. They will say,
“No, nothing doing”. They will also
say, “If you do that, it will affect the
Congress morale and so you have to
drop those cases.”

These are the three major improve-
ments that have been till now
effected. Therefore, I cannot accept
the contention that the Adviser's re-
gime had been a matter to be ap-
plauded as such.

Even the so-called schemes which
Shri Thomas has said as having been
initiated, have not been initiated and
I know that for certain. For in-
stance, there is the water supply
scheme in Quilon. No plot had been
allotted even for the scheme. It was
done only in the last month, when
the available plot of land was intend-
ed to be handed over for building
palice quarters, it was objected to by
the municipality and by the public.
There was a big agitation on that
issue. It was only then that Govern-
ment came forward and allotted the
land for the scheme. That the build-
ing schemes are appropriate is cer-
tainly not a carrect 3tatement, to make.
But I am very sorry to say that he
has not only not done much to relieve
the distress of the people or to solve
the major problems, but he has dune
sopme disservice to the people. He
has made several speeches attacking
the working classes of the State. He
has also made a statement unfortu-
nately at a Press Conference, that 1
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have been responsible for reducing
the possibility of establishing a Cen-
tral Government Press in the State.
What actually happened was that our
cashew industry was in the doldrums,
and about 50,000 workers have been
thrown out of work. Representing
these 50,000 workers, there was a
hunger march of 500 people and in
Trivandrum they demonstrated. They
went in demonstration, with a petition
to the Government that something
must be done for these workers, that
their starvation for the next six
months should be relieved. A
Central Government Secretary had
come down there from Delhi and I
was told that it was not in the inte-
rest of the State that these people
should be allowed to demonstrate
when he was in Trivandrum. After
all, we were not observing any gene-
ral strike; we were not striking work;
we had been thrown out of work and
we had come to represent our grie-
vances.

Shri A, M. Thomas: But why did
you choose that  psychological
moment to demonstrate?

Shri N. Sreckantan Nair: Because
the employers chose that moment to
close the factories. That is all the
more the reason why the Government
should locate in Travancore-Cochin a
Government Press—it will employ at
the most only 2,000 people. 1 may
bring it to your notice that Rs. 1,089
crores are being spent during the two
Plan periods in the public sector for
establishing industries controlled or
owned by the Centre. Out of this
Rs. 1,080 crores, not & pie has been
allotted to our State. Government
considers this question and a Govern-
ment Secretary comes from Delhi.
As has been pointed out, we do have
demonstrations here also almost
every day against the various plans,
and 1 do not think there is any res-
son for a Government Secretary, and
as a matter of fact, even the Adviser,
to have the bovine habit of getting
unbalanced when he sees a red flag.
It is only a human being with the
red flag, and red is that colour that
every religion uses in the sawchem
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sanctorum, in the ceremonies of the
temples. It is the colour of the flag of
most of the temples, whether Chris-
tian or Hindu. Why should the Ad-
viser be so anxious about that flag?
We want that our intevests should be
served without such prejudices. All
1 wanted was that three or four re-
presentatives should go and meet
him and put forward our grievances
—that is what I intimated to him. In
spite of all that, the Adviser's resi-
dence was guarded by several lorries
of reserve police and the District
Magistrate was present at the ground
floor ready to give orders for shoot-
ing. This bovine habit is something
that 1 cannot understand. I am a
civilised human being and I may, of
course, go against the law when I
feel that I must do it; and I have
done it. I did not do it secretly or
surreptitiously. There were fifty
thousand people who were starving.
In the report the Government says
that it has declared the cashew indus-
try as non-seasonal. Does this de-
claration fill our stomachs and give
any relief to the fifty thousand fami-
lies affected? Not a pie has been got
from the employers nor a pie has
been spent by the State Government
for them. I would have commended
the Adviser’s regime if in the supple-
mentary grants of Rs. 1'25 crores, at
least one-tenth was given for relief
measures to the cashew workers. 1
would have praised it. But, he is
after all a bureaucrat and not in
politics. Though there is a Party
which has placed in that position,
nothing untoward will happen, and
no interest will be prejudiced, even
it 1 praise him to the skies. But, he
has not done anything to deserve any
praise. It has been sama that he has
got so much influence and pull with
the Government of India and with
the powers that be. But, he has not
Succeeded in bringing a single 1naus-
try in the public sector to my State.
Are we not citizens of India? Do we
not deserve some portion of the in-
dustries that are being set up every-
‘where in Bihar, in Uttar Pradesh and
in other places, even in Shri
Rachiah's place—he is not here. Even
the Government press—a very small
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press—is being disputed because there
are more influential powers who want
it to be in their own State. Where
is this influence? What has he done
with his influence? How is it that
we do not get a single industry in
the public sector in our State? I
know the answer and I know what
causes actuate the Government to
take unsympathetic decisions in such
matters. Anyhow, that is the last
stage. The Travancore-Cochin State
today is not predominantly Congress.
Shri Matthen may speak about 99-5
per cent. and all that. But, the Cong-.
ress today cannot get even forty per
cent support in the State. When the
new State of Kerala is formed even
this goes away. Out of 31 members
who. come to the Kerala State, only
four belong to the Congress Party.
So, one cannot expect that the Cong-
ress would be happy to bring in res-
ponsible Government in the State at
this juncture. They must have anti-
cipated this development. After the
reorganisation of the States, they do
not want to allow the leftist forces
to be consolidated. They do not
want a predominantly leftist Ministry
with the added support of the 31
members to be entrenched in that
State. So, that led them to put the
State under the Adviser’s regime and
so, they wanted to extend it. They
would extend it further from Novem-
ber. It has already been hinted at
by the Home Minister. Let him come
forward wizn it. We will put up with
it. But, I ant to warn the Govern-
ment and the Congress Party that
this thing cannot continue indefinite-
ly. The general elections can be put
oft for another six months. But to-
day or tomorrow they have to go be-
fore the public and accept its deci-
sion. In my State what we have been
denied, a united leftist Ministry, will
take shape. I know for certain that
the Congress Party is again going to
play the same tactics they adopted in
Andhra and they now want to bring
the Congress back to power. If they
succeed, that Congress Ministry can
be allowed to remain in power for
more than five years. That is going
to be impossible in the case of
Travancore-Cochin. When the leftist
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parties come together and form a solid
and strong Ministry, let them beware
that those people who will be sent
here will not be the servile cringing
type of Ministers who used to come
here till now. They will ask for
every pie.that is our due and they
will not go back without getting it
What will they do; if their demands
are neglected? It may be a unitary
State.

Mr. Deputy-Speaker: After this
climax and having enjoyed that
power, he should not come down
now.

Shri N. Sreekantan Nair: That is the
difference between the Congress and
the leftist parties. We will advance
further and further.

I will only warn the House that, if
this kind of discrimination is main-
tained, the propensity to disintegrate
and to secede from the Indian Union
will gather momentum. There is al-
ready such a move in some parts of
the country. Fortunately for us, the
most advanced and the most educat-
ed State in India is also more politi-
cal minded. They have got not only
an all-India outlook but an inter-
national outlook. Even so, they have
waited sufficiently long and they
can no longer be deprived of their
proper and legitimate rights by the
Central Government, simply because
our people have become Yprogressive
and socialist-minded. That is the
only warning that I want to give to
the Government.

Shri Kottukappally: Sir, ‘he Ad-
viser's regime has been there only
for the last five months and five or
six months are nothing in the span
of the life of even an individual, not
to speak of a State. In assessing the
merits or demerits of his regime, we
have to keep in mind this fact that,
after all, we have seen his adminis-
tration only for a short-while. But,
from all accounts I have had, Mr. Rau

: is going about his business with all
i sincerity and eamrnestness ‘and he
. wants to achieve something good for
i ‘Ihe people of my State. 1 congratu-
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late him for whatever things he has
schieved.

1 would like him and his regime
to concentrate on certain wvita., im-
portant, far-reaching and enduring
matters in our State. I would like
him to give top priority to all major
schemes. Shri A. M. Thomas had
been mentioning about the hydro-
electric scheme—the Idikki project—
which will be one of the major hydro=
electric projects in India. Three ex-~
perts had been to the site previously,
yvears back. Even then, either the
State or the Central Government did
not pay much attention to that.

The first expert who visited that
area was F. D. Jacob and his report
is as old as 3Cth April, 1919. Then,
another expert visited that site and
that was Angelo Omedeo. Then
again, Mr. Joseph John who was the
Chief Electrical Engineer in my State
submitted a report on that scheme.
According to the view of these ex-
perts, this project can produce three
lakhs kws. at sixty per cent load
factor. The installed generating
plant will be of about half a million
horse power. If in the Adviser's
regime he could just start this major
scheme, 1 think that will be an
enduring tribute of the Adviser's re-
gime.

I would remind him of another
major scheme—though some friends
said that it was Shri Matthen's port-
folio, somehow or other Shri Matthen
while speaking said about a unitary
set-up in India and so on and did
not speak about this—and that is the
scheme for a second ship-building
yard in the Cochin Harbour. All of
us, Members of all parties in the
Parliament from Travancore-Cochin
and from outside, have been impress-
ing upon the Central Government
the necessity of starting such a
scheme. .

Then, although Shri Sreekantan
Nair and myself do not agree in many
matters, we agree in one thing. Our
people are absolutely frustrated
When we approach the Centrai Gov-
ernment and-tell them about a major
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industrial problem, a major hydro-
electric project or things of that sort,
our requests are turned down. We,
even the Members of Parliament
here, feel whether the Central Gov-
ernment considers the people of our
State as real citizens of India. When
we go down to our State and sing the
glories of Bhakra Nangal, when we
sing canticle after canticle about the
Damodar Valley Project, the two re-
fineries in Bombay and the three
steel plants north of the Vindhyas,
our people ask us: “What about us?
‘What about Kerala? What schemes
have you for the people of the
South?” When Shri Sreekantan Nair
emphasised this point, although we
belong to different parties, although
we do not agree as to the values of
life I must say he voiced the deep-
seated feelings of a very large num-
ber of the people of Kerala,

Then, as the Home Minister is now
responsible for the development of
major industries in India, 1 would
like to invite his attention to the....

Shri N. B. Monishwamy (Wandi-
wash): He is not present here for
you to draw his attention.

Mr. Deputy-Speaker: He i< repre-
sented here. The hon. Member need
not worry. He is taking down notes
of the speech.

Shri N. R. Muniswamy: He does
not know what is going on; he is
writing a letter.

Pandit Thakor Das Bhargava
(Gurgaon): He is so engrossed in
his notes that he does not even hear
what is going on.

Mr. Deputy-Speaker: The hon.
"Minister is taking down notes of the
speech.

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
‘What does he want?

Mr.  Deputy.Speaker. The hon.
Member wanted to draw the attention
- of the Home Minister. I said he was
represented here and I assured him
that notes are being taken.
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Shri Satya Narayan BSinha: Cer-
tainly, what he says is being noted
down.

Shri Kottukappally: We have been
asking for the establishment of a
paper factory in Travancore-Cochin
State. We have been asking for a
major glass plant in that State. 1
can cite any number of major indus-
tries that cgn be started there. Even
in the report that the Adviser could
present to Members of Parliament,
mention is only made about the pro-
posed tyre manufacturing factory. I
am told even that is only at a very
preliminary stage. More cement fac-
tories can be started in our State.

Shri Punnoose: Is it not a fact that
all these industries were proposed
for Travancore-Cochin and disposed
of in other States?

Shri Kottukappally: It is partly
true. Then we have very few weav-
ing mills in Travancore-Cochin. Our
people also use sufficient quantity of
cloth. Although the climate there is
a bit humid, still we have also to
cover our body and we should al-
ways import cloth from Bombay,
Coimbatore or Calcutta.

We have in Travancore-Cochin
State any number of exclusive herbs
and plants. I am referring to lemon
grass. Lemon grass is a thing which
you can't cultivate in any other part
of India. It does not grow in any
other part. Even if you spend money
in millions, except for a certain area
in Central America this plant cannot
be grown at all elsewhere. This is
a very valuable product. What we
do is, we distill it in a crude form and
sell the distilled product known as
lemon grass oil to countries far away
in Europe and the United States.
They process this product, make per-
fume and other things and re-export
it to India. We buy the same product
at hundred times or a thousand times
the price at which we sold it. Here
is an exclusive product of India
which can be utilised whereby work
can be given to the people. We can
hold the world monopoly for it It
Is a wonder, with our planning and
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with all the brains in the Centre,
-this thing has not been thought of.

Then there are other pharmaceuti-
cal products. Even from Roman
times, even from the Old Testament
times, from early periods of history,
Kerala was famous for its spices. 1
am very sorry that the Central Gov=
ernment has never thought that these
spices are being sold elsewhere.
Countries are importing these things
and then again exporting them at
higher prices. They process these
things, make them into medicines,
perfumes etc. As far as I can see,
very little is being done about this.

We have so many other products
which only Kerala can grow. Why
not we create a monopoly in these
things? We can have absolute mono-
poly in cardamom. We could also
have had an absolute monopoly in
pepper. No sufficient attention has
been paid to these things inspite of
all our representations. All our re-
presentations were practically turned
down. You cannot cultivate pepper
anywhere else in India. You have
had the monopoly in this from the time
of the Caesars. What has the Gov-
ernment of India, I ask in all serious-
ness, done for our people? What has
‘the Government of India done for the
pepper industry, which it could have
had as a world monopoly without
Malaya and Dutch Indies coming in
if only it had thought about it early
enough? I am sorry some emotion is
coming into me when I am speaking
about these things, because we have
to electorate. ‘The
people there will ask: “You have
‘been there in Delhi as our represen-
tatives for so many years. What
could you make the Government of
‘India do for us?"

Then again, near Calicut and Can-
nanore we have two timber export-
ing centres which, T am told, are the
-world's second largest timber export-
tng centres. We are, just as in the
time when Solomon built the temple
of Jerusalem with our rose-wood and
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rose-wood and black-wood to be pro-
cessed in other couniries in Rome, in
Paris, in the United States of
America. What have our Govern-
ment done with all their planning?
Our people tell us: “This planning is
not for you, dear Sir, it is only for
the people north of the Vindhyas".

Shri D. C. Sharma (Hoshiarpur):
Na.

Shri Eotiukappally: This is what
they say. We have to face our

people, our electorate. We are told,
Travancore-Cochin is a problem be-
cause the people there are always
fighting, because they are always dis-
contented. “Why?” I ask. Kashmir
has been recognised as a problem but
the unemployment in Travancore-
Cochin has not been recognised as a
problem. We are as loyal to this Re-
public as anyone else. We want this
Republic to endure.

Mr. Deputy-Speaker: The hon.
Memher is now in an emotion and,
therefore, he might continue, after
that has subsided, tomorrow. Now
we will take up Private Members'
Business.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

SixTreTH REPORT

Shri Nageshwar [FPrasad Sinha
(Hazaribagh East): Sir, I beg to
move:

“That this House agrees with
the Sixtieth Report of the Com-
mittee on Private Members'
Bills and Resolutions presented
to the House on the 28th August,
1956."

Mr. Deputy-Speaker: Now, 1 shall
put the motion for the vote of the
House.

Shri Gidwani (Thana): The time
allotted for Resolution No. 1, name-
ly,

“This House is of opinion that
a Committee consisting of fifteen
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members of Parliament be ap-
pointed to enquire into and re-
port within six months, how far
the Directive Principles of State
Policy laid down in the Constitu-
tion have been applied in the
legislative and administrative ac-
tions of the Union Government
and the State Governments”.

is three hours. Now, that you are
putting the motion to the vote of the
House, I suggest that the time for this
Tesolution may be reduced from three
to two hours.

Mr. Deputy-Speaker: This resolu-
tion is not part of the report that is
now coming up for the approval of
the House. The report that has now
come up for approval does not con-
tain the resolution mentioned by the
hon. Member. So, let that report be
approved first.

The question is:

“That this House agrees with
the Sixtieth Report of the Com-
mittee on Private Members’
Bills and Resolutions presented
to the House on the 28th August,
1956."

The motion was adopted.

RESOLUTION RE APPOINTMENT

OF COMMITTEE ON WORKING

OF DIRECTIVE PRINCIPLES OF
STATE POLICY—Concld.

Mr. Deputy-Speaker: The House
will now resume discussion on the
resolution moved by Shri Tushar
Chatterjea on the 17th August, 1956,
regarding Directive Principles.

Qut of three hours allotted for dis-
cussion of the Resolution, 2 hours
59 minutes are left. Shri Tushar
Chatterjea may continue his speech.

Shri Gidwani (Thana): I move
that the time allotted for this Reso-
lution may be reduced to two hours
and that the discussion may be con-
<luded at 4.45 p.m. today.

- Shri Bhagwat Jha Asad (Purnea
cum Santal Parganas): May I sug-
gest that out of the time allotted for

T ———
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this resolution, one hour may be
taken away, and the remaining period
that may be available today, say, 13
minutes, may be taken and utilised
for the second Resolution.

Mr. Deputy-Speaker: The motion
made by Shri Gidwani is that the
time allotted for the first Resolution
be reduced by one hour and that dis-
cussion on it be terminated at 445
p.m. If the House approves of it, I
have no objection.

Several Hon, Members: Yes.

Mr. Deputy.Speaker: So, the dis-
cussion on the first Resolution will
concluded at 5.45 p.M.

Shri H. N. Mukerjee (Calcutta
North-East): This Resolution affects
several Ministries—the Home Minis-
try, the Labour Ministry, the Health
Ministry, the Education Ministry. and
so many other Ministries. The direc-
tive principles of State policy refer
to very many different subjects as
you know very well. I find that the
Minister of Parliamentary Affairs
alone is present. I feel that he is
functus officio in regard to this sub-
ject.

Mr. Deputy-Speaker: Rather, he re-
presents all Ministries. Both the
things may be true-either he re-
presents none or he represents a’l.

The Minister of Parliamentary

Affairs (Shri Satya Narayan >Sinha).
I represent the other Ministries.

Mr. Deputy-Speaker: Even then, 1
weuld advise the Minister of Parlia-
mentary Affairs that he should get
belp from some other Ministries and
he should ask some Ministers to be
present. :

Pandit Thakar Nas Bhargava (Gur-
gaon): This is a matter in which
all Ministries are represented, be-
cause it deals with the directive
principles of State policy. We find
that the Minister of Parliamentary
Affairs alone is here. Of course, he
will note such part of the discussion
as he may like. But so far as the
other Ministers are concerned, what
will they know about this discussiom
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when they are mnot present? The
Members will have to address per-
haps vacant House, without any
Minister.

Mr. Deputy-Speaker: 1 have al-
ready asked the Minister of Parlia-
mentary Affairs to get some maore
Ministers. Shri Tushar Chatterjes
will proceed with his speech.

Shri Tushar Chailerjea (Seram-
pore): In this House, many a time
weé have discussed matters relating
to the Constitution, and generally, we
ralsed technical questions about the
Constitution wheneve:r the Constitu-
tion is referred to in this House. 1
bhave tried to make a departure from
that approach, I have raised funda-
mental matters of the Constitution.
1 have raised the question of the
directive principles of State policy,
mainly because I feel that so far as
the people In general are concerneaq,
they understand not so much the
technicalities of the Constitution as
those fundamental matters that relate
to their daily lives. By Constitution,
they mean and feel that some change
should come by way of the new set-
up. They wunderstand that some
glorious prospect of life would be
indicated by the Constitutian. There-
fore, when the generality of paople
want to judge this Government. they
generally turn to the directive princi-
ples, for it is the directive principles
that really hold out a glorious pres-
pect for the people. The people want
to have a change for the better
through the Constitution. They want
to feel some change from: the old
British regime. Therefore, the sacred-
ness of the Constitution lies in the
directive principles.

In this respect, we all feel that the
people are completely disappointed.
Go to any common man. He will tell
you that so far as his life is concern-
ed, he does not feel any difference
from the state of affairs that -was
existent during the British days.
Generally, the people as a whole
want to breathe a new atmosphere.
But all the problems of his life not
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only still remain unsolved but im
many respects those problems have
become more complicated than ever
before. The problem of uncertainty
of work, the problem of inadejquate
income; the problem of discrimina-
tion in opportunities of life, the pro-
blem of health, the problem of edu-
cation—every problem not only Te-
mains unsolved but has beconie more
acute, and for the common man life
has become more burdensome and
more difficult than ever before. This
is the condition, when, by the direc-
tive principles, our Constitution
solemnly proclaims to the people that
it will be the endeavour of tuc State
to secure for them the right to work,
the right to a living wage and the
right to property and means ol liveli-
hood and the right to better Iife.
These declarations are there in the
Constitution. When ordinary people
look to these declarations, and when
they judge their own living condi-
tions, they get completery dis-
appointed. They cannot but feel that
these solemn declarations have been,
for all practical purposes, not dires-
tive principles but only decoratives
to the Constitutiom..

I therefore feel that it is high time
that we reviewed the whole positioa.
This is the time to do so, when we
are embarking on the national recon-
struction through the second Five
Year Plan for ‘which the people are
the main asset. The Government
always asked the people to do their
bit for the State, but is it not also
natural that the people will alss ask
of the Government as to what the
Government have done for them,
and how far the Government have
acted up to the pledge enjoined upon
them by the Constitution. Therefore,
it is necessary that this Yuestioa
should be studied and ‘reviewed. :

To come to concrete points, I will
first of all refer to that part of the
Directive Principles which says that
the State shall direct its policy
towards securing that the citizens
bave the right to an adequate means
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of livelihood and to another part
where it is stated that the State shall
endeavour to secure to all workers
work, living wage etc. This right to
work and adequate means of iiveli-
hood is the main issue on which there
is country-wide discontent. We all
xnow that the problem of unemploy-
ment has not only not decreased, but
has increased. I can give Government
figures from which we come to know
that as far as survey has been made,
778 lakhs are unemployed and during
the next five years 100 lakhs more
will come up as unemployed seeking
jobs. As far as practical caleulation
goes, the Second Five Year Plan
<an give jobs only for 100 lakhs or so
and that means that the unemployment
position remains the same or, if a
more practical calculation is made, it
is aggravated. This general pheno-
menon sufficiently indicates that on
the most vital issue, the Government
has failed t~ act up to the pledge that
the Constitution has enjoined wupon
it. If we look to the special nature
of the unemployment, we must say
that Government has definitely devi-
ated from the Directive Principles.
The special nature of unemplovment
is, as apart from general unempioy-
ment, unemployment caused by re-
trenchment that is increasing in
number. In factories and Govern-
ment-controlled concerns, retrench-
ment is taking place and peop!s who
are rendered surplus do not get any
alternative jobs. If Government were
serious about acting up to their
Pledge given in the Directive Princi-
‘ples, at least they should have done
this much, namely, ban retrenchment
by law or severely control retrench-
ment or impose proper conditions for
retrenchment. We have repeatedly
Mmade that demand in this House. We
demanded legal action in matters of
retrenchment; we wanted a legal ban
on retrenchment. But, those requests
have not been paid heed to. Not only
that; whenever we raise questions in
this House during Question Fours
about the. Government's. duty to
Pprovide surplus hands with alter-
native employment; always the reply
We get is of such a nature which
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shows that Government does not
want to take into consideration seri-
ously the plight of the surplus worx-
ers.

Just at the moment a very large
number of technical hands are under
orders of retrenchment in the Damo-
dar Valley Corporation, in ordnance
factories and in many Government
concerns. As far as D.V.C. workers
are concerned, as long as 1} years
back, we referred the matter to the
Planning Minister and we asked him
to formulate such timely plans by
which the prospective surplus people
would be reabsorbed in different pro-
jects. As long as 1} years back
a timely warning was given. I was
present during that discussion and 1
distinctly remember the Planning
Minister saying at that time, “Yes;
such a thing should be done”. He
asked all the officers concerned to pre-
pare a thorough report by which a
proper ldea can be had as to how
many hands can be absorbed in the
various projects. One and a half
years have passed and now when the
D.V.C. people are on the verge of
starvation, 2,000 people have becn
retrenched; thev have been compelled
to start a movement and a number of
them are fasting for getting cheir
grievances redressed. Now when we
approach the Planning Minister, he
says, “Yes: we should formulate such
an integrated plan, but it takes time,
Suddenly we cannot do anything”.
That means Government is not at all
serious about evolving a scheme by
which even its own employeds can
be absorbed in different projects in a
planned way. Reabsorption is’ within
the competence and jurisdiction of
the Government; it is a thing which
Government can do if only the Minis-
ters apply their minds properly to
the problem. Government do not
care about the pledge they have given
%o the people about the right to
secure work, It is only because they
do not care for those things that they
do not act properly and apply their
mind seriously to these problems.

I now come to the question of
rationalisation. Governmenf has sup-
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ported rationalisation in certain
industries. Especially in the case of
the jute industry, Government's sup-
port to the rationalisation policy is a
gross violation of the Directive
Principle which says that Govern-
ment should strive to secure work for
the people. In the jute industry,
rationalisation policy has been staried
only to guarantee high profits to the
employers, although it means abuut
50,000 workers being rendered un-
employed. It is only because the
jute bosses want more profits that in
the name of the crisis of the industry
Government has approved of this
policy. To show how the Government
is really callous about this unemploy-
ment problem in the jute industry, 1
can’ give you another example by
which I can prove that in cases
where there is no question of bosses,
Government acts properly. Take, for
instance, the biri industry. In that
industry, the Government have come
forward with a Bill to ban machinc
production, because machine produc-
tion will cause serious unemployment.
Why the same principle was not
applied in the case of the jute inaus-
try? In the case of jute industry the
modernisation does not in any ‘way
increase production; it does not in any
way help the people of Indin‘ in
general; it only relates to better pro-
fits and lower cost of production,
thus increasing the profit of the
bosses. It is only to satisfy the bosses
that you have started this modernisa-
tion in jute industry although it
means unemployment for 50,000 per-
sons whereas in the case of the biri-
industry, where there are no big
bosses, you have not introduced that.
Is this the way to respect the direc-
tive principles of the Constitution?

I will refer to another matter. Some
days back, in this very House, I put
a question to the hon. Minister for
Commerce and Industry about the
result of the 2} per cent. ceiling of
looms in jute industry. I asked:
how does it affect the workers and
how many workers will ‘be rendered
unemployed by the decrease of work?
The Commerce and Industries Minis-
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ter replied that no question of un-
employment arises out of this because
this will affect only temporary work-
ers, badliwalas, and he stated that if
badliwalas got on unemployed, it
does mpot matter much and Govern-
ment need not take that into con-
sideration. As if badliwalas are not
human beings and their unemploy-
ment position need not be taken mto
account! This is the attitude of the
Government towards the question of
securing the right to work to al! the
workers.

The plight of the middle class puo-
ple is more serious. As we all know,
the unemployment problem is eating
mto the vitals of every middle class
tamily. In every middle class family
boys get educated only to increase
the burden of the family. They go
to Employment Exchanges as if the
Employment Exchanges seem to pro-
vide them with jobs. Everyone knows
that the Employment Exchange is a
big farce at least as far as the un-
employed is concerned, as far as
the job-seeker is concerned. From
the Government figures I have
gathered that not more than 10 per
cent. of the applicants could get jobs
at any time and for that too, he will
have to wait for four years, five years
and even ten years. Then, if you are
fortunate, you can get a job; it may
be for six months or it may be for a
year or so. Go to any job-secker
anq just ask him: you get yourself
registered in the Employment Ex-
change so that there may be prospect
of job in future; he will simply laugh
at you. Surely, these Employment
Exchanges are a big farce.

I come from West Bengal and in
Westte Bn;ngal the refugee problem is
acute. If you read any dai
of West Bengal, not a dayly :j:;:
when you will not find what horrible
stories appear in the Papers about the
conditions of the refugees. What is
the condition of the refugee families?
If you go to Calcutta you will find +*hat
refugee families are living on Cal-
cutta streets. If you B0 to Howrah
platform you will find there
cases of refugee women who
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have given birth to children on ﬂle
platform. Refugee families are being
sent here and there: Womenfolk are
being sent to Saurashtra, we do not
know for what purpose. They do not
get any provision there and there is
no means for livelihood there. They
go there on hopes. !

Government sometimes accuse us by
saying: you are creating trouble
among the refugees. Government
also sometimes accuse the refugees
that they create troubles. It is no
amusement to create troubles for
nothing. If you go to a refugee house
you will know in what horrible con-
dition they are Jliving. They live
just like cattle, just like cats and dogs
in the Calcutta’ streets. They move
from door to door of the Government
offices, only to come back disappoint-
ed and when they, in utter despera-
tion, in wutter disappointment, ask
something or raise their demand, they
only get lathis. This is the condition
there. Some days back the Calcutta
Statistical Institute made a survey
and their report is that more than
two-thirds of the total refugee popu-
lation are in need of employment.

Mr. Deputy-Speaker: I can, at the
most, allow the hon. Member half an
hour. The hon. Member must be
aware that now we have got one
hour and fortyfive minutes. I will
have to call the hon. Minister at §
o'clock and then the hon. Member
might also like to reply in 15 minutes’
time,

Shri Tushar Chatterjea: I do not
want to reply.

Mr. Deputy-Speaker: If he does
not want to reply, I will give him
another ten minutes. But there will
::ron!y one hour for the hon. Mem-

Shri Tushar Chatterjea: Now, leav-
ing the question of unemployment, 1
come to the question of living wage.
The directive principle says that the
State must secure living wage for
the workers. In that matter what has
the Government done? The Govern-
ment, far from determining the liv-
Ing wage, has not even accepted our
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demand for setting up a wage com-
mission. In the Second Five Year
Plan it is proposed that a wage census
will be taken. At the present
moment, from the Government docu-
ments, from regular journals, we-
know what is the wage position. Only
the other day I was reading the Indian
Labour Gazette, most probably, April
1956 issue, in which it was stated that
in Bombay there is as low a wage as
Rs. 20 per month. Regarding the
wage position we need not wait to-
take any census. It is high time we
should provide a living wage to the
workers. But the Government has
not done so. Not only that, in the
Labour Acts, that is, either in the
Factories Act or in the Industrial Dis-
putes Act or in the Plantations Act
or in any labour Act, you won't find
any such provision by which at least
some proper judgment about the
determination of wage can be made.
You won't find that sort of provision
in the Labour Acts. What is the
position now? Determination of wage
depends entirely on the desire of the
employers and if the workers can
bargain with strength, of course, on
the bargaining capacity of the work-
ers. It is high time that according to
the directive principles, the Govern-
ment should come forward to make
some minimum provision by which
living wage can be guaranteed.

Now I come to another question,
the minimum wage. The Minimum
Wages Act is there. Here is a report
of the Parliamentary debates appen-
dix VII of the Fourth Session, 1953.
In this report, you will find, there is
an exhaustive list of the industries in
which the Minimum Wages Act is in
operation. If we are to believe this
report, then all over India in most of
the industries the minimum wage is
granted already; workers are already
getting the minimum wage. Let any
one from the Congress side or the
Ministers investigate. He will find
that at least in 50 per cent. of the
cases, minimum wage is not actually
given to the workers although the
report says that everything is all
right. This is the executive way of
treating this directive principle. Even
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if there is the Minimum Wage Act,
the State Government does not care
to0 see whether it is properly imple-
mented or fully implemented or not.
4 pM.

I come to another point. 1 know
living wage and minimum wage
cannot be granted all %f a sudden
unless other measures are taken. QOur
grouse is this. Some days ago, a very
important resolution was tabled to
remove disparity in income. But,
that resolution was also turned down
by the Government.

Shri Bhagwat Jha Azad: No, no.
My substitute resolution to lessen the
disparities was accepted.

Shri Tushar Chatterjea: The propo-
sal for removal of disparities in
income was not accepted here aud
now by the Government. That task
has been avoided. If the directive
principle of the Constitution is to be
respected, the minimum that the
Government should do is to remove
the disparity. Only if steps are taken
in that direction, other steps also can
be taken.

What is supposed to be the general
economic policy of the Government?
‘The directive principle is that the
operation of the economic system
hould not result in the concentration
of wealth and means of production to
e common detriment. t is the
position? Has anything been done to

check concentration of wealth?
Nothing.

Shri Tek Chand (Ambala-Simla):
Of course.

Shri Tushar Chatterjea: I say, just
the opposite thing is being done. It
is true, national income has risen. But
at the same time, the purchasing
power of the people has gone down.
‘That means clearly that the increase
in national income is the result only

" of concentration of wealth in a few
hands. Take the figures of profit. I
have collected some figures only. In
one tea company, the profit has risen
by 150 per cent. during 1953 and 1954.
In another tea company, the profit
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has risun by 125 per cent. in 1953 and
1954. In the Caledonian jute mills,
the profit has risen by 300 per cent.
during the same period. In another
jute mill, 100 per cent. In the Tata
Iron and Steel Co., there hasbeen a
100 per cent. rise of profit between
1953 and 56. In the Calico mills at
Ahmedabad, the rise is 600 per cent
in 1954-55. If this is not proof of
concentration of wealth in a few
hands, what else can be proof, I do
not know. What has the Government
done to check the concentration of
wealth? We demanded a ceiling to
be put on the profits. That demand
was tumed down. We demanded a
complete abolition of the managing
agency system. But, .in the amend-
ment of the Company law, by an in-
direct method, the managing agency
system has been sought to be retain-
ed.

It is common experience how the
small industries are suffering. I come
from West Bengal. A very large
number of engineering industries are
there; also a number of mechanie
shops. A large number of people are
trying to push forward in industrial
enterprises. But, because of the pres-
sure and weight of the monopolists,
they get suppressed and they can not
go ahead. What has the Government
done to release this potential energy
of the people in the industrial field?
Government has done so little that it
cannot be said that Government has
conformed to the directive principle.
There are certain agencies, the Indus-
trial Finance Corporation, the State
Financial Corporations, the National
Industrial Development Corporation
and all that. I ask how many of the
corporations help the actually needy
small concerns. The provisions have
been made in such a way that even
if you want! you are not able to give
a loan or subsidy to a very small con~
cern. A certain capital is necessary,
a certain guarantee is necessary, and
it is impossible for the small-scale
industries to fulfil all these condi-
tions, to get any benefit.
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I can give you another example.
Take the National Industrial Deve-
lopment Corporation. From the Gov-
ernment papers I find that it is pro-
posed to give a good amount of
money to help the Indian Jute Mills
Association. Every one knows that
the Indian Jute Mills Association is a
monopoly concern and it is one of the
‘biggest monopolies in India. The jute
industry is in the grip of a small
number of concerns. They have got
enough of money. You are giving
money to them; but you are not giv-
ing money to these indigenous small
«concerns which can flourish only if
they get help from the Government.

There is the Industries (Develop-
ment and Regulation) Act. This Act
gives wide powers to the Government
to control and regulate industry in
the interests of the people if the
Government so desires. What I want
to know is, what exactly the Govern-
ment has done in exercise of the
powers vested in them wunder this
Act. Only the other day, gquestions
were raised in this House about the
soap industry and about the rubber
Aindustry. The replies that were
<obtained were that Lever Brothers
were gettlng most of the benefit that
the Government could give. The
indigenous soap industry is going
down. The -Dunlop Co. is getting all
the benefit, of getting the monopoly
of the rubber trade. The other indus-
tries are suffering. I know about the
belting industry. In my district,
there are a number of indigenous
belting industries. They have left
their production capacity idle. Under
the Industries (Development and
Regulation) Act, the Government is
giving licences to foreign companies
to produce different types of belting
while the Indian companies in Cal-
<cutta are clamouring for the support
of the Government. That has not
been given and they are suffering. Is
this the way that concentration of
wealth is being checked? Is this the
Wway in  which means of produc-
tion are being distributed for the
common good or is it just going in
the directibn which is just opposite
to what the directive principles have
sanctioned?
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1 shall deal with two or three
minor points and finish. About edu-
cation, the directive principle is that
in 10 years, that is by 1961, all boys
up to the age of 14 should get com-
pulsory free education. The Educa-
tion Minister himself admitted that it
is an impossible thing to fulfill. In
the matter of education, it is not =z
question of moving in a particular
direction. It is a question of set-
ting a definite target date for the
completion of particular things. I
want to know what the Government
has thought about this incompletion
or slackening and what steps it is
going to take to remedy that.

In the directive principles it is
definitely stated that men and women
should get equal wages, but in the
collieries, in plantations the wage
rates for the men and women differ.
That difference should be removed
immediately by law. The Govern-
ment has not done that The other
day when one hon. Member tried to
bring forward a Bill to that effect,
that Bill was not accepted. Even the
President’s sanction was not given. I
cannot understand how the Govern-
ment respects the directive principles.
If the directive principles want to do
a particular thing and if that thing
is pointed out by a non-official Mem-
ber, the Government instead of
accepting that, rejects it. I do not
understand what exactly is the atti-
tude of the Government.

I do not want to touch,many other
points. Only, the last thing I want
to say is this, that Government should
seriously consider whether their basic
approach to the people is correct or
not, whether they will remain satis-
fied by keeping the directive .princi-
ples on paper or whether really they
will be up and doing to translate
them into action. The people in
India want to feel a real change in
their conditions of life. Otherwise,
what is the meaning of this national
Government? This change in their
conditions of life can be brought
about only if in every aspect of
governmental activity, in every
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legislation that idea is there that to
the best of Government’s ability the
directive principles are to be followed.
If that seriousness is there, if that
sincerity is there, and if that idea per-
vades the whole governmental machi-
nery, then and then only this change
can be brought about, but I am sorry
that has not taken place and is not
taking place. Therefore, I urge that
a proper enquiry should be made to
study every law, every executive ac-
tion and to study every aspect of go-
vernmental activity and every aspect
of people's problems and see how far
the Government has failed to respect
the Constitution and how far it should
be corrected.

With this appeal I commend my
Resolution to the House.
Mr. Deputy-Speaker: Resolution

moved:

“This House is of opinion that
a Committee consisting of fifteen
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on the Table of the House a state-
ment, on the first day of the next
session of Lok Sabha showing how
far the Directive Principles of
State Policy laid down in the
Constitution have been put into
practice so far as the legislative
policies of Union and State Gov-
ernments are concerned,

Shri Bhagwat Jha Azad: I beg to

move:

That for the original Resolution, the

following be substituted:

“This House is of opinion that
Government should set up ap-
propriate authorities to' examine
and report to Parliament, how
far the Directive Principles of
State Policy laid down in the
Constitution have been applied
in the legislative and administra-
tive actions of the Union Govern-
ment and the State Governments.”

members of Parliament be ap-
pointed to enquire into and report
' within six months, how far the
Directive  Principles of State
Policy laid down in the Constitu-
tion have been applied in the legis-

Shri Jhulan Sinha (Saran North): I
beg to move:

That for the original Resolution,
the  following be substituted:

lative and administrative actions
of the Union Government and the

“This House is of oRinion that
the time is now ripe for the Gov-
ernment to lay on the Table of

State Governments.”
. the House a comprehensive state-
Shri K. C. Sodhia (Sagar): I beg to ment showing the extent to which
move: the Directive Principles of State
L Policy have been so far imple-
That for the original Resolution,
the following be substituted: mented by the appropriate Gov-

ernments."”
“This House is of opinion that
: Shri §. V. Ramaswamy (Salem): I
Government of India should in- beg to move:

quire into and report within
three months, how far the Direc-

That for the original Resolution,
tive Principles of State Policy

the following be substituted:

laid down in the Constitution
have been applied in the legisla-
tive actions of the Union and State
Governments.”

Shri D, C. Sharma (Hoshiarpur): I
beg to move:

That for the original Resolution, the
following be substituted:

“This House is of opinion that
Government of India should place

“This House is of opinion that
the Union Government do pre-
pare a comprehensive report on
how far the Directive Principles
of State Policy laid down in the
Constitution have been carried
out by it in its legislative and ad-
ministrative actions, call for &imi-
lar reports from the State Gov-
ernments and submit them to
Parliament within six months.”
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Shri Shree Narayan Das (Darbhanga
Central): I beg to move:

That for the original Resolution,
the following be substituted:

“This House is of opinion that a
Commission consisting of mem-
bers of Parliament and some
selected citizens of India be ap-
pointed to inquire into and
ascertain the extent to which it
has been possible to enforce and
implement the Directive Princi-
pleg of State Policy laid down in
the Constitution with a view to
finding out the difficulties ex-
perienced in implementing them
and suggesting remedial measures
so as to fully give effect to these
principles within the shortest
possible time."”

Mr. Deputdy-Speaker: The origina’
Resolution and the six amendments
are before the House now for discus-
sion.

May I have an idea of the number
of Members who want to speak on
the subject? There are thirteen
Members and I have got 60 minutes.
The House just now gave me this
direction that I might call the hon.
Minister at 5 O'Clock. Now, I can
call him at 5-15.

An Hon. Member: 5-30.

Mr. Deputy-Speaker: He will re-
quire half an hour I suppose.

The Minister in the Mnistry of
Home Affairs (Shri Datar): At least.

Mr. Deputy-Speaker: Therefore I
will have to call him at 5-15. There
are full 60 minutes for thirteen
Members. '

Shri Satya Narayan Sinha: Three
mmutes each.

8hri Datar: Will you kindly re-
serve at least ten minutes for other
Ministers or Deputy Ministers who
hﬂ_‘fe_ to intervene. Onmnly ten
minutes,

Mr. Deputy-Speaker: Either I have
o disappoint half the number, or they
should be satisfied with five minutes
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each. What would be the bettle
course? I do not think any hon.
Member will be able to do justice
unless he is given at least ten minutes.

Shri Raghavachari (Penukonda):
The whole purpose of this resolution
is to direct Government’'s attention to
this question by criticism of its actions
and Government as well as the Gov-
ernment supporters can justify that
there is no foundatien for this kind
of criticism. So, the time must be so
distributed, not necessarily that the
Minister answers every question or
every criticism. That way it will be
better.

Mr. Deputy-Speaker: Shri Bhagwat
Jha Azad. In no case should an.hon.
Member take more than ten minutes.

Shri Bhagwat Jha Aszad: While
hearing the Mover on the Resolution
I was wondering whether India was
a country worth living in. His speech
is full of superlatives and hyperboles
and gives the idea to us that this is
a country going from democracy to
dictatorship, that the conditions ex-
isting here are far worse than those
in the British days. I was not sur-
prised. It would have been a surprise
for others who were new to this
country and did not know the facts

prevailing here.

As the time is very short, I would
like to touch only a few points which
are so apparent and could be known
and seen even by friends who are not
s0 wise as Shri Tushar Chatterjea but
are even ignorant. Article 38 of the
Constitution which is the main arti-
cle round which all others revolve
asks for a social order in which
social, economic and political condi-
tions should prevail. This Parliament
has adopted as our goal a socialist
pattern of society to which all our
legislation, all our efforts and all our
energies are devoted.

My friend said that when a reso-
lution was moved in this House to re-
duce the disparity in incomes it was
rejected. I would very humbly re-
mind my friend that a substitute mo-
tion moved by me was accepted by



5133 Resolution re

[Shri Bhagwat Jha Azad)

the House which inter alia states that
the disparity in incomes prevailing
in different parts of the society
should be lessened by Government. It
1s true that I, my friend and the Go-
vernment ditfer on the ways and
means by which to achieve it. Some
of my friends feel that overnight or
over a month or within a period of
thirty days which they would pres-
cribe the head of everybody who be-
longs to the privileged class or is
more fortunate than the common man
should be chopped off, his property
should be confiscated. Government
may say that they would go at a
rather leisurely pace. I in between
would say that we should adopt mea-
sures which are not leisurely or which
chop off the heads of people, but
should take the example of the Socia-
list Government that was in Britain.
By reforming the tax system we
should have a reduction in the dis-
parity of incomes. While moving my
amendment [ had pointed out to the
House that it has not been possible in
any country of the world to find out
.a golden method by which disparities
can be reduced, but nonetheless the
fact remains that as the socialist
pattern is our aim and goal we have
to adopt means which wonld re-
duce the disparity in incomes. And
for that we are taking measures.

Compared to the First Five Year
Plan, in the Second Plan we have
widened the public sector to a great
-extent. We have seen that nationali-
sation of certain industries is going
#t a very rapid pace. We have seen
that the State Bank of India and the
insurance business have been nation-

alised. Like my friends we too feel

that we cannot ecast our lot in the
hands of those handful of persons who
are controlling everything and that
the businesses in this country should
not be allowed to continue as they
are but should be nationalised, or they
should be asked or called upon to
work for the common good. That is
being done. We feel that our policy in
this regard is being followed quick-
ly.
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It is said in article 39, that the
ownership and control of the materi-
al resources should be so distributed
as to subserve the common good.
Here, again, differences are there on
the method, the pace and other strate-
gies to be adopted. But so far as the
goal is concerned, it remains the
same, and we are moving towards
that.

Then, our Industrial Policy Reso-
lution has been restated. If my hon.
friend would look up that resolution
again, he will find how far schedule
A therein has been widened. My hon.
friend Shri T. B. Vittal Rao who is
looking askance at me would find
the answer to his question in that
resolution. We have been trying to
take over those Industries and mine-
rals which are more important from
the strategic point of view, and which
should be exploited for the common
good, which, in fact, we are doing
at the moment.

‘Then, article 44 says that we should
have a uniform civil code in our
country. I think, by bringing forward
several pieces of legislations, we are
trying to reach that goal in our
country. The most important of these
legislations was the one which we
had recently passea, and to which my
hon. friend the lady Member, Shri-
mati Renu Chakravartty, had given
ker enthusiastic support, namely the
legislation which gave the right of
inheritance to the daughter. Then, we
had passed also the marriage laws.

Dr. Rama Rao (Kakinada): That
was just a fraction.

Shri Bhagwat Jha Azad: The ques-
tion is how we can convince our
friends that we cannot run as they
run, simply to fall after a few steps.
I would ask my hon. friends to re-
collect what we are seeing over and
over again, namely that the countries
which had- tried to quicken their pace
are now coming back to their former
gtride; they are coming back to their
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senses. So, it is no good trying to
achieve social and economical justice
by having a bloody revolution or by
quickening the pace. Even the coun-
tries which had quickened their pace
are now coming back. So, let us take
a lesson from those countries, and let
us not commit the same old mistakes
which they had committed.

Here, we are in a country, which
wants to go ahead, and which
wants to implement the Second
Five Year Plan with the coopera-
tion of all. Here are not the
instances where people can con-
veniently die in bed or be kidnap-
ped willingly. Here, we have to move
forward with the co-operation of all,
and that is why we do not find here
the type of food riots that took place
in other countries. .

Then, my hon. friend have said
that when people go forth to wvoice
their grievances, they are faced with
bullets and with lathis. If my hon.
friends want to take law in their own
hans, and defy the supreme will of
this Parliament, which is expressed
in legislation and in acts which are
being implemented by the executive
authority, and if they want that they
should be allowed to do as they like
here or outside, then, naturally lathis
and bullets must have their course.

But I feel that here is a country
where we are trying this big experi-
ment in the most democratic way,
an experiment which is a unique and
novel one not only in this country but
in the whole world. Let my hon.
friends point out any country where
within a short span of five to ten
Years, an increase of 18 per cent in
the national income has been achiev-
ed. Let them point out any country
where they have a Five Year Plan
“jhgre that target is to increase the
national income by 25 per cent.

I feel proud of my country, and I
feel that the Directive Principles of
our Constitution have been imple-
Mmented; I would not say, fully,
because there are shortcomings. And
# far as these shortcomings are con-
cerned, I am prepared to agree with
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my hon. friends. But let my hon.
friends also agree that it is not a
Government which is moving from
democracy to dictatorship, but it is
a Government which is trying to do
its best to implement the Directive
Principles of State Policy.

So far as unemployment is con=
cerned, I am prepared to agree with
my hon. friend. The unemployment
problem is there. I feel that at the
end of the Second Five Year Plan,
when we would be seeing our pro=
grammes implemented, the unemploy-
ment position will remain the same;
we shall have been able to provide
employment only for 8 million people,
and there would be about 5 million
left still unemployed, as is the posi-
tion at the end of the First Five Year
Plan. So, on this point, I feel that we
thave not fully justified ourselves in
regard to the implementation of the
Directive Principles.

Similar is the case with education.
We have not been able to show atiy-
thing which will indicate that we are
going at a speed which will justify
compulsory primary education. The
Constitution lays down ten years as
the period within which free compul-
sory education should be provided
But we have niot made much progress
in this behalf.

Then, again, I agree with my hon.
friend Shri Tushar Chatterjea whes
he says that the article, which lays
down that a living wage should be
secured for everyone has not been
implemented. We are still at a very
low ebb in regard to the securing of
a minimum wage; in the face of this,
a fair wage or a living wage is still
a far cry. I agree here with my hon.
friend Shri T. B. Vittal Rao, that this
article has to be implemented. I hope
the Labour Minister will do his best
to secure a living wage for the
labourers. Of course, so far as the
maternity welfare in some industries -
are concerned, some relief has been
given to the workers. But none-
theless, as a humble labour worker,
1 would point out that the imple-
mentation has not been very satisfac-

tory.
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On the whole, I feel, that in spite
of the shortcomings, our country has
achieved a tremendous progress, of
which any country and any people
can be proud. The picture drawn by
the Mover is completely clothed in
hyperboles and superlatives, So, I
would urge that let us take a ration-
al and objective view. The objective
view is that much has been imple-
mented, though there are still more
things to be implemented.

Shri Raghavachari: I rise to express
what I feel about an important mat-
ter like this. I find that this occasion
is taken as an opportunity by one
section simply to criticise the admin-
istration and then say that nothing
has been done, and by the other side
to say that everything has been done,_
though they would say by way of
lip-sympathy that some shortcomings
are still there. I would ask all my
hon. friends to look at the question
from an objective point of view.

I feel that those who go about to
justify that all the Directive Princi-
ples have been complied with are
talking with the tongues in their
cheeks or having some guilty cons-
cience are not yet speaking the truth
as they really feel and in their pri-
vate talks generally admit.

Shri Bhagwat Jha Azad: The ques-
tion does not arise.

Shri Raghavachari: I feel this is
not an opportumity simply to criti-
cise. I find that there has been an
awareness that we must improve the
country. and the lot of the people
here. Some things are being done in
this direction. It is stupid or foolish
to close our eyes and say that = we
have done nothing. It is not so.

What I would urge is that we must
judge this matter by keeping in view
the administrative and many other
aspects of it. Judging in the light of
this, I, for one, feel that, it must
necessarily depend upon our econo-
mic capacity, how much money we
ean raise, how much money we can
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utilise usefully. The income of Gov-
ernment has gone up tremendously.
Similarly, the expenditure also has
gone up. But my feeling is that much
of the expenditure is on an extrava-
gant scale, and it has become im-
possible for anybody who wishes to
criticise or find fault with Govern-
ment not to say that the expenditure
must be carefully examined, and re-
trenchment effected. We find that
there is more establishments, there is
more appointments, and there is more
wasteful items of expenditure, and
very little work is really being turn-
ed out in the distant village where
the ordinary man lives. For the pur-
pose of advertising, we may talk, but
really, the work undertaken and
achieved is very little, though the ex-
penditure is very high. I feel that
retrenchment in administrative machi-
nery is the only way to ensure ex-
penditure of the increased income
in a useful way. But, unfortunately,
that is not to be found.

Within the brief time at my dis-
posal, I shall give just one or two
examples. Take the case of the much-
advertised community projects.
Crores of rupees are being spent on
them. But I have not found much
satisfaction after seeing the real work
turned out in the community projects
throughout the country. I wanted to
find out whether there had been any
real improvement at least in those
projects which had been started as
pilot projects some eight or ten years
ago.

I took the trouble of going and

visiting village after village. Take
Etawah, a much advertised thing. I
was very happy to find that there
has been some change and some good
use of the Community Project there.
But I also went and saw Faridabad. I
was dissatisfled with many things
there; it was a hopeless disappoiot--
ment.

Shrimati Ehongmen (Autonomous
Distts.—Reserved-Sch. Tribes): What
about tribal areas?
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Shri Raghavachari: I have not
seen them.

Therefore, the Community Project
—not the name of it—is a good thing
1 have already expressed disappro-
val with the name ‘Community Pro-
jects Administration’. It should be
Gram Punar Nirman. But now I am
not so much concerned with that. I
am more concerned with the actual
work done. ’

One of the directive pri.ciples re-
quires that agricultural operations
should be based on economic and
scientific lines. So much has been
achieved; so much mon:<y is spent
on fertiliser factories. I do not say
that nothing useful has come out of
it, but it might have been spent more
usefully in the villages and more
benefits could have been given.

Let us take medical relief. We have
a Minister who never believes in the
indigenous system. She went on all
these four years, working hard and
acting and talking against the Indian
systemm and condemning the system.
But during the last one year she was
forced to accept that she is thinking
of doing something. Why not encour-
age our indigenous system which is
cheap, where drugs can be had every-
where, where doctors can be trained
easily and cheaply? But you bring
costly things from foreign countries.
It may be very good. But the question
is: what is the maximum benefit that
you can turn out with  the little
money that you have in the short
time that you have at your disposal

Then coming to education, it is said
in the directive principles that with=
in ten years you must do a certain
thing. But what is it that is being
done? This morning we heard ques-
tion after question about basic edu-
cation. As I was listening to the sup-
Plementaries and Government’s replies
an impression was left in my mind
as if the Members desired that it had
better be dropped as it is not going
to be practical. So in regard to edu-
cation, there is not much achieve-
ment. In regard to medicine and
medical relief, there is not much and
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so in other things, too there is not
very much. :

Then let us take decentralisation of
administration. At the beginning of
self-government, almost at the very
first stage, is the wvillage panchayat.
But no panchayat is really function-
ing effectively and usefully in the vil-
lage. Why? They have no money, If
the Government had made a rule
that one-fourth of the revenue collec-
tions from each village would be
handed over to the village panchayat
for utilisation for the benefit of the
village, the results would have been
quite different. But now it is all cen-
tralisation, centralisation and centra-
lisation. All kinds of activities from
great Delhi to the village is swallow=
ing up the funds.

It looks to me that, apart from talk-
ing by way of criticism and saying
that nothing is done, if the directive
principles are actually put into prac-
tice and shown to function on earth,
the earth would become heaven. The
directive principles are so nice that
if all of them were brought into
operation, this would be the result.
One generation is not sufficient for
that; a number of generations will
have to strive for it. This is an ideal
that is kept before us, that we must
reach that goal, and it certainly re-
quires crores and crores of rupees
and years and years of labour and
millions and millions of people to
work it. But the unfortunate thing is
that we have lost that urge, that mis-
sionary spirit to work for the com-
mon good. It has now all become a
question what pay a man must get
and what benefits he can get. The
whole atmosphere -has changed from
one of service to one of
the few years or thé few

is spent on things that really result
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in some good to the people, and not
indulge in costly administration, cost-
ly toys and costly shows. We have
got various Research Institutes. Take
the Central Food Research Institute.
1 spent all the time one day in My-
sore in it. It is a huge institution, a
palace, and has a big establishment.
But what have they really contribut-
ed. Some advertisement about ragi
malt,....

Shri §. V. REamaswamy:
rice.

Shri Raghavachari:..cowdung plant
and things like that—absurd things
in a practical way.

Dr. Suresh- Chandra (Aurangabad):
Cowdung plant is very important.

Dr. Raghavachari: For the last 12
or 13 years this propaganda has been
going on. The Indian Agricultural
Research Institute in Delhi says that
a cowdung plant has been invlenleﬂ
and all that It says that cowdung
can be converted into gas and every

t-household can go on cooking

Synthetic

and lighting. For 15 years this bas

been only propaganda, on paper: and
pamphlets. Nowhere do we actually
see :

It is unfortunate that many of these
Research Institute have to be centres
where a number of people are regu-
Jarly paid on the first of each month
their salary and nothing is turned
out. This is the greatest disappoint-
ment.

‘ Dr. RBama Rao: An Institute is not
a factory.

Shri Raghavachari: But in one res-

, the directive principles have
been fully followed. That is so far
as article 51 is concerned, in the in-
ternational sphere we Work for
peace. Our Prime Minicter has been
doing something to bring about work
peace. It has brought us credit in the
world. Sometimes—to be honest to
myself—I feel that it is this work
that is being done and that is being

-
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appreciated by the world that has-
made us lose our heads and remain
unmindful of the fact that more
time, more attention and more real
work shouid be done inside the coun-
try. But this inside work is not so
much our concern as international
glamour.

Something is being done, but T wish
more would be done in the internal
world, not in the international world.

&t st ATomw T oS g
dfeem & frdow fagrw @ 9%
eI § 9 wEATE gar wery e
A Iukwa fear ¥ SaF fog gw IEw
qrATa ¥, W W T T I
W g3 ®1 Ay faar @ fe @y WA
fadr AT aer & FHY $Y oA fagrdy
T Fu W AW fr dfque & Fofans
7 fam wfew fagral ® aEww
g & @ v w1 fadw fear ar
39 ¥ &1 %81 aF A T mar
¥ oo W ag e
dur fis gt WA @wEw A a9
w1 s faar f& v faar § wa @
5% 7 foor mar @, 7 ¥ wORTC
F, 7 T AT A W A IF faawi
& v fear & %8 fFwr ¥ Fed
o fagil 1 ardwfas daw § Fare
& gafaa @1 # gwar § R
faeer 7Y et § w1 fag@l &1 T
¥ offFaw & SaTA 1 ¥ae v R
g A s feams § gw oaga
o TE TR 1 s s S
TR T TAHT AOGT G #H, qrf
K gar ¥ o 3 F ool dae
w fomqt = ¥ fod fegem
& ot wa=t fod § 3 a=qw FuET
g1 wEfed o aF weeE Wi W
gry 2 4% w1 AT AFar & fFoaw
XMIgm g~ G FEW G
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g1 wfew & ag g § 5 o @
s fF g9 g0 d9EdE deET
famfor w7 91 @ § g9 @ g
f& gay  "fagw F wq9 s §
AT 3% HAFC LY TF A o fRww
fogra fad @ £ I UWSA ¥ F
¥ AOHTL A, AT ST ATHI A, TG
sqaT faT wEA A a1 S FeaTm
3 fraft e STE F 2 1 FAH!
raar & fF g A At § W REw
Frgri #1 AaaTaTen & AraT § FE
a% @ femman & 1 F &1 EwEar
§ 6 aoTe %1 7@ wwarE § fagra w1
A A W HT A I TETE & g
¥ waew & IEwr A A faE S
 fewfamee 7 @ wifgd | W
9w fe g FEQ duadi Qe W
WA FT AT R NI T A & Fra
9T WA F & A9 @ § TH 4
e wifgd e o & e e il
F gk dfawm & o ke ferr
Sfeafaa §, 37 9T a7 5979 § @
§ W v S g s & e
oz efire o § Wi foedY fF g
oI % U §Q 9§ 99 e
WX zfo o ATNT ®T SO IIE K
fodt gaTX WIHTa WA § o g
oy fagn TqT & SEH gHA w@T AH
qur farar & Wi fomar ;9w faww
# g 1 AG W TG BEEA 6
w2 & gEEdl gra & 9wy 9y Froqean-
% faar faelt a<g ®1 S F woAT
i e AT et ¥ AT o
o A |AET GEATd g 99 aedrsi
* TTHd R qNE g AW @ 9
¥ gwd wat wai Twleai 3. W
WX gH g Tfa q A0 43 & Wi fHEe
BEATH T AT @ E T AR
N oMEM G W IEE T
TEET A W94 99 WA ¥ waEr §
WX & g% T T T agee § W
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¥ gafad sa% w=T 1 gaga s
g

AR FAGAAAE A
@ MA@ 5 Tea9 w4 &
¥ o W AW 8, gEAT E4T
o g & oF s foad 59T &
T AR WHEFG I ga WK
arg sxfe e g, dorn ag W fF
T I # A= FL fE ganL FeEd-
Tqua § W e Tafatew fo
g4 & 99 9T FF aF WWA & 9l
2 A % wAA § W A ST AN
qEdl g1 ST Y AFHTA FIE WK
ITH! G $ AT WA GEE T FL
aifes st & site wfawm § oY s
fagm g, ST agIgar &
wus g & | afew gaiwEw AR
™ YHaE % dwe 7 swrafawar @t
faelt vt oy sh 3 A e
#1 efta g 6 o @ R S\
F d92 § g T faar o
f§ qfameaed WT9 9§ g AT
fawrog 3w 1 F WA @2Em WY
W T & A W & e Wt
g vu% faww § s
yrag fAm g o ag we e ¥
i fadw 7 % W 78 71T FL A 4%
WY Y 5 g A ga
ey fafiuen (fies o) &
fear gor &, 99 q@ fear @ W
g 9w fewt § @ gE w0 AW
T 2 O W I EEEE S
fers fagr g /T § Sfefas
& 3w & At aEa g i aga
¥@ T A0, WA a1 wF F
AT AT G M H TF W AR
Hied yar W & 6 Ias 7 T
fawan & g6 9§ w00 TR &
a1 gaa fws fegrel w1 9@ o)
qed Jg e W ag 9 f&
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T = § oF ga AT wNE
S fF FT9 FT AEAT & AwT IR
s A faear @ WX T@ AT G
$ w T fu W @
AW § W W AR § frgs
o & Wi ey §, W W
FieT &1 a9 & | IR g IH HEg
o W 7% freelt § 45 F7 48 §A
i 73 a%a fr 7a %@ 3% I @
t o fr g ¥ea § fr gurd amfor
& st faawe 3 ot afs & 3
T F@ AT N 2 &t q
g @ § Afer q@
ST A7 WL WA W AT I B
wer 7@ fae qram § Wi gEt wEed
§ v greTe F fod g seaa & e
AT 1 47 ¥7 a0 (% gEw ar 6
Fw T foar & W & waE ¥9
af won 3, dwm e d W A
dr fr game fadndy wredt W oA R
fr ¥ qEFTCA ¥ T FAT R, IEH
& & 7f wren g dfew ama & W™
# qg s oft ad @ wwan ool
i agawg Fon U9 § AR EH S
& ot Frders fogrs fod g €, 91
qft T WA { a1 F WqS FA
wifgd s e @ 0 ) T wE AT
fs Towas § O %67 FHA W
sfaar & shrofiasr (saamaar) # fear
e e F T & |Ww
g7 & arartes, quAtas MK wiew
ATy RN WY AT 30 qEF AT
1 ATy g W g TE T
G ST IR S FT A T
fem  wg g e 1 SRTETTd
& wrod qg g fF w oA O
rhe ¥ Thw s § S ¥ 3
fare et @wAT & 7 AT wEW T
§ e o o ghow A § W W
o TgAg @ ¢ 6 W ww o
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W dfaar § dofaa § fFavgwr e,
JEE! A FT F T A A
ORI AT aTEs § WK ot Jmf
FER § AT W @ FOG F qA-
aor fsmt fF s A wroen sfafafas
F7F gt o< W 3, wer a1 fawe
afc 9% ag s g v & fF & FwTT
F1 €8 WX s frard )7 5@ aTa w1
W fF @ I O avg WWE §
amft 2 W e A qa @ @ g
A1 % wwwan g 6 4 oA e § W

e

ww & W wfew A ®Ee X
oo SR & qTAT ¥ g4 T8
Fga1 g § fE 9w gw o A A
F F@A™ (% TOHTC TH 41T ®T KT
argdt & o 7t afer st g@ am@ w7
g 5 a@red 9v faems fagral
! OAA # A FT AT qGT w4 §,
39T IEE T w7 HSTEAT AW ATE
¢ W 3 wfearat w1 #% g2 fem
AT THAT §, IAF GG F ag whAw
WO GETT I FT AT g I AT
FRE AT g0 AR AT FTEF |
T q<g F1 A 457§ IEE g7
S T &7 ArAd FTHIL &F FTH]

% & fow gz o @ frar 1
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ISR WEEd, § WA TW W€
9T §1X wfaw gwg @0 7 =

it ¥ aga g8 Fg g @1 Wi
qaT FIA *T a9g 0g § % @ vww
9 IGA ¥ AAAT qTEG AT F I
£ & ¥ 2 @ =g oA
St &7 T TRET 2 AT o1 ST
WA ¥ ATAA W AN W 3, IEE
fagra 1 AET TF FAwT a1 FAE
3T W A % W s@d f§
ToRas § ga I faeww fagral ®t
g % WA § A1 qF § WK IAD
S § AT R RV T FEAET T
wa g § W I few ave & g fen
o1 FHAT A AT FAHL I I
qd At wu fEar o A% W ae
| 94T g9 WY AFHI FT ATH F
% | ¥ ¥Rl & &g d wd g
F HAGA FIAT § 0

Shri Dasaratha Deb (Tripura East):
Mr. Deputy-Speaker, Sir, so far as
the Directive Principles are concern-
ed, there are many good points
embodied in the Constitution which
one can appreciate. But the main
question is this, whether these
Directive Principles are implemented
in practicee That has got to be
examined. This is a vast subject and
1 am not going into detail with all
the matters but I only want to deal
with those Directive Principles which
relate to the Tribal areas and espe-
cially the Scheduled Castes and the
Scheduled Tribes.

It is stated in the Constitution itself
that “the policy of the Government is
to foster an all-round development
of the ' Scheduled Castes and the
Scheduled Tribes, in the educational
sphere, in the economic sphere and
in many other walks of life. Now, let
us see how this question of imple-
mentation in the educational field is
tackled in the Tripura State so far
as the Tribal people are concerned. I
should say that it has been grossly
violated in the Tripura State. There
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is a principle that Government
should wundertake to educate the
tribal people within a limited period.
But the main obstacles that stand in
the way of making rapid progress ia
this respect have not been touched at
all in the Tripura State.

One of the main difficulties for the
tribal people in the Tripura State
in the matter of their education is
the language difficulty. That difficulty
has not been removed as yet and not
a single attempt has been made to
Temove it. There is a constant
demand from the tribal people that
these Tribal students should be
taught at least up to the primary
standard through their mother
tongue. But that was not accepted.
Not only that. There is one other
difficulty in the Tripura State..Since
the integration, almost all the primary
teachers have been recruited - from
the non-tribal people and not a
single one from the Tribal people
because there is an imposition of edu-
cational qualifications. There is the
restriction that only matriculates and
not below matriculates will be
recruited as teachers in primary
schools. In the Tribal areas, boys of
7 and B years do not understand any
other language than their mother
tongue. So, education ' itself has
become a farce in our area. At least
one tribal teacher—may be less than
a matriculate—should be recruited in
all these primary schools to make the
boys at least understand what they
are taught. Our experience has
shown that non-matriculate Tribal
teachers have been more beneficial
and more useful to ‘the Tribal boys
than qualified teachers in the primary
schools.

Another gquestion is of Tribal
rehabilitation. Of course, Govern-
ment has formulated a policy to
rehabilitate the Tribal people of the
Tripura State who practically do
shift cultivation in our villages. In
this five-year period only some 2,000
tribal families have been rehabi-
litated, and that rehabilitation also is
not satisfactory. You will find that
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some discrimination has been follow-
ed in the tribal rehabilitation,
because in the case of a refugee, he
has been given Rs. 2,450 as agricul-
tural loan, but in the case of a tribal
person, there is provicsion only to give
him Rs. 500 as a grant. These peo-
ple zre going to be rchabilitated on
the same pattern of lands and they
have to bring those lands under culti-
vation and the cost will be the same.
But why is this discrimination follow-
ed in their rehabilitation? In the case
of tribal rehabilitation, that is, the
Jhumia rehabilitation scheme, there
is only rehabilitation on land, and
there is provision for an agricultural
loan, but there is not a single provi-
sion for giving them business loans

or business cum agricultural or busi-
ness cum industrial loans. That
means that the Government of India
do not intend to improve the lot of
the tribal people and to bring them
into business life.

There is great difficulty here. Even
the refugees who are getting their
business loans have got the cupportu-
nities of opening shops in the market
started in the tribal areas, but not
a single tribal man has ever started
such a shop due to want of money,
due to his being very poor. This is
a serious difficulty. There is a Direc-
tive Principle in the Constitution
that all kinds of exploitation should
be abolished. You know that the
tribal people are very poor and have
no means to find their ) .shood.
They are always the worst victims
in the hands of the Village Mahajans,
and in their Dadan system, the rate
of interest is 300 to 400 per cent. For
example, this year, which is a critical
year for Tripura State, the peasants
or the tribal agriculturists were com-
pelled to sell their jute in advance
at Rs. 5 per maund, and now jute is
being sold at Rs. 20 or Rs. 25 per
maund. You may imagine how much
intercst they have to pay to the
Mahajans and what amount of loss
they had to. incur by selling their
jute in advance.
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Another thing that I want to point
out here is about the security on
land. There is a long standing dispute
on land between the tribal people of
Kanchanpur area and a big non-
tribal organisation called Swasti
Samiti. This dispute continues for the
last 7 or 8 years, and whenever we
approach the Minister .and raise the
question even in the House, we are
told that the matter would be settled
very soon. All sort of attempts and
arrangements are being made, but
still the dispute is continuing there.
That is the fate of the tribal people.

During the Maharaja’s rule—
perhaps it was 1353 Tripura era—a
survey of land was made and 1950
square miles of area was reserved
exclusively for the rehabilitation of
the tribal people. It was a standing
circular of the Maharaja that no non-
tribal peéople should be rehabilitated
in that area. Out of that area, 300
square miles were released for the
rehabilitation of other people. Now,
most of the lands were released
either for the rehabilitation of non-
tribal people or for the forest reserve
land of Government. Practically the
1950 square mile area does not exist
at this stage for the tribals. That is
the treatment that the tribal pebple
are being given.

Our request is that Government
must take special care to provide
education as well as facilities in the
economic and other fields and also
rehabilitation, because these Directive
Principles may be decorative in the
Constitution, but if they are not
implemented properly in that area,
the tribal people will not get any
benefits out of thcm.

Shri Tek Chand: So far as the
place of Directive Principles is con-
cerned, whether in our Constitution
or in several other constitutions of
other countries where they have been
incorporated, they are in the nature
of ideals to be achieved, they are in
the nature of fargets towards which
the policies and the actions of the
Government are to be directed they
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are a mainfesto of human aspirations
and ideals. Therefore, 1 can well
sympathise with people who are
anxious that these ideals should be as
speedily realised as possible. There
are also others who are critics purely
with a view to carping at.

When I heard the speech of the
author of this Resolution, I was a
little amazed. Everything that he
was saying was with a view to dark-
ening it. He seemed to be seeing
everything that was dark, forgetting
that things were not dark but his
own mental glasses were tinted with
dark hues. It is the change of outlook
that is required and not that every-
thing that he saw was in fact black.

Dr. Rama Rao: Close your eyes
and everything will be dark.

Shri Tek Chand: That is your way
of doing things. On the other side, I
must warn that everything is not
rosy either. If you were to examine
it from a correct perspective, the
progress achieved is creditable having
regard to the fact that the time at
the disposal of the makers of the
Directive Principles and all those
who are called upon to pursue them
is short and that the limits of the
economic capacity of the country are
to a large extent restricted. But
within the scope ‘of these limitations,
within the pale of practical possi-
bilities, the achievements made
within the short time have been
remarkable.

4-50 r.m.
[Mg. SpeakEr in the Chair]

It is true that a lot more could have
been done. To that extent I find
myself in agreement with the
remarks made by my hon. friend,
Shri Raghavachari. He has invited
the attention of the Government to
wasteful expenditure. He gave an
excellent suggestion that care should
be taken that every penny of the tax-
.payer's money should be utilised to

e optimum advantage, and any

(Amendment) B:R

holes through which the nation's
funds are being drained should be
plugged. That is a suggestion well
worthy of the notice of Government.

But when we turn actually to the
various provisions......

Mr. Speaker: The hon. Member
may stop at this stage. I am just now
calling Shri T. T. Krishnamachari
to move his motion, and after that
hon. Member may continue his

speech.

CENTRAL EXCISES AND SALT
(AMENDMENT) BILL*

5 paa.

The Minister of Commerce and
Industry and Iron and Steel (Shri
T. T. Krishnamachari): Mr. Speaker,
I beg to move for leave to introduce
a Bill further to amend the Central
Excises and Salt Act, 1944, and I
would like, with your permission, to
make a brief statement about this
Bill.

The House would recall that im
proposing an all round enhancement
of six pies per square yard of the
excise duty on cloth, in the last
Finance Bill, the then Finance Min-
ister had pointed out in justification
of his proposal, that the steadily
expanding demand for mill-made
cloth, in spite of a year of record pro-
duetion, had resulted in a substantial
reduction in stocks of cloth with
mills. He had also referred to the
rise in prices of agricultura]l commo-
dities. These trends have continued
during the post-Budget period, and
prices have risen even beyond the
limits justified by the increase in the
duty.

The House is also aware, in framing

. the Second Plan, the encouragement

to the handloom sector in the interdst
of larger rural employment has
resulted in the adoption of a some-
what restrictive policy in regard to

‘*Published in the Gazette of India Extraordinary, Part II ‘Section 2,

dated the 31st August 1956, pp. 803—86
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any increase in production in the
mill sector. This is another factor
which has resulted in the demand for
mill cloth running ahead of its sup-
ply. Prices have risen and larger
profits are being made by the indus-
try and the trade at the expense of
the consumer. This has been parti-
cularly so in the medium and
coarse categories which account for
more than eighty per cent. of the
consumption of cotton textiles in the
country.

These developments have been
causing a good deal of anxiety to
Government for some time. We
thought of wvarious steps to check
them. The measure which is now
before the House is, in Government’s
view, intended to meet the situation.

The scheme, as the hon. Members
would see from the Statement of
Objects and Reasons, is to fix the
excise ddties for cotton textiles in the
statute at certain ceiling levels which
are considered sufficient to check any
major rise in prices that is likely to
occur in the foreseeable future and
also to regulate the effective duties
in any particular period by the appli~
cation of a system of executive
exemptions considered by the Govern-
ment to be necessary and adeguate
for the conditions prevailing during
that period.

The House will also observe, there-
fore, that the scheme has been
so designed as to be flexible enough
to enable timely correctives to be
applied by the Government to any
unhealthy symptoms which may
manifest themselves at any time. The
House will also appreciate the need
for such flexibility in the context of
an expanding economy, where rapidly
fluctuating conditions such as those
now prevailing in the textile indus-
try and trade, are likely to persist.

Although the ceiling provided for
in the Bill are substantially higher,
the effective increases we propose to
make are one anna and six pies per
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square yard for superfine, one anna
and three pies per square yard for
fine,” one anna per square yard for
medium and six pies per square yard
for coarse varieties other than dhotis-
and saris. No change is proposed in
the existing duty of six pies per
square yard (exclusive of handloom
cess) for coarse dhotis and saries. We
have reasons to hope that these
increases are sufficient to act as a
brake on the rise in prices in the
present state of the market.

There is a further argument in
support of the measure before the
House. As I have sought to explain
already, conditions brought about in
the process of implementation of the
Plan have enabled the industry and
trade to nisk: excessive profits at the
ronsumer's ei;cnse.  This  should
provide adequate justification for
Government seeking to mop up such
excess profits particularly at a time
when all availgble financial resources
have to be mpobilised for the imple-
mentation of the Second Plan. It is
estimated that the effective rates now
proposed would bring in, during the
remainder pf the current financial
year, additional revenue to the extent
of Rs. 17°5 crores.

Mr. Speaker: The question is:

“That leave +be granted to
introduce a Bill further to amend
the Central Excises and Salt Act,
1944."

The motion was adopted.

Shri T. T. Krishnamachari: I intro-
duce the Bill*.

BUSINESS OF THE HOUSE

The Minister of Parliamentary
Affairs (Shri Satya Narayan Binha):
Sir, with your permission, I would
like to announce that it is proposed
to bring forward the Central Excises
and Salt (Amendment) Bill, just in-
troduced, for consideration and pass-
ing tomorrow after the conclusion of
the discussion on the Government

*Introduced with the recommendation of the President.
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Resolution regarding Travancore-
Cochin. As it is in the public interest
that the provisions should have im-
mediate effect under the Provisional
Cellection of Taxes Act, 1931, and
considering the other business to the
disposal of which this House stands
committed, I request that you be
pleased to waive the usual period of
notice for the consideration of a Bill
and allow this Bill to be taken up
for considération and passing
tomorrow.

Mr. Speaker: I would like to state
to the House that copies of the Bill,
as introduced, are available at the
publications counter, Hon, Members
may obtain their copies from there.
Those hon. Members who do not take
their copies from the publications
counter will be supplied copies at
their residences this evening.

Shri KEamath (Hoshangabad): Then,
we can give notice of amendments.

Shrimati Renua Chakravartty
(Basirhat): I am not standing in the
way of the Bill being passed as soon
as possible; but, I do feel that the
Members should have some time to
study. At least 24 hours should be
given to us. Would it not be possible
to postpone considering this Bill till
Monday? What is the harm if we
postpone it for another 24 hours?

Mr. Speaker: Cannot this be taken
up on Monday? *

Shri Satya Narayan Sinha: Several
times I have announced that the Con-
stitution (Amendment) Bill will be
taken up on the 3rd. You know the
special majority that is required and
Members have to be here. It will
disturb the entire programme.

Shri Eamath: The hon, Members
can stay one day longer. Instead of
on Monday, it can be taken up on
Tuesday.

Mr. Speaker: Tomorrow is Satur-
day. This Bill will take one hour or
two hours—not more. It may mnot
even .take that much time.

Shri Kamath: Two to three hours.

of Committee on Working
of Directive Principles of
State Policy
Mr. Speaker: Whatever time it may
take, if it takes two hours tomorrow,
it will take the same time on Monday.
So, let the hon. Members have time
to go through it. I find that the
declaration has already been made.

The Minister of Commerce and
Industry and Eron and Steel (Shri
T, T. Krishnamachari): It comes into
operation tonight.

Mr, Speaker: So, it will be in opera-
tion on Monday also. I think
reasonable time may be given to hon.
Members. Let them also study. It
will not take more than two hours.

Shri Kamath: It will be taken up
on Monday.

Mr. Speaker: Yes, on Monday.
(Interruptions.) Order, order. Let
it be one clause. Whenever it is pos-
sible to give time to hon. Members and
wherever they are making some con-
tribution, 1 would like to allow time
to the hon. Members I always allow
discussions on the floor of the House.
We can have it on Monday. Whatever
time will be taken on Monday, will
also be taken tomorrow if this Bill
is to be taken up tomorrow. What is
lost on Monday, will be gained to-
MOIToW.

Shri Raghavachari (Penukonda):
All his anxiety is about the special
majority for the Constitution (Amend-
ment) Bill.

Shri Kamath: I will request you
not to make it two hours. They may
require more time after studying the
Bill.

Mr. Speaker: I am not sure
whether the hon. Members will have
sufficient preparation to go for two
hours. Sometimes, it happens like
that.

RESOLUTION RE. APPOINTMENT
OF COMMITTEE ON WORKING
OF DIRECTIVE PRINCIPLES OF

STATE POLICY

Shri Tek Chand: Those hon, friends
who have struck a note of dismal
pessimism have mot ever examined
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the relevant provisions of the Consti-

_tution. They seem to be living in a
world of abstract illusion or pure
idealism. g

Now, Sir, if you will turn to gome
of the relevant provisions you will
find that netable achievements have
been made in certain respects,
Notable achievements could also be
made in other respects provided the
time-lag was not there. For imstance,
under article 39 it is gaid:

“The State shall, in particular
direct its policy towards securing—

(a) that the citizens, men and
women equally, have the
right to an adequate means
of livelihood;

(b) that the ownership and con-
trol of the material resources
of the community are so dis-
tributed as best to subserve
the common good;”

The important words are: “the State
shall direct its policy towards secur-
ing the objectives”.

If you go to the legislative side you
will find that a large number of Acts
have been passed which take practi-
cal steps in the achievement of those
objectives. We have the nationalisa-
tion of Land Acts passed in several
States. We have again the Em-
ployees' State Insurance Act passed
in geveral States which provide bene-
fits to workers in factories and other
establishments in cases of siokness,
maternity etc. We have also the
Minimum Wages Act empowering the
Government to fix minimum wages
for workers in certain establishments.
Regarding equality, regarding the
desire that there be less disparity so
far as wealth is concerned, the taxa-
tion statutes and the Act relating to
the Estate Duty are indicative of the
fact that the policy is being pursued.

Directive Principles are not a
matter which can be achieved mere-
ly by passing a particular statute.
You have got to take note of the
changes and this has to be achieved
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in a gradual manner. It must be re-
membered that under our Constitu-
tion our's is a Welfare State and not
a police State. Those of the friends,
like the author of the resolution, who
draw their inspiration from a police
State may find it easier to ram in a
certain provision down their throat
and achieve it. But in a Welfare
State the approach is totally differ-
ent and therefore, to that extent we
bhave made a laudable progress. No
doubt we might have tripped, may be
for want of experience or otherwise,
here and there, but that is no reason
to feel dissatisfied with the achieve-
ment.

Sir, if there was the time available
at my disposal, I could go through
the various articles and say in every
branch, in every aspect we have
marched forward. It may be that we
have not reached our goal in some
way, but our advance, its progress,
its speed is very creditable. There-
fore, that being the position, I do not
think that it is fair, it is just, it is in
consonance with equity, to level all
sorts of charges that have been level-
led in a most reckless and wanton
manner against Government’s not
having done what according to the
notions of the author the Govern-
ment should have done.

Mr. Speaker: We have got to finish
this debate by 5-46 p.m. and give
sufficient time for the other resolution
to come in.

Dr, Suresh Chandra: 1 will take
only five minutes, Sir.

.Mr. Speaker: How much time will
the Minister take?

Shri Datar: Half an hour, Sir.

Mr, Speaker: Then I call upon the
Minister. .

8hrl Datar: Mr. Speaker, Sir, in the
course of the very interesting debate
that we had on this, I would say, all

Jpervasive resolution, I found two

Airends. One, naturally, was from our
friends opposite because they do not
see anythng that the Government have
done in respect of the numerous pro-
blems, especially the problems of
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welfare with which either the State
Governments or the Central Govern-
ment are concerned, and they are
critical, if not hostile, towards what
we have done. The other mnatural
irend comes from the friends on this
side, who naturally find a lot of things
that we have done. But I also ap-
preciate their desire to see that we
move faster and we bring about a
condition of welfare in India, which
is in our minds and which is accord-
ing to our ambitions, as early as
possible.

I would like to point out, after I
have dealt with certain preliminary
points, as to how both the Central
Government and the State Govern-
ments are trying in all wayg that are
possible to follow the directive princi-
ples that have been laid down or
propounded in the Constitution. In
the first place, before I deal with the
merits of the resolution, or before I
narrate as briefly as possible what
our Governments have done, I should
like to point out to this House that so
far as this resolution is concerned, it
suffers from a number of technical
and constitutional defects. To begin
with, the hon, Member will kindly
see that in his resolution he desires
that the enquiry should be fully made
by a parliamentary committee into all
the legislative and administrative ac-
tions of the Union Government and
the State Governments. So far as
the last part is concerned, under the
Constitution that has been framed,

there are divided powers, let is be
understood very clearly, certain
powers wvest exclusively, in the

States and certain powers in the
Centre. There are also certain
powers which vest concurrently in
the States as also in the Centre.
Under these circumstances, so far as
this question is concerned, as I have
stated, it is an all pervasive question;
it embraces all the departments of
Government's activities either here or
In the States and, therefore, I would
like to submit to my hon, friend, as
also to the House, that this resolution
suffers from a very great constitu-
tional irregularity to the extent that
it purports to deal with the legisla-
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tive as also the administrative acw
of the State Governments. There-
fore, at least to that extent this rese-
lution is beyond the purview of
Parliament.

Secondly, we should also try te
understand why, when the Constitu-
tion was framed for India, a distine-
tion was made between the funda-
mental rights of the citizens and
others on tne one hand and the direc-
tive principles on the other. Now,
I just looked into the commentary of
Shri Basu and I find that therein he
has pointed out the genesis, or what is
known as the directive principles
that was borrowed by our eminent
Constitution-makers from the Consti-
tution of Eire or Ireland, and why
this distinction should be made at all.

Asg you are aware, Sir, so far as the
fundamental rights are concerned,
they are the fundamental rights ef
the various persons enumerated in the
earlier chapter of the Constitution
and these rights naturally can be en-
forced; in other words, they are justial-
able. But so far as the directive
principles are concerned, the namg it-
self implies that it has a directive
force in the sense that all the policies
of the Governments at the Centre and
in the Stateg are to be guided in the
direction of the objectives which we
have to keep before ourselves, and
therefore we have always to make a
distinction between a goal or an im-
mediate object that we keep before
ourselves, as for example, in the First
Five Year Plan or in the Second Five
Year Plan, and a final achievement,
Therein, we have laid down certain
targets and it is our utmost desire to
achieve those targets, and it is our
ambition to achieve those targets
within the specified period, but so far
as the directive principles are concern-
ed, they are not a matter of imme-
diate achievement. They are diree-
tions in which or towards which we
have to work.; As has been pointed
out, there are trends and tendencies
that have to be taken into account
in finally prescribing or laying dowe
the policy for Government, There-
fore, I would submit to this House
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in all humility that so far ag the
directive principles are concerned,

. they have to be taken into account

for finding out what policies we have
s0 carry on and what is to be the
general trend of the policy. As one
commentator has very clearly stated
regarding the directive principles,
“the directives are in the nature of a
moral homily, We take it a bit
higher than this. We do not treat it
as a pious ‘wish or a msnifesto of aims
and aspirations”,

Shri Shree Narayan Das: May { in-
vite the attention of the hon. Minis-
ter to article 37 of the Constitution
wherein it is stated that they are
“nevertheless fundamental in the
governance of the country”?

Shri Datar: If the hon. Member
would ‘have waited, I would have
made the whole position clear. It has
been clearly stated that the directive
principles have to be kept before us
as the beacon-light towards which
we have to go. They are principles
which we have to approaech continu-

out, they are the principles in which
direction we have to go, but it might
be difficult if not absolutely impracti-
cable, to resch the final goal
Naturally, in the directive princi-
ples, very high ethical and other
principles have been laid down; es-

or objectiveg laid down in the Comsti-
tution and what are the ideas behind
these principless. I would submit
that at no time shall we completely
accomplish what has been laid down
in the directive principles because of
our difficulties, natural human frailt-
isg and the rest. In the former days,
there was the principle of consum-
mation of the best in the human mind
and also super-vision, Tkrat was
known as the Kritha age, sometimes
‘salled the golden age. We are not
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now living in the golden age. We
are living in what is popularly call-
ed, or ag the orthodox people would
it, a Kali age. In English, it is
sometimeg called the iron age, 1
would point out that iron is perhaps
of greater value today than even gold
Therefore, all of us have to under-
stand the objectives as also the
principles or the limits thereof. It
would be very difficult to scrutinise
the extent to which we have gone in
mnplementing the wunderlying doe-
trines of these directive principles.

1 would now pass on to the extent
of the directive principles. So far as
these directive principles are con-
cerned, naturally they embrace all
the activities of the Governments,
both at the Centre as also in the
States. Therefore, when the Govern-
ment's policy is to be understood—
either the internal policy or the inter-
national policy—naturally, these are
the guides or the touchstones by
which we could understand whether
a Government has been carrying on
its duties properly, especially as a
Welfare State, or not. I would tell
my hon. friend, the mover of this
resolution, that it is not necessary for
Government or for him to move any
resolution to find out what has been
done.

I would like to point out that the
Government's action or inaction is
always open to scrutiny in a demo-
cratic country. We have got the bud-
get session where the whole policy of
Government and the activities of the
Government are brought under con-
stant and vigilant review and scru-
tiny by all the hon. Members of this
House on this side as well as on the
other side. Further, we are no longer
a police State. We are a welfare
State. We have also bound ourselves
to the implementation of what can
be called a socialist pattern of socisty.
Therefore, every action that the Gov-
ernment takes or does, every legisla-
tive or executive or administrative
measure that the Government takes,
has to be decided by this partieular
touchstone. Assuming that a com-
mittes has been appeinted te act in
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the serms of this resolution, then the
committee will have to go over the
entire ground of the governance of
this country by the State Govern-
menis as well as by the Central Gov-
ernment in the light of what I have
stated so far as the warious Govern-
ment Acts and measures are concern-
ed Therefore, if the hon. Member
desires to know what particular
things have been done, then, all that
he has to do is to read the reporis
that are placed on the Table of the
House and are supplied to the hon.
Members every year regarding the
work that the Government has done.
Then, the hon. Member can also have
the advantage of hearing the replies
from the Government benches as to
the extent to which we have been
progressing as also to the extent to
which we are prevented by the cir-
cumstances to proceed in the direc-
tion of progress on account of reasons
which are beyond our control. There-
fore, so far as this particular ques-
tion is concerned, this is not a matter
which consists of only a few Acts of
Government or a few specified
policies of Government in respect of
which ordinarily a Parliamentary
Committee can be appointed..

I might point out that even before
the Constitution was framed, im-
mediately after the popular Govern-
ment came into power, the first task
for having a planned economy that
the Government undertook was the
appointment of a Planning Commis-
sion. I would invite the attention of
the hon. Members to the reports of
the Planning Commission so far as
the first Five Year Plan is concerned,
and also to the second Five Year Plan
I would say, without any fear of
contradiction, that every proposal
or every decision of the Planning
Comm_minm has been rightly coloured
or guided by one or other of the
prmc;ples laid down in the chapter
on directive principles. All along, it
has been the endeavour of the Plan-
ning Commission to evolve a policy
consisting  of numerous weltare
Schemes either for the Centre or for
the States. The hon, Members of this
House are going to discuss the Second
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Five Year Plan within a few days. I
would request the hon. Members to
scrutinise every proposal that has
been laid or every decision that has
been taken by in the Second Five
Year Plan and if they do so, they will
be satisfled—as some of my hon.
friends are satisfled—with the Central
Government's policy. The State Gov-
ermmments also are following a polMcy
which is naturally in consonance with
and, may I add, in furtherance of the
various high principles that have
been laid down in the chapter on
directive principles. I would point out
in this connection what we have done
in a general way. If I were to point
out the various measures that either
the State Government or the Central
Government have taken, days and
days will have to elapse before I
place before the House a full pichure
of what we have done, and what we
have rightly sought to do, so far as
the guidance of these principles is
concerned. I would point out that
except a few Acts here and there
which deal with problems of pure
administration, most of the Acts that
have been passed have got this policy
before them.

Reference has been made m the {
Directive Principles to various poli-
cies that the Government have to |
follow in this respect. Take, for
example, “securing a social order for !
the promotion of welfare of the peoo-
ple”. The welfare of the peaple ig
the first and last objective of Govern-
ment. We have to deal with certain
classes of people who are suffering
for no fault of their own from cer-
tain social disabilities. Social wel-
fuehlstobelmdenbodlniunﬁ-
ous aspects. We have to develop
economically, socially and education-
ally and as I said, there are castes
and tribes whose special interests we
have to take into account, because
they have to come up the ladder and
be placed on the same footing as the
other communities, so far as educa-
tion and enlightenment 4re concerned.
Anumberot&tahnvebemplpedm
this respect.

Next . comes “ensuring - economic
justice”, In-every . pisce of :legiale
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tion that we have passed on the
financial and economic side, econom’c
justice has been kept before us. We
are anxious that the people should
carry on their work properiy =nd get
what they want. That is social jus-
tice also; these tegyms are naturally
overlapping.  Therefore, whenever
any Acts are passed, it is the duty of
the Government to see to it that be-
hind these Acts, there is this great
object of economic and social justice.
As you are aware, the Central Gov-
ermment as well as the State Govern-
ments have been giving help for the
purpose of bringing up those who are
socially backward and are suffering
from social disabilities. They are
also citizens of India and all citizens
have to rise to the same level of
enlightenment. In the case of such
communities, we have to take special
stepa.

So far as “organisation of village
panchayats” is concerned, that is one
of the greatest institutions in ancient
India. The panchayat was a very
great institution in former days. In
fact, it was the foundation of a demo-
cratic society. Therefore, immediately
after the Government took over, they
went into this affair and I am very
happy to tell this House that there are
a number of States where such panch-
ayats have been functioning very well.
I know some hon. Members may not
accept this position but, I would point
out that on the whole the conditions in
respect of the panchayats are impros-
ing. 1 would cite in this connection the
instance of the neighbouring State.
Uttar Pradesh. where in addition to the
ordinary panchayats, we have also
judicial panchayats—adalat panchavats,
as they are called. They have judi-
cial powers criminal and civil, and on
the whole, the administration of jus-
tice even by these lay men who have
commonsense, but who may not kuna
the technicalities of the law, is fairlv
satisfactory. Out of one lakh cases
‘hat o before the panchayats, only &
few thousands go for revision before
the regular courts of law. This will
shew that Gevernment are fully
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mindful of establishing on a modern
basis and on a very satisfactory basis
this great institution of panchayats.

Next is “securing right to work, to
education and to public assistance in
certain cases”. In this connection. we
have been taking a number of steps:
but, my friend, the mover of the reso-
lution, made special reference only to
unemployment. To a certain degree
it is true that we have taken 1pen
ourselves the task of providing
employment assistance, but as my
colleague has pointed out employ-
ment is not considered us n main
objective, but a by-product. We
have to understand that in other
countries, it is not considered as the
main or exclusive or over-riding
objective; it is a by-product. In this
connection, I would point out that
under the First Five Year Plan, jobs
have been directly provided to the
tune of 4-5 millions or 45 lakhs. Let
not the hon. Member go on completely
under-valuing what the Governments
have done under the First Five Year
Plan. I think these 45 lakhs of jobs
are the result of direct work. In
addition to this, there are a number
of other jobs which have been pro-
vided and if these also are taken into
account, the figure might reach about
70 lakhs. This is so far as the First
Five Year Plan is concerned.

Shri T. B, Vittal Rao (Khammam):
Can we have a break-up of these 45
lakhs of jobs—how many agricultural
and how many industrial?

Shri Datar: 1 am giving a general
figure, we are not here discussing
unemployment at all. I would point
out to my hon. friend that relisf
against unemployment is not one of
the Directive Principles at all.

Dr. Bama Rao: What abour secur-
ing right to work?

Shri Datar: This is neither the
place nor the time for a detailed dis-
cussion of this problem. So far as
the Second Five Year Plan is con-
cerned, the objective that the Gov-
ernment have placed before them-
selves is to provide jobs for 10 mil-
lion people. That may kindly be
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taken into account and I would re-
quest my hon. friend not to belittle
what has been done in spite of the
great difficulties and handicaps.
“Ensuring a living wage” also comes
under this. Government are trying
to do whatever is possible. The hon.
Member was not right in pointing
out that the standard of income has
not risen. It has risen by about 1%
to 20 per cent. I think; it has risen to
a fairly satisfactory extent.

1t was stated that steps should be
taken to have a uniform civil code
We are moving gradually in that
direction and we have already a
civil code in regard to the other laws;
but, so far as the law of succession
is concerned, Government consider
that there ought to be one law for all
the Hindus. 1 am very happy to
point out to this House that we ere
almost in the last lap of legislation.
So far as the Hindu Code is concern-
ed, the House will kindly note that
though it is called a Hindu Code in
the sense that it includes the Hindu
Marriage Act and other Acts; but
there are a number of provisions
which are more of a civil character
than of a Hindu character. There-
fore, I would submit to this House
that we have taken certain very
i:ppona.nt steps, so far as the uniform
civil code is concerned.

Then there is free and compulsory
education. In some States they have
already started this. It has very
great  financial implications and,
therefore, Government are trying
their best, especially State Govern-
ments. to have this policy brought
into effcct as early as possible.

Then, so far as the educational
interests and the economic interests
of the scheduled castes and scheduled
tribes are concerned, I have already
pointed out that Government are
taking special steps for improving
the lot of the scheduled castes, that
is, the harijans, who number about
five crores and odd and scheduled
tribes who number about two crores.
It is absolutely essential that the
seven crores of peopls are brought up
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to the same level of educational
enlightenment as the other communi-
ties in India. So far as scheduled
tribes are concerned, special steps
have been taken because most of
them have been living in isolation.
They ought to be given the rights of
citizens because they are the citizens
of India. Therefore, special steps
have to be taken and Government
have, during the First Five Year Plan
spent, in addition to the other com-
=on measures, about Rs. 20 crores
over the welfare of the scheduled
tribes. We have also spent a con-
siderable amount over the scheduled
castes. We are aware that their con-
dition is not good, that they are
suffering from great social handicaps,
they have no houses to live in and
they require lands and the State
Governments are trying their best to
see that all these persons are pro-
perly provided for either with lands
or with housing arrangements. This
is so far as scheduled castes and
scheduled tribes are concerned.

Then, the Health Ministry in the
Centre as also the Mealth Depurt-
ments in the States have been taking
special steps to see that the extent of
mortality comes down and that the
level of nutrition and standard of
living gradually come up.

Then the most important question
to which Government have attached
the greatest importance is the ques-
tion of prohibition. So far as pro-
hibition is concerned, the House is
aware that this is considered as a
matter of topmost urgency and we
have already three States, Bombay,
Andhra and Madras, where we have
got complete prohibition. As the
House is aware, if prohibition has to
be introduced, it has to be, according
to the recommendations of a com-
mittee appointed by the Planning
Commission, on a phased programme
so that prohibition would become
sbsolutely effective in the course of
the next few years. In Delhi also,
the State Government have taken
certain steps. Other Governmeuts
have also been taking steps and, as
the committee has itself pointed out,
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this might be, to a certain extent, a
slow process but a sure process and
that is why they have recommended
a phased programme. Therefore, 1
would point out to the House that all
the Governments are absolutely keen
on introducing prohibition where it
has not been introduced or in enforc-
ing it where it is not properly enforc-
ed, in the higher interests of the
citizens.

So far as agriculture and an:.nal
husbandry are concerned, Guvern-
ment are taking all proper steps and
in this connection I would make a
brief reference to what is being done
so far as land reforms and giving to
the occupants their proper righ's are
concerned. In all the States this
question of land reform, which is a
fairly complicated one, has already
been undertaken and those who are
the actual tillers of the soil are now
gradually getting lands sufficient for
their maintenance and they are
getting very valuable rights. This,
you will find, is one of the most
urgent problems and I am happy to
inform the House that all the State
Governments are very keen and even
in a number of Part B States the
tenancy legislation and land reform
legislation are undertaken amnd I am
quite confident that the position of
the agriculturists would be fairly
satisfactory under the Second Five
Year Plan.

Then, lastly there is the guestion
of the separation of the judiciary from
the executive. That was one of the
most important points on which reso-
lutions were being passed by the
Parliament almost from 1892 when, if
I remember aright, the first resolu-
tion was passed. Therefore, Govern-
ment undertook the question of the
separation of the judiciary from the
executive immediately after the
popular Governments ecame into
power and I might point out to this
House that in Bombay they have
passed a special Act and they have
now completely separated the judici-
ary from the executive. In Madras
also, in a very large number of cases
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it has been done and I know that in
Andhra also they are trying it with
marked success. In several other
States also steps are being taken and
a time will come when in all the
States of India we shall have sepa-
ration of the judiciary from the
executive as a settled fact.

Now, 1 would make a reference to
international peace. That is a point
in respect of which we have the.
greatest credit because so far as the
international situation is concerned,
I request the House to find out what
our condition was when we attained
independence and when India was a
subordinate country of the Govern-
ment of the United Kingdom. During
the last ten years, thanks to our
great Prime Minister, India has risen
very materially in the international
field and I would only like to point
out that there were occasions when,
but for the very useful intervention
of the Prime Minister or of India, we
might have again fallen into the grips
of wars and, therefore, so far as the
international position is concerned, a
number of hon. friends have accepted
the position that India’s international
status has risen very high. There-
fore, so far as internal problems and
international problems are concerned,
I would point out to the House that
we are progressing quite satisfactori-
ly. It is quite likely that on account’
of certain difficulties or handicaps in
our way, we might not have pro-
gressed to the extent that some hon.
friends of mine on this side desire.

So far as this question is coneerned,
I might say in all humility that this
is not the time for a review of the
position of the conditions so far as the
State Governmenis or the Central
Government are concerned. Now, as
the House is aware, we have passed
the States Reorganisation Bill, which
will become in the course of a week
or so an Act. Numerous problems of
organisation have already been taken
up and are taking up the time and
attention of the State Governments
and on 1st November, 1956 we shall
have interim governments and the
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new reorganised States will have a
number of problems of their own. So,
1 would :submit that until after the
general elections, until after the new
Parliament comes into power, until
the new Parliament in the centre and
the Legislatures in the States come
into power and begin to function, the
time will not be proper and State
Governments may not be inclined to
take up this very big question,
assuming that it is open to them to
go into this question. Therefore, I
would request the hon. mover of this
Resolution not to press his Resolu-
tion and, in any case, I would request
all my hon. friends who have brought
in a number of amendments not to
press them.

Mr. Speaker: I shall now put al
the amendments to the vote of the
House except those which hon. Mem-
bers may want to withdraw. I will
take up Mr. Sodhia’s amendment. As
the hon. Member is not here, T will
put it to the vote of the House.

The question is:

That for the original Resolution,
the following be substituted:

“This House is of opinion that
government of India should
inquire into and report ‘within
three months, how far the Direc-
tive Principles of State Policy
laid down in the Constitution

! h‘ave been applied in the legisla-
tive actions of the Union and
State Governments.”

{ The motion was negatived.
Shri D. C, Sharma: [ beg to with-
draw my amendment.

The amendment was, by leave,
withdrawn.

i Mr. Speaker: As Mr. Bhagwat Jha
d is not here, I will put his
endment to the vote.

The question is:

" That for the original Resolution,

the following be substituted:

“This House is of opinion that
Government should set up appro-

and Thermo-Nuclear Tests

report to Parliament, how far the
Directive Principles of State
Policy laid down in the Consti-
tution have been applied in the
legislative and administrative
actions of the Union Govern-
ment and the State Governments.”

The motion was negatived.

Shri Jhulan Sinha: I beg tc with.
draw my amendment.

The amendment was, by leave,
withdrawn.

Shri 8. V. Ramaswamy: 1 beg to
withdraw my amendment.

The emendment was, by leave,
withdrawn.

Shri Shree Narayan Dus: [ beg to
withdraw my amendment.

The amendment was, by leave,
withdrawn.

Mr. Speaker: The question is:

“This House is of opinion that
a Committee consisting of fifteen
members of Parliament be ap-
pointed to enquire into and
report within six months, how far
the Directive Principles of State
Policy laid down in the Consti-
tution have been applied in the
legislative and administrative
actions of the Union Government
and the State Governments.”

The motion was negatived.

RESOLUTION RE. NUCLEAR AND

THERMO-NUCLEAR TESIs

Shri Gidwani (Thana): Sir, on
behalf of Shri C. R. Narasimhan, I
beg to move the following Resolution:

“This House recommends to the
Government that an Interna-
tional Scientists’ Commission be
set up with the co-operation and
goodwill of all nations to investi-
gate forthwith into the effects
and extent of harm caused and
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causable by nuclear and thermo-
nuclear tests and explosions
which are becoming dangerous
and deadly for millions of
humanity.

This House further suggests
that organised moral pressure be
brought on the concerned nations
to desist from such experiments
which are detrimental to peace
and civilisation.”

The Resolution which I am moving
is non-controversial. Its languoge may
be changed; its phraseology may be
altered; but the object is such a aoble
one that there can be no person in
the House who will disagree with it.
It deals with a matter not only of
national importance but of vital con-
cern to humanity. The question now
before humanity is whether we zhull
axist as civilised human beings or be
dragged into a position where we
face destruction.

We know that our Prime Minister,
in his speech in the Lok Sabha, made
as early as 2nd April, 1954, called for
a standstill agreement in respect of
nuclear explosions and for active
steps by the people of the world to
raise their voices and influence to
stop this menace. I may also add
that during this year, three Parlia-
ments of the different countries of
the world, that is, Japan, Indonesia
and the U.S.SR, have imanimously
adopted resolutions and approached
other Parliaments for stoppage of
these tests. It is in the fltness of
things that our Parliament also lends
its support to the world-wise call for
stopping this menace.

This question is being discussed by
various other organisations also. In
the Disarmament Conference, this
matter was discussed. The U.SA.
and Britain, the only western powers
producing nuclear weapons turned
down the Yugoslav and Indian plea
to stop immediately the test explo-
sions of atomic bombs. In that Con-
ference, our representative Shri
Krishna Menen made a speech on
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12th July 1956. He said:

‘“Radiation was a continwing
and increasing evil. Whether the
explosions were on land, or in
the sea, the winds were uncon-
trollable and their direciioa could
not be predicted. We have no
right to go on in this way laying
down the foundation of destruc-
tion lasting beyond our control,
lasting through generations and
probably leaving results which
can have a chain reaction leaving
worse results.”

He advanced the following reasons
for banning the tests: (1) because of
the disastrous effects of radiation; (2)
because, while the experiments went
on, the atomic race continued; (3)
because smaller countries other than
the Soviet Union, the United States
and Britain might one day be able to
produce atomic weapons which might
be smaller than those made by the
Big Powers but not the less danger-
ous; (4) because the suspension of
experiments would create a new hupe
and confidence in the world; (5) be-
cause it would be the first step in
nuclear disarmament and one step
always carried with it the possibility
of another; (6) because of world-
wide public opinion—and here Shri
Krishna Menon referred to the pro-
test made by Japan, Indonesia,
Burma, and India and the Bandung
Conference representing more than
half the world's population; and (7)
because there were rno rational
grounds for continuing the tests
which were creating what he called
@ neurosis in western world, where
people now blamed their headaches
on account of atomic explosions.

In the Bandung Conference held in
April 1955, the Conference appealed
to the powers concerned to reach an
agreement to suspend experiments
in nuclear weapons. Afterwards, in
the joint statement issued by the
Prime Minister Bulganin, Shri Krush-
chev and our Prime Minister on 13th
December, 1955, it was said that they
wish to express their firm conviction
that the manufacture, use and testing
of nuclear and thermo-nuclear
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weapons must be unconditionally
prohibited.  Scientific  opinion is
almost unanimous that these tests are
harmful. Last year, a number ef
scientists issued an appeal to the
world showing the terrible conse-
quences of a nuclear war.

I was reading only yesterday the
Indian Express published in Delhi.
Dr. N. B. Roy, on his return from
Mexico city where he represented
India at the Eighth International
Congress of Radiology and served as
the only elected Asian delegate to the
international radio-therapy confer-
ence held from July 21 to 31 has
stated:

“Although the immediate
danger was not great at the
moment, there was a threat that
the radio-active effects of !he
current explosions could cause
malignant tumours of the bones
among the living owing to the
increased radio activity of stron-
tium.

If the explosions should be
speeded uyp, the immediate dan-
ger becomes great.”

He added:

“Then there is the question of
remote danger. Even at the pre-
sent level of explosions there is
the possibility that,radio-active
particles now evident everywhere
could cause some danger to our
children of today and those of
the next generations. This danger
is ever present and cannot be
excluded.

Radio-active  particles now
-pervading the earth’s- atmosphere
could do untold damage to the
genital ergans of the people
today causing destruction of their
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children’'s hereditory dualities.”
He further says:

“The individual today will not
show any of these manifestations
but in the future, we might wit-
ness the birth of mensters, idiots,
freaks and generally a race of
inferior quality.”

"Qur Government has published a

pamphlet called Nuclear Explosions
on behalf of our Defence Science
Organisation. Dr. D. S. Kothari of vur
Defence Science Organisation was
entrusted with this task. With him
were associated Dr. Homi Bhabha
who is in charge of our atomic 2nergy
work and Dr. V. R. Khanolkar, the
Head of tie Cancer Research Insti-
tute in Bombay. This is what our
Prime Minister says in his Foreword
to this book:

“lI suppose that no one, not
even the great experts in this
new science, knows definitely
what the full results of Hydrogen
Bomb explosions will be. Enough
is known, however, to give us
some kind of a picture of a war
in which these weapons are used.
War is associated with death. We
have now to face death on a
colossal scale and, what is mueh
worse, the genetic effects of these
explosions on the present and
future generations. Before this
prospect, the other problems tha«
face us in this warld become
relatively unimportant”.

Mr. Speaker: The hoa. Member
might continue next day. It is now
six o'clock. The House will now stand
adjourned to met again at 11 A.M. to-
MOrTow.

6 P

The Lok Sabha then adjourned tiil
Eleven of the Clock on Saturday the
1st September, 1856.
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DAILY DIGEST

[ Friday,
COLUMNS

PAPER LAID ON THE TABLE 5031

A copy of the Central Excises
Notification No. 9-CER/s6,
dated the 18th August, 1956,
was laid on the Table under
section 38 of the Central
Excises and Salt Act, 1944.

MESSAGES FROM RAJYA
SABHA nr

Secretary upmed :hc Lok
Sabha that Rajya Sabht had
no recommendations to make
in regard to the Appropria-
tion (No. 3) and Appropria-
tion (No.4) Bills, 1956 and
the Travancore-Cochin Ar
propriation (No. 2)  Bill,
1956 passed on the 24th and
28th  August, 1956 by Lok
oSabha and also that Rajya
Sabha had passed the An-
cient and Historical Monu-
ments  and  Archaeological
Sites and Remains Dedn-
ration of National
ance) Amendment B:.Ilon the
24th August, 1956.

BILL PASSED BY RAJYA SABHA—
LAID ON THE TABLE . .. so33

Secretary laid on the ‘Table
the Ancient and Historical
Monuments and Archaeolo-
(:cal Sites and Remains

Declaration of National Im-

ance)  Amendment Bill,

Dr. Raghubir Sinh, as
passnd by Rajya Sabha.

REPORT OF BUSINESS ADVISORY
COMMITTEE PRESENTED . 5031
Sardar Hukam Singh present-
ed the Forty-first Report of

the Business Advisory Com-
mittee.

RESOLUTION ADOPTED, AS
AMENDED. . . . 5034—46

Further discussion on the Re-
solution moved by The
Minister  of Nawmral Re-
squr;:ts (Shrt]lx l& It?l Mala-
viya) re raft Mining
Leases (Modification of
Terms) Rules, 1956, on the
3oth Au%u_;le, 1956, was con-

tinued. Resolution

was adopted as amended.
RESOLUTION UNDER

DISCUSSION . . . 504h—5114

The Minister of Home Affairs
(Pandit G. B. Pant) moved for

5031—33

PRIVATE MEMBER'S
RESOLUTION .

On behalf of Shri C. R. Nara-

it August, 1956 |

the approval of the conti-
nuance in force of the

clamation issued by the
President, on the

March, 1956, in relation
to the State of Travancore-
Cochin, The discussion on
the Resolution was not con-
cluded.

REPORT OF COMMITTEE O

PRIVATE MEMBERS’ BILLS
AND RESOLUTIONS
ADOPTED .

Sixticth Report was adopted.
PRIVATE MEMBER'S RESO-

5178

SI14-15

LUTION NEGATIVED . s115—s2,
5156—72

Further discussion on the Re-

solution moved by Shri
'I‘uahh -rAwEhmenesl, on ,{'h:
7t t, 1956 re P'
pointment a Committe
to e-nquue uwo t.be workmg
of the Directive Principles
d‘ State Pollr.'y was conti-
The Minister in the
M:mm-f) of Home Affairs
atar) replled to the
bate and Resolution
wasnegatived

endment) Bill was introduced.

simhan, Shri Gidwani mov-
ed the "Resolution re : the Ap-

pointment of an International
s::emma Commission to in-
vestigate in to the effects of
nuclear _and «thermo-nuclear
tests. The discussion was
not concluded.

AGENDA FOR SATURDAY, 1ST
SEPTEMBER, 1956—

consideration and pn-—
Resolution

Further
sing of the

Proclamation issued in tell-
tion to the Stare of Travan-
core-Cochin and considera-
tion and passing of the fol-
lowing Bills : (1) Public
Debt (Amendmzmz Bill,
(2) Indian Post {A.m.-
dment) Bill, and All
Indies Khadi and Vi |;e In-
dustries  Commissicn  Bill

BILL INTRODUCED . . 5I52—54
Central Excises and Salt (Am-

5172—76



